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TAX RETURN PREPARER
SCHEME, 2006

I_NIOTIF"ICA'I‘ION NO. SO 2039(E), DATED 28.11-2006

[

pr caervise of the powers conferred by sub-seeti

! Vosnn-seetion (1) of secti
oome-fax At I'Jﬁf (43 of 196l the Central &m:&!)u;fi;;;g?q" IJQBhaf e
franees the following scheme, namely (— ares herety

Short title, commencement and applicailon.
1. () This scheme may be called the Tax Return Preparer Scheme, 2006
() It shall vome into torce on the first day of December, 2006.

(3 Save as otherwise provided in the Schemg, it sh : )
gible prrsons. ¢, it shall be applicable to all eli-

Definitions.

2. In this Scheme, unless the context otherwise requires,—

(@)
&

(o

(d

(e)
h

*Act" means the Income-tax Act, 1961 {43 of 1961);

“Board” means the Central Board of Direct Taxes constituted under
the Central Boards of Revenue Act, 1963 (54 of 1963);

-eligible person” means any person being an individual or a Hindu
undivided family;

“Partner Organisation” means an organisation or agency selected by
the Board and with whom an agreement has been entered into by the
Board or the Resource Centre authorising it to act as Partner
Organisation under this Scheme;

“Resource Centre” means the Directorate of Income-tax constituted .
by the Board to act as the Resource Centre under this Scheme;

“Tax Return Preparer” means any individual who has been issued a
«Tax Return Preparer Certificate” and a “unique identification num-
ber” under clause (vii) of paragraph 4 of this Scheme by the Partner
Organisation to carry on the profession of prepanng the returns of
rdance with the provisions of this Scheme:

income in acco - e .
I[Provided that a person being a person referred toin ¢ use (i) or
clause (iif) or clausp:{ i) of sub-section (2) of section 288 shall not be

entitled to act as Tax Return Preparer;]

1. Subatituted by the Tax Return

Preparer (First Amdt) Scheme, 2010, w.af 22.11-2010.

read as under:
Prior to its substitution, it . {Contd. on page 13.4)

13.3
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fipeedd and defisizd (1

() words and expressions waed herein but ol el
igrnieced 14 thiesrri 111 Ve

the Act shal] hivve the mcaningg respectively as
At
Educational gualification for Tax Roturn Preparcrs.
13. An individual, who holds e helor depree from aree opnined Indizn
University or institution, or hi panned the intermediate Joessee) oG ITIITIAEOTS
conducted by the Institute ol Chaottercd Aceountants of India or the Institute
ol Company Scorctanics ol India o 2 the Inatitute of Cont Accountants of
India), shall be cligible to act an Tax Return Preparer.|
Enrolment, tralning and cortificatlon to persons to act as Tax Return Preparers.
o of enrolment, training and

4. The Partner Organisation shall, for the purpos '
follow the following

certilication to persons to acl as Tax Return Preparcers
procedure, namely:
(&) It shallinvite application from persons,—

cducational qualifications specified in para-

(a) having requisite
year examination of the

praph 3 or having appeared in the final
qualilying cxamination; an
(H») whaois not below the age of twenty one ycars or more than fort}.u
five years as on the Ist day of October of the year immediately
preceding the date on which applications are invited.
application under clause (i) shall be accom-

(ia) It shall require that the
dred and fifty rupees, and failing which the

panicd by afee of two hun
application shall be invalid;]|

{Contd. from page 111
‘Provided that a persun being a person—
(i) referred toin clause (i) or clause (iij) or clause (iv) of sub-section (2) of section 288;
or
(i) who is in employment and ircorne from which is chargeable to income-tax under
the head “Salaries”,
shall not be entitled to act as
2 Substituted by the Tax Return Pre
Prior to its substitution, paragraph 3 read as under
“3. Any individual who holds a graduation degree from a recognized Indian University in
the fields of Business Admlnir-lruliunurMurmgerncntarCommcrcearEcononﬁcsorlaw
or Mathematics or Statistics shall be cligible to act as Tax Return Preparer.”
2a. Substituted for “the Institute of Certified MunagcmcntﬁcmuntanuufIndia'byCorrigmda
G.S.R. 171(E), dated 16-2-2018,
3. Clauses (1) and (ia) substituted for clause (i) by the Tax Return Preparer (Amendment)
Scheme, 2018, w.e.l, 19-1-2018. Prior to its substitution, clause (3 read as under :
“(f) It shall invite applications from Indian citizens having requisite educational quali-
fication, who are desirous to act as Tax Return Preparers:
Provided that a person who is of the age of more than thirty-five years on the first
day ol the October immediately preceding the day on which applications are
invited shall not be eligible to apply:
Provided further that an application shall be inv
a fee of one hundred ru poees;”

“T'ax Return Preparer™
parer (Amendment) Scheme, 2018, w.e.f. 19-1-2018.

alid unless it is accompanied with



§3.5 PREPARATION OF AND FURNISHING RETURN OF INCOME Para b

(é9) Tt shall require the person applying to act as Tax Return Preparer 10
md}c_ate in the application form the preferences for centres where at
training may be imparted to himn;

(i) Tt shall, in accordance with the criteria laid down by the Resource

Centre with prior approval of the Board, carry out the screening of

the applications so received and select th i
, ct the persons to appearin a test
for their enrolment; P

({v) 1t shall carry out a test for enrolment of persons who have been
selected on screening;

v I sha]] enrol the persons who qualify the test for enrolment for each
tralning centre separately.

(va) It shall not enrol any person under clause (v), unless -

(@) he makes a deposit of an amount of seven hundred and fifty
rupees, which shall be non-refundable; and

(5} heproduces a proof of having passed the qualifying exasnination
as specified in paragraph 3;)
(vi) It shall train the persons so enrolled in accordance with the curricu-
lum provided by the Resource Centre;

(vii) It shall, after completion of training, conduct an examination of the
enrolled persons in accordance with the procedure as laid down by
the Resource Centre;

{vii) It shall issue a “Tax Return Preparer Certficate” and a “umique
identification number” to the persons who are declared as successful
in the examination so conducted;

() 1

Preparation of and furnishing the Return of Income by the Tax Return
Preparer.
5, (1) An eligible person may, at his option, furnish his return of income under

section 139 of the Act for any assessment year after getting it prepared
through a Tax Return Preparer:
Provided that the return of income for an assessment year shall not be pre-
pared and furnished through a Tax Return Preparer, if—

() an eligible person is carrying out business or profession during the
previous year relevant to such assessment year and accounts of the

i Amendment)
4. Cla & (va) substituted for clause (v} by the Tax Return Preparer ( '
Sc:hfnise,( ;)IJ?;_ \E;::Ef 19-1-2018. Prior to its substitution, clause (v) read as under :
*(v} Itshail enroll the persons (for each centre of training separately) who qualify at the

t -
mmipﬁsmuﬁaﬂhemﬂeduMmhemakﬁadepumnfnm

thousand rupees with the Pariner Organisation;
5. Omitted, ibﬁipﬁurmitsonﬁssion.dause{ix}readuunder: ,
*(ix) 1t shall refund the deposit (without any interest thereon) Emva:l from the person
declared as successful in the examination so conducted.

T
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busi“m or profession for that previous year are required to be
audited under section 44AB of the Act or under any other law for the

time being in force; or

(i) eligible person is not resident in India during the previous year
relevant to such assessment year:

_l'mvlded further that an eligible person sha
income under sub-section (5) of section 1390

through a Tax Return Preparer unless he has f
income for that assessment year through su

Preparer:
Provided also that a return of income which is required to be furnished in

response to a notice under clause (7) of sub-section (1) of section 142 or section
148 or section 1533A of the Actshalinot be preparedand furnished througha Tax

Return Preparer.
{2) The Tax Return Freparer shall prepare and furnish the return of income to
the Assessing Officer having the jurisdiction over the concerned assessee Or to
any other officer or agency as may be directed by the Resource Centre with
the approval of the Board and hand over the acknowledgement of having fur-

nished the return to the concerned eligible person.

Duties and obligations of eligible person.

6. An eligible person opting to furnish his return
shall—
(9 ensure that his return of income falls under this Scheme; ﬂ
(ii) approachandgive his consent toany Tax Return Preparer to prepare
his return of income for any assessment year,

(#i) before verifying and signing the return, ensure that the facts men- '
tioned in the return are true and correct; ]

(iv) certify the amount which has been paid by him under this Scheme
tothe Tax Return Preparer for preparing and fumishing of his return 1 '

of income;

(v) take a receipt of the payment made to the Tax Return Preparer and
produce the same before the Resource Centreor Partner Organisation
or Assessing Officer, if required.

Duties and obligations of the Tax Return Preparer.

7. The Tax Return Preparer shall—
(i) prepare the return with due diligence;

(#) affix his signature on the return prepared by him;

(iii) furnish the return with the Assessing Officer having the jurisdiction §

over the concerned assessee or to any other officer or agency as may :

be directed by the Resource Centre with the approval of the Board; ;

(iv) hand overacopy of the returntothe person whosereturnis prepared §.

and furnished by him; 3

H not furnish a revised return of
i the Act for any assessment year
urnished the original return of
ch or any other Tax Return

of income under this Scheme
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’ tail . . .
A rr:taulfn :a copy of the acknowledgement of having furnished the

(v} inrespect of retums Prepared and furnished by hi i
espe po . v him during a monih,
maintain record of the tollowing, namely— - ¢

() the name of assessees whose

3 retums of income have bheen
prepared and furnished by him during that month;

(b) the permanent account number of such assessees;

(€) assessment vear

(d) date of Furnishing the return:
(&) acknowledgement number-
(H jursdiction of the Assessing Officer;

{(8) amount of income declared in the return:
() amount of tax pavable;

() amount of tax paid;

(/) the amount disbursable to him under sub-paragraph (1) of

paragraph 9 of this Scheme for any eligible assessment vear
mentioned therein;

(k) thefee charged and received by him under sub-paragraph (2) of
paragraph 9 of this Scheme;

(vi} furnish a staternent of particulars mentioned in item (vi) for every

month on or before the seventh day of the immediately following
month to the Resource Centre.

Selection and responsibilities of the Partner Qrganisation.

&. (1) The Board shall select a Partner Organisation to partner with the Re-
source Centre in the smooth implementation of the Scheme.

(2) The Partner Organisation shall function under the overall guidance and
control of the Resource Centre and follow the instructions issued to it by the
Rescurce Centre from time to time about implementation of the Scheme.

(3) The Partner Organisation shall be responsible to carry out the activities
which it is required to carry out under paragraph 4 of this Scheme.

isati intai f the Tax Retwrn
{4) The Partner Organisation shall maintain the profile o
Preparers during their training and monitor their performance as Tax Return
Preparers.

() The Partner Organisation shall be responsible for disbursement of incen-
tives to the Tax Return Preparers under the Scheme. ' |

(6) The Partner Organisation shall perform its functions to the satisfaction of
the Resource Centre.

(7) The Board may, on the recommendation of the Resource Centte, termi-
nate the agreement with the Partner Orgamsation and may—

{}) enter into an agreement with any other Partner Organisation; or
(#) assign its functions to the Resource Centre,
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if in its opinion, the Partner Organisation has failed to perform its functions

praperty.

Incentive to Tax Return Preparers.

9. 4[(1) The Board may authorise the Resource
Organisation 1o disburse to a Tax Return preparcr, the

namely:—

(«) Five per cent of the tax paid on the income delearcd in the return of
income lor First Eligible Asscssment Year which has been prepared
and furnished by him;

(¥) threepercentof the tax paid on theincom
income for the Second Eligible Asscssmc
prepared and furnished by him;

(¢) two per cent of the tax paid on the
income for the Third Eligible Assessment Ye

prepared and furnished by him.
(1A) The amount of disbursement for any eligible person
eligible year shall not exceed,—
(a) five thousand rupees in case of First Eligible Assessment Year;
{5) three thousand rupees in case of Second Eligible Assessment Year:":l

and
i
(¢) two thousand rupees in case of Third Eligible Assessment Year.]

(2) The Tax Return Preparer shall charge a fee of two hundred and fifty;
rupees for any assessment year from the eligible person for preparing ancﬁ
furnishing his return of income for that assessment year: :

Centre or the Pariner
following amount,

o dectared inthe return of
nt Year which has been

income declared in the return of
ar which has becn

in relation to an

4

bstituted for sub-paragraph (i) by the Tax Ret ’

6. Sub-paragraphs (1) and (1A} su
2018, w.ef. 19-1-2018. Prior 1o its substitution, sub

Preparer (Amendment) Scheme,
paragraph (1) read as under:
“(1y The Board may authorise the Resource Centre or the Partner Organisation tg)
dishurse to a Tax Return Preparer, the following amount, namely:—
(a) three per cent of the tax paid on the income declared in the retwn of income f
First Bligible Assessment Year which has been prepared and furnished by him;
(5 two per cent of the tax paid on the income declared in the return of income for
Second Eligible Assessment Year which has been prepared and furnished by him
{c} one percent of the tax paid on the ncome declared in the return of income for th >
Third Eligible Assessment Year which has been prepared and Furnished by him; £
Provided thal the amount of disbursement for any eligible assessment year in relation to
an eligible person shall not exceed one thousand rupecs:
Provided further that in a case where an eligible person after furnishing his return off :
income for the First Eligible Assessment Year or Second Eligible Assessment Yes 1 .
through a Tax Return Preparer, furnishes the return for Second Eligible Assessment Yeaf) .
or as the case may be, Third Eligible Assessment Year through another Tax Ret -14. "
Preparer, the amount of disbursement toanother Tax Return Preparershail be comput o] -
at the rates applicable fur the Second Eligible Assessment Year or as the coase may be, thy .
Third Eligible Assessmnent Year.” 3
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p,m'lded .l‘l'l-lflll nul:‘t:c_shall be charged from the cligible person for preparing
amd furmshing the return for any eligible assessment vear if the amount

dﬁhuﬁable undoer sub-paragraph (1) for that cligible assessment vear exceeds
swo hundred and fifty rupecs; i

provided fuﬂher that in a case where for preparing and furnishing the return
of income for an eligible assessment vear, the amount disbursable under sub-
agraph (1) does not exceed two hundred and fifty rupees, the Tax Return

preparer shall charge from the ¢ligible person for that eligible assessment vear
a fee of the amount by which the amount of two hundred and Fifty
rupees exceeds the amount disbursable under sub-paragraph (1). )

(M The disbursement due to a Tax Return Preparer under sub-paragraph (1)
shall be made after processing the return under sub-section (1) of secticn 143.
(N The Board may alter or omit the provisions relating to disbursement under
sub-paragraph (1) at any time without any prior notice.
Explanation—For the purposes of this paragraph—
() in relation to an eligible person—-
(@) “First Eligible Assessment Year™ means any assessment vear if
the eligible person has not furnished the return of his income for

three assessment yvears or more than three assessment vears
immedialely preceding such assessment vear;

(5} “Second Eligible Assessment Year” means the assessment vear
immediatelyv following the First Eligible Assessment Year;

(¢) “Third Eligible Assessment Year® means the assessment vear
immediately following the Second Eligible Assessment Year;

(i) “tax paid” in relation to an eligible assessment yvear means the
aggregale of tax paid by way of advance tax, tax deducted or
collected at source or tax paid on self-assessment (including sur-
charge and Education Cess) but does not include—

(4) interest if any, paid by the eligible person under section 234A or
seclion 234B or section 234C; or

(b the amount whichisrefundable to the eligible person under sub-
section (1) of section 143.

Maintenance of particulars reluting to Tax Return Preparers.

10. (1) The Resource Centre shall, in relation to each Tax Return Preparer,
(m};linlain the particulars which may be necessary to assess his performance.

{2) The Resource Centre may issue instructions to the Tax Return Preparers

from time to time.

Withdrawal of certificate given to the Tax Return Preparer.

i i nda-

11. {1y The Resource Centre shall either on its own or on the recomme
Eign (I:F thesprl-lescribed authority referred to in rule 52 of thf: Im?nmfe-tatx
Rules, 1962, may warn a Tax Return Preparer about t.l'!e defimen_mes in his
work :amd his misconduct, and may proceed for cancellation of certificate of a
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Tax Return Preparer, because of the following deficiencies or the misconduct,
which may warrant such action, that is to say—

(§) if he fails to give a copy of the return to the assessee;
(i) if he prepares a return but fails to affix his signature thereon;
(ifi) if he failsto furnish his name and unique identification numberin the
return prepared by him;
(iv) if he fails to enter any information made available to him by the
assessee, correctly in the return prepared by him;

(v) if he makes repeated mistakes relating to computation of income in
the retuuns prepared by him;

(v)) if he makesawrongorfraudulent claim for disbursement under sub-
paragraph (1} of paragraph 9;

(vi) if he is engaged in any financial irregularity, forgery or fraud;
(vii)) if he wilfully attempts to understate the income in the return or tax
liability thereon;

(ix) if he is involved in any other irregularily which, in the opinion the
Chief Commissioner or the Commissioner of Income-tax, is grave in
nature; ¢

(x) if he fails to comply with the directions issued by the Resource Centre '
from time to time;

(xi) if he fails to upgrade his skills as required by the Resource Centre}
from time to time; or 4

([(xiD) if he, after issue of Tax Return Preparer Certificate to him under]
clause (viif) of paragraph 4 of the Scheme, becomes a person referred;
toin clause (i) or clause (#i{) or clause (iv) of sub-section (2) of section;
288 of the Act.] ]

(2) A Tax Return Preparer may continue to act as such, unless— y

(i) the Tax Return Preparer Certificate issued to him underclause (vii:)a
of paragraph 4 of this Scheme is suspended or withdrawn by the{
Resource Centre; or .

(75 this Scheme is withdrawn by the Board.
Responsibilities and functions of the Resource Centre.

12, (1) The Resource Centre shall be responsible for day to day administra—_:
tion of the Scheme.

(2) The functions of the Resource Centre shall include—
() to specify, with prior approval of the Board,

1. Substituted by the Tax Return Preparer (First Amdt.} Scheme, 2010, wef. 22.11-2010. B
Prior to its substitution, clause (xii) read as under: '
(xif) if he, after issue of Tax Return Preparer Certificate to him under clause (wit) off

paragraph 4 of the Scheme, becomes a person referred toin clause (&) or clause (50§ .
or clause (iv) of sub-section {2) of section 288 of the Act or takes an employme
income from which is chargeable under the head “Salaries”.’
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() the number of persons to be enrolled during a financial year fur
training to act as Tax Retumm Preparers;

(&) the number of centres for training and their location where at
training to be imparted during a financial vear;

(¢} the number of persons to be trained at each centre for training
during a financial vear:

(i) to specify the curriculum apgd all other matters relating to the
training of Tax Return Preparers;

(it} maintain the particulars relating 1o the Tax Return Preparcrs as
required in paragraph 10 of this Scheme;

(i) any other function which is assigned Lo it by the Board for (he
purposes of implementation of the Scheme,
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BANK TERM DEPOSIT
SCHEME, 2006

NOTIFICATION NO. SO 1220(E), DATED 28.7.2006

in exereise of the powers conferved by clause (xxi} of sub-section {2) of 7
tior

S0C of the Income-tax Act, 1961 (43 of 1961), the Cent ) of sec

wakes the following schewe, namely,.— ). the Central Government herehy

Short title and commencement.
1. (1) This scheme may be called the Bank Term Deposit Scheme, 2006.

(2) It shall come into force on the date of its publication in the Official Gazette.
Definitions.

2. (1) In this scheme, unless the context otherwise requires,—
(a} “Act” means the Income-tax Act, 1961 (43 of 1961);

(B)

“assessee” means—
() anindividual; or
(i) a Hindu undivided family;

(c) “form" means a form as prescribed by the scheduled bank;

(d)
(e)

(H
(g)

“invesiment” means aninvestment in the term deposit of a scheduled
bank by an assessee in accordance with this scheme;

“scheduled bank” means the State Bank of India constituted under
the State Bank of India Act, 1955 (23 of 1955), or a subsidiary bank
as defined in the State Bank of India (Subsidiary Banks) Act, 1959(38
of 1959), or a corresponding new bank constituted under section 3 of
the Banking Companies (Acquisition and Transfer of Undertakings)
Act, 1970 (5 of 1970), or under section 3 of the Banking Companies
(Acquisition and Transfer of Undertakings) Act, 1980 (40 of 1980), or
any other bank, being a bank included in the Second Schedule to the
Rescrve Bank of India Act, 1934 (2 of 1934);

"term deposit” means a deposit with a scheduled bank for a fixed
period of not less than five years;

“year®” means a year commencing on the 1st day of April.

(2) Words and expressions used herein and not defined shall have the mean-

ings respectively, assigned to them in the Act.

Invesiment. ' o

3. (1) An assessee can invest in the term deposit of a scheduled bank any
amount not exceeding ‘[one hundred and fifty thousand rupees] in a year.

_1_. Substituted for “one lakh rupees” by the Bank Term Deposit (hﬂheﬂ) Scheme, 2014,
welf, 13-11-2014. - .

14.3

4
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(2) Phesunount fo be invested in the terng deposit ol a wehoeduled bank shall be
& it of one hundred rapees o multiples thereol.
Types of term deposit.
4. (1) Tern deposit shall be ol following types, nanehi—
() Sinple holder svpe deposiisg
(M Juint holder ivpe deposits, )
230} The single halder tvpe deposit receipl shall be issued Lo an _llldl‘\'ldlldl tor
himsell or in the capawity ol the Karta of the Hindu undivided family,
(M The joint holder type deposit receipt tay by issued jointly o lwo ud_uhs ;.:r
juintly 10 an adult and a minor, and pavable to cither of the holders or to thoe
sSUTVIVOT ]
Provided that in the vase of juint holder type depaosit, the dcduf"m-mhﬁlﬁ?i
income under section 80C of the Act shall be available only to the first holder
ol the depuosit,
Nomination.
5. (1) Subject to the provisions of paragraph 4, the single ; - i the
holders of a term deposit may, by filling in necessary P?"‘“-‘Ult“'h 2L ' @
prescribed form at the time of making the term deposit, m_)njll"iﬂt-‘ and LF‘W"N;“
who, in the event of death of the single holder or both the joint holders, as the
case may be, shall become entitled to the deposit and to the paymenti due
thereon. If such nomination is not made at the time of making the term Fic-
pusit, it may be made by the single holder, the joirt holders or the surviving
joint holder, as the case may be, at any time after the term deposit receipt is
issued, but before its matunty, by means of an application in lhf: prescribed
form to the officer in charge of the branch of the bank from which the term
depusit receipt was issued.
(2) No nomination shall be made in respect of a term deposit applied for and
held by or on behalf of a minor.

Procedure for Investment in term deposit.
6. An assessee desiring to invest in term deposit, shall present at any branch of
a scheduled bank, an application in the prescribed form.

Issue of term deposit receipt.

7. (1) The bank shall issue a term deposit receipt to an assessec on receipt of
payment.

(2) The term deposit receipt shall bear the name, address, Permanent Account

Number and signature of the assessee, along with any other particulars which

the scheduled bank may specify.

Transfer from one branch of the scheduled bank to another.

8. (1) A term deposit may be transferred from one branch of the scheduled
bank from which it has been issued, to any other branch of the said bank,

on the assessee making an application, at either of the two branches:

Provided that no term deposit shall be transferred from one scheduled bank

1o another scheduled bank.

holder or the joind
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) Every stch application shall
roceipl

provided thot ju the case of juin
signed by one of the julng holdge
Pledging of term deposiy,

9. The termy depuosit shall not be pledped to socioee :
othet asset, Bed lo secure boan or as seeurity to any

be signed by the holder of the term deposit

| Iulnhlvr 1vpo depaosit, the application may be
s il the other is dead,

Replacement of lost or desiroyed term d
10. (D U o term deposil receiplt is lost, stolen, destre i
o N i » =+ ' yed, mutilated or defaced,

the person enlitled thereto may apply for the issuc of o duplicate f‘eit:i: t

to the branch of the scheduled bank from P

where the receipt was issued.,
(2) Every such application shall be accompanied by a stat .
ticulars, such as number, amount and d > ement showing par-

' ate of the receipt, and the cir -
stance attending such loss, thefl, destruction, mutilation or defacementcum

(M 1[:' th?: officer in charge of the bank is satisfied of the loss, theft, destruction
mutilation or defacement of the certificate, he shall issue a duplicate receipt
on the applicant fumishing an indemnity bond in the prescribed form wifh
one or more approved sureties or with a bank Euarantee;

Provided that where the face value or the aggregate face value of the certifi-
cate or certificates lost, stolen, destroyed, mutilated or defaced is five hun-
dred rupees ar less, a duplicate receipt or receipts may be issued on the appli-
cant furnishing an indemnity bond withow any such surety or guarantee:
Provided further that where such application is made with respect to a receipt
mutilated or defaced, of whatever face value, a duplicate receipt may be is-
sued without any such indemnity bond, surety or guarantee, if the Lreceipt
mutilated or defaced is surrendered and the receipt is capable of being identi-
fied as the one originally issued.

(4) A duplicate receipt issued under sub-paragraph (3) shall be treated as equiva-
lent to the original receipt for all the purposes of this scheme except that it
shall not be encashable at a branch of the bank other than the branch at which
such receipt is issued without previous verification.

Encashment on maturity.

11. (1) The maturity period of a term deposit receipt of any denomination
shall be five years commencing from the date of the receipt.

{2) No term deposit shall be encashed before the expiry of five years from the
date of its receipt:

‘[Provided that in the event of the death of the first holder of the deposit in a
case of a joint holder type deposit, the other holder of the deposit shall be
entitled to encash the term deposit before its maturity by making an applica-
tion to the branch manager of the bank, supported by proof of death of the
first holder of the deposit.]

epoall receipts.

1. Inserted by the Bank Term Deposit (Amendment) Scheme, 2007, w.ef. 13-12-2007.
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Rate of interest.
22, (N Tl}‘r.‘ rate of interest on the term deposit shall be in accordance with the
rate fixed by the scheduled bank from time to time.

) The interest may be paid either in lump sum at the time of maturity or it
mad bf’ paid every quarter or every month in accordance with the regulatory
guidelines for pavment of interest on the term deposil.

\3) Where the interest is paid by the scheduled bank in lump sum ai the time
of maturity, the term deposit receipt shall bear the vearly rate of interest on
the term depaosit.

Right of nominees.

13. (1) In the event of the death of the holder
which a nomination is in force, the nomine

at any time before or after the maturity of the term de

term deposit.

(2) For the purpose of sub-paragraph (1), the survi

shall make an application to the branch manager of the bank,

proof of death of the holder and of deceased nominge or nominee

(3) If there are more nominees than one, 21l the nominees shall give a joint

discharge of the receipt at the time of receiving the payment.

Payment 10 legal heirs.

14. If a holder of a term deposit dies and
tme of his death, manager of the br
deposit was issued, shall pay the sum due to the decease

Income-tax.

15. (1) Interest on these term deposits shall be liable 10 tax under the Act, on
the basis of annual accrual or receipt, depending upon the method of ac-

counting followed by the assessee.

(2) The tax on such interest shall be deducted in accordance with the provi-

sions of section 194A or section 195 of the Act.

Power to relax.

16. Where the Central Government is satisfied that the operation of any of
the provisions of this scheme causes undue hardship to the assessee, it

may, bv order, for reasons to be recorded in writing, relax the requirements

of that provision in a manner not inconsistent with the provisions of the Act.

of a term deposil in respect of
e or nominees shall be entitled
posit to encash the

ving nominee or nominecs
k, supported by
s, if anyv.

there is no nomination in force at the

-anch of bank from where the term
d, to his legal heirs.
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WAIVER OR REDUCTION
OF INTEREST

.

ORDER OF 2006
— =m0

In exercise of the powers conferred under clause (a) of sub-section (2) of section

119 of Income-tax Act, 1961, Central Board of Direct Taxues, hereby direets that d

the Chief Commissioner of Income-tax and Director General of Income-tax
may reduce or waive interest charged under section 234A or section 234B or
section 234C of the Act in the classes of cases or classes of income specified in
paragraph 2 of this Qrder for the period and to the extent the Chicf Commis-
sioner of Income-tax/Director General ol Income-iax may deem fit. Howoever,
no reduction or waiver of such interest shall be ordered unless the assessee has
filed the return of income for the relevant assessment year and paid the entire
income-tax (principal component of dernand) due on the income as assessed.
The Chief Commissioner of Income-tax ur Dircctor Generad ol Income-taxmay
also impose any other conditions as deemed fit for the said reduction or waiver

of interest.

2. The class of incomes or class of cases in which the reduction or waiver of
interest under section 234A or section 234B or, as the case may be, section 234C

can be considered, are as follows :

(2} Where during the course of proceedings for search and seizure
under section 132 of the Income-tax Act, or otherwise, the books of
account and other incriminating documents have been seized, and
the assessee has been unable to furnish the return of income for the
previous year, during which the action under section 132 has taken
place, within the time specified in this behalf, and the Chief Cornmis-
sioner/Director General is satisfied, having regard to the facts and
circumstances of the case, that the delay in furnishing such return of
income cannot reasonably be attributed to the assessee.

(5 Any income chargeable to income-tax under any head of income,
other than “Capital gains” is received or accrued after due date of
payment of the first or subsequent instalments of advance tax which
was neither anticipated nor was in the contemplation of the assessee,
and the advance tax on such income is paid in the remaining
instalment or instalments, and the Chief Commissioner/Director
General is satisfied on the facts and circumstances of the case that

15.3
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this is a fit case for reduction or waiver of the interest chargeable
under section 234C of the Income-tax Act.

(¢) Where any income was not chargeable to income-tax in the case of
an assessee on the basis of any order passed by the High Court W“hfn
whose jurisdiction he is assessable toincome-tax, and asresult, he did
not pay income-tax in relation to such income in any previous year,
and subsequently, in consequence of any retrospective amendment
of law or the decision of the Supreme Court of Indl_a, or as the case
may be, a decision of a Larger Bench of the jurisdictional High Court
(which was noi challenged before the Suprem< Court and hﬁs
become final), in any assessment or reassessment Pmceed-]nﬁs the
advance tax paid by the assessee during such financial year 1 found
1o be less than the amount of advance tax payable on his current
incorne, and the assesseeischargeable tointerest undersection 234?3
or section 234C, and the Chief Commissioner/Director General is

satisfied that this is a fit case for reduction o walver of such interest.

() Where a return of income could not be filed by the assessee dug to
unavoidable circumstances and such return of income 15 filed
voluntarily by the assessee or his legal heirs without detection by the
Assessing Officer.

3. The class of cases referred to in paragraphs 2(a) and 2(d) are specified only
for the purposes of waiver of interest charged under section 234A of the
Income-tax Act.

4. Earlier Orders under section 119(2)(a@) dated 23-5-1996 and 30-1-1997 on the
subject stand superseded by this Order. If any petition in the past has been

' rejected because the Board had not issued this direction earlier, such petition
may be reconsidered and decided in accordance with this Order. If any petition
in the past was allowed in accordance with the Orders under section 119(2)(a)
dated 23-5-1996 and 30-1-1997, such Orders allowing waiver should not be
reopened /revised as per the guidelines contained in this Order.

Order : [F.No. 400/12%/2002-IT(B)], dated 26-6-2006.

——

ORDER OF 1994
— Cxumem

In exercise of the powers conferred under clause (&) of sub-section (2) of section
[19 of the Income-tax Act, 1961, the Central Board of Direct Taxes hereby direct
that in cases where any income accrues or arises for any previous year due to
the operation of any order of a Court, statutory authority or of the Government
(other than an order of assessment, appeal, reference orrevision passed under
the provisions of the Income-tax Act, 1961) passed after the close of the said
previous year (such income and the order hereinafter referred to as the
"relevant income” and the *relevant order” respectively) interest under sections
234A, 234B and 234C shall be reduced or waived by the Chief Commissioner of

Income-tax/Director-General of Income-tax subject to the conditions, for the
periad and to the extent mentioned hereunder, namely ;—
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(0 Conditions

(«) the relevant income is disclosed in a return of income Furnished
for the said previous year or is otherwise disclosed to the
Assessing Officer; and

{5} the tax attributable to such income has been paid;
(i) Period
(@) inrespect of interest under section 234A from the date immedi-
ately following the due date for Fumnishing the return of income
for the relevant assessment year till the end of the month in

which the relevant order giving rise to the relevant income is
passed;

{5} in respect of the interest under section 234B, from the first dav
of April of the relevant assessment year till the end of the monih
in which the relevant order giving rise to the relevant income is
passed;

(¢) in respect of interest under section 234C, for the period men-
tioned in that section;
(itd) Extent of inierest to be reduced or waived
The quantum of interest to be reduced or waived shall be the difference
between .

(a) the interest computed for the period mentioned at (if) above with
reference to the tax on the total income inclusive of the relevant
income; and

(b) the interest computed for the same period with reference to the tax
on the total incame as reduced by the relevant income.

2. Waiver or reduction under this order shall be allowed with reference to the
relevant orders passed on or after the 1st day of April, 1989.

Notification : [F. No. 212/495/92-IT(A-II)], dated 2-5-1994.

—
ORDER OF 1996

In exercise of the pawers conferred under clause (4) of sub-section (2) of section

119of the Income-lax Act, 1961, the Central Board of Direct Taxes hereby direct

that the Chief Commissioner of Incorne-tax and Director-General of Income-

tax may reduce or waive interest charged under section 234A or section 2348
or section 234C of the Act in the classes of cases or classes of income specified
in paragraph 2 of this order for the period and to the extent the Chief
Commissioner of Income-tax/Director-General of Income-tax deem fit. How-
ever, no reduction or waiver of such interest shall be ordered unless the
assessee has filed the return of income for the relevant assessment year and
paid the entire tax due on the income as assessed except the amount of interest
for which reduction or waiver has been requested for. The Chief Commissioner
of Income-tax or the Director-General of Income-tax may also impose any
other conditions deemed fit for the said reduction or waiver of interest.
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interest under section 234A or section 234B ar, as the case may
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jon or waiver of
be, section 234C

can be considered, are as follows :

()

()

()

Where during the course of proceedings for search and seizure
erwise, the books of

under section 132 of the Income-tax Act, or oth

account and other incriminating documents have been scized and
for reasons bevond the control of {he assessce, he has been unable
10 furnish the return of income for the previous year during which
the action under section 132 has taken place, within the time speci-
fied in this behalf and the Chicf Commissioner or, as the case may be,
Dircctor-General is satisflied having regard to the facts and cireum-
ctances of the case that the delay in urnishing suchreturm of income
cannot reasonably be attributed to the assessec.

Where during the course of scarch and scizure vperation under
section 132 of the Income-1dx Act, cash is seized whichis pot allowed
to be utilised for payment of advance 1ax instalment or mstulm-:n'ts
as thev fall due after the seizure of cash and the assessce has not p:}ld
fullv or partly advance lax on the current incomy and the Chicf
Cmﬁmissiunc-r or the Director-General is satisfied that the assessed
is unable to pay the advancc 1ax.
Wwhere any income chargeabic to
income, other than «Capital gains”is reccived oracerues after the due
date of pavment of the first orsubsequent instalments of advance tax
which was neither anticipated nor was in the contemplation of the
assessee and the advance tax on such income is paid in the remaining
instalment or instalments and the Chief Commissioner or Birector-
General is satisficd on the facts and circumstances of the case that
this is a fit case for reduction or waiver of interest chargeable under

section 234C of the Income-tax Act.

Where anv income which was not chargeable to income-tax on the
basis of any order passcd in the case of an assessee by the H igh Court
within whose jurisdiction he is assessable to income-tax, and as a
result, he did not pay income-tax in relation to such income in any
previousyearand subsequently, in consequence of any retrospective
amendment of law or, as the case may be, the decision of the
Supreme Court in his owncase, which event has taken place after the
end of any such previous vear, in any assessment or reassessmunt
proceedings the advance tax paid by the assessee duringthe Financial
vear immediately preceding the relevant assessment year is foundto
he less than the amount of advance tax payable on his current
income, thy assessce 15 chargeable to interest under section 234B or
section 234C and the Chief Commissioner or Director-General is
satisficd that this is a fit case for reduction or waiver of such interest.

income-tax under any head of

"Where incume Of assessec wis reassessed and interest was charged by treating asscssce us
an AOP by | ullawing judement of High Court, assessec could not claim benefit of clause 2( )
of Instruction dated 23-5-1996 and seek waiver of interest - P.G. Mani v, Chicf CIT[2013] 31

tasmanmoonn 47 (ker )
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*(¢) Wherea return of income could not be filed by the assessee due to
unavoidable circumstances and such return of income is filed

voluntarily by the assessee or his legal heirs wi '
Assessing Officer, s legal heirs without detection by the

3, The Chief Commissioner of Income-tax/Director-General of Income-tax
may order the waiver or reduction of interest under sections 234A 2348 and
234C under this order with reference to the assessment year 1985;-90 or any
subsequent assessment year but shall not so reduce or waive penal interest in
those cases wher:e waiver or reduction of such interest has been rejected in the
past on the merits of the case. If any petition in the past has been rejected
because the Board had not issued this direction eartier, these may he reconsid-
ered and decided in accordance with this order.

Order : [F. No. 400/234/95-1T(B)], dated 23-5-1996.

Modification In Order F, No. 400/234/95-1T(R), dated 23-5.1996

The Buard has issued an order vide F.No. 400/234/95.-TT(B), dated 23rd May,
1996, indicating the class of income or class of cases in which reduction or
waiver of interest under section 2344, 234B or 234C as the case may be could
be considered by Chief Comrmissioner of Income-tax and Director General of
Income-tax. Clause “d" of para 2 of the said order read as under:

"“Where any income which was not chargeable to income-tax on the basis
of any order passed in the case of an assessee by the High Court within
whose jurisdiction heis assessable toincome-tax, and as aresult, he didnot
pay income-tax in relation to such income in any previous year and
subsequently, in consequence of any retrospective amendment of law or
as the case may be, the decision of the Supreme Court, in his own case,
which event has taken place after the end of any such previous year, in any
assessment or re-assessment proceedings the advance tax paid by the
assessee during the financial year iromediately preceding the relevant
assessment year is found to be less than the amount of advance tax
payable on his currentincome, the assessee is chargeable to interest under
section 2348 or section 234C and the Chief Commissioner or Director
General is satisfied that this is a fit case for reduction or waiver of such
interest.”
2. In partial modification of this para of the Order, the Central Board of Direct
Taxes has decided that there shall be no condition that the decision of the High
Court or the Supreme Court, as referred to therein, must be given in the
assessee’s own case. Also the condition that any retrgspeclive amendment of
law or the degision of the Supreme Court or the jurisdictional High Court must
have been made after the end of the relevant year stands withdrawn,

*Cla 2 2 ﬁkcuiarfﬂrder dated 23-5-1996 which confers power of waiver on

use () of p:ra 2“ cabla to waiver of interest not anly uader section 234A but also waiver
of interest under saction 2348 or section 234C - Bharuben Panchal and Chandrikaben
Panchalw. 'Chief CIT[2004] 136 Taxoman 237/269 ITR 27 (Guj.).

CLARIFICATION ONE 4’(
Reduction or walver of Interest charged under section 234A/234B/234C - -
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3.1l any pet ili'f” inthe past has been rejected because the Board had not issued
rhis f'll{dlllt‘ﬂlfqll. l!lc samc may be reconsidered and decided in accordance
with this modilication read with the order dated 23rd May, 1996
Order : [F. No. 400/234/93-1T(B)), dated 30-1-1997

CLARIFICATION TWO
urn of income within
advance tax within
defaults and also

Prior to 1989, taxpayers who had failed to furnish the ret
the specificd time-limit or had paid inadequate or not paid
the stipulated time-limit were charged penal interest for such
subjected to penalty procecdings. The Direct Tax Laws (Amendment) Act, 1987

inseried new scciions 234A, 234B and 234C in the Income-tax Act from
assessment year 1989-90 to provide for penal interest at higher rates for the
defaults in Jate furnishing of the return of income, defaults in payment of
advance tax and for deferment of advance tax respectively and omitted
separate penalty provisions for these defaults, The interest payable under these
sections was mandatory and there was no provision for reduction or waiver of
the penal interest, as was provided specifically in this behalf priorto 1389. As a
result, several taxpayers faced unintended hardships in certain circumstances.

2. The Central Board of Direct Taxes, in exercise of powers, specified in section
119(2)(a) has decided to authorise Chief Commissioners and Directors-General
(Investigation) to reduce or waive penal interest charged under the aforesaid

sections in the following circumstances, namely:—
{9) where, in the course of search and seizure operation, books of

account have been taken over by the Department and were not
available to the taxpayer to prepare his return of income;

(i) where, in the course of search and seizure operation, cash had been
seized which was not permitted to be adjusted against arrears of tax
or payment of advance tax instalments falling due after the date of

the search;

(/i) anyincome otherthan
afterthe date of first orsu
was neither anticipated nor contemp
which advance tax was paid by the taxpayer
income;

(#v) where, as a result of any retrospective amendment of law or the
decision of the Supreme Court after the end of the relevant previous
year, certain receipts which were hitherto treated as exempt, be-
“ome taxable. Since no advance tax would normally be paid in

respect of such receipts during the relevant financial year, penal
interest is levied for the default in payment of advance tax

(v) where return of income is filed voluntarily without detection by the
Income-tax Department and due to circumstances beyond contro] of
the taxpayer such return of income was not filed within the stipu-
lated time-limit or advance tax was not paid at the relevant time.

*Capital gains” which wasreceived or accrued
bsequent instalment of advance tax, which
lated by the taxpayers and on
after the receipt of such

S ————
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3. The {“hxes._t_ummlsmunem and Directors-General are beine authorised 1o

reduce OF wane penal interest under sections 234A. 234B ?:md '-:.1(: with

relerence EO assessment vear 1989.90 and anv subséc'[;ént asseﬂs;:‘;-.‘nt vear

subject to certan specified conditions. This is a major steptaken by the Central

Board of Direct Taxes to mitigate the hardships in deserning cases r-
Press Note : Dared 2/-35-7995, |

- JUDICIAL ANALYSIS
i —_——
Instruction F. No. 400/29,2002-IT(B), dated 26-6-2006
® An assessee is not entitled for waiver of interest under secti -
= L 2 ¢ ms 2134B 234 : 5
e qm-]. 23 2002-IT(B). dated 26-6-2006 - De Souza Hul:::: (P) Lrii'j (“:':-F: r‘::-}e:CBD’Th
of Incarme-iax [2012] 20 taxmann.com 343 207 Taxman 84 (Bom.\, [SLP Di%mi::-;df- S
Instruction F. No. 400/234. 95.IT(B). dated 23-5-1996

m In terms of Board’s Order under section 119(2)(q) i ¥ 34 95 i

f . 2} @) in F. No. 400 234 95 IT(BL. o7 of inte
can be fﬂ{laldi‘n:‘d onl if returm of income is filed voluntarih without d::u:czil: ;; u—\;:;;:;:;
Officer - KG. Prasad v. Chuef CIT[2004] 134 Taxman 51 (Kar.) o )

m Benefit of reducuon waiver of interest under Instruction No. 400 334 95.

23.5-1996 t_:ﬂul;i not be denied simply because the books of account had bgtaieued l;l‘rt?: tlf: !l;::jt
dé:..r_ :fcr filing the returns - Paras Bansilal Patel~. B. M, Jindel (C fuef CIT) [2004] 135 Taxman 125
(Lu}

# Chief Commissioner, while considering gquestion of waiver of interes section 23
234B/234C has to confine himself withﬁ: four corners of mndiﬁésu:gi;f;du?: EE-'.‘DAT
Notification F. No. +00/234/95-IT and cannot travel bexy ond it: question of tinancial hardship
and difficulty in paving amount of interest under sections 234A. 234B and 234C is miscon-
ceived as it does not find mention in CBDT's noufication empowering Chief Commissioner to
exercise such a power - As/nwani Dhingra v. Chief CIT[2005] 142 Taxman 241 (AlL)L

m Clause (¢) of para 2 of Circular/Order dated 23-5-1996 which confers power of waiver on

Commissioner, 1s applicable to walver of interest not only under section 234A but also waiver of

interest under section 234B or section 234C - Bhanuben Panchal and Chandrikabern Panchal v.

Chief CIT [2004] 136 Taxman 237 (Guj.).

s Circular of the CBDT, dated 23-5-1996, had been issued for the purpose of waiver of inter-

est leviable under sections 234A, 234B and 234C. This Circular was issued by the CBDT in

exercise of its jurisdiction granted under section 119(2) under which it was specifically em-

powered to relax the provisions of sections 234A, 234B and 234C. On the other hand, section
158BFA had come on the statute book with effect from 1-1-1997, and, as such, the Circular,
being prior in time, cannot possibly govern the interest leviable under this section. - New
Punjab Skin Co. v. Uniton of India [2000] 110 Taxman 431 (Punj. & Har.).

@ From instructions which were issued by Board in order No. F. 400/234/95-IT (B), dated
21-5-1996, it is amply clear that intention of the tax authorities are such that the interest

should not be levied where any amen
seas Lid v. Dv. CIT[2001]79 ITD 353 (Delhi - Trib.).

@ Waiver of interest under Instruction dated 23-5-1996 can be granted only if assessee is covered
by prescribed circumstances [Assessment years 1998-99 to 2000-01] - Smit. Gills Benniyv, Chief CIT

[2012] 28 taxmann.com 74 (Ker.)

B Where income of assessee was reassessed and interest was charged by treating assessee as on
ot claim benefit of clause 2(d) ol

Chief CIT [2013] 31

AQP by following judgment of High Court, assessee could n :
Notification dated 23-5-1996 and seek waiver of interest - PG. Mani v,

taxmann.com 47/214 Taxman 34 (Mag.) (Ker.).

dment came with retrospeclive effect. - Privanka Over-

.
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Instruction . No, 400/234/95.IT(B), dated 30-1-1997.
m Where, as per paragraph 2(¢) of Order E No. 400/234/95, IT(B), dated 30- 1-1997, income of an

assessee, was not chargeable to income-tax on basis of any order passed by High Court within
It assessee did not pay 1ax in

whose jurisdiction he is assessable to income-tax and as a resu
relation Lo such income in any previous years and by a decision of Supreme Court, advance tax

paid by an assessee was found 1o be less than amount of advance lax payable on current income,

Chief Commissioner/Director General would be justified in holding that it was a fil case for
waiver of interest under section 234B or 234C. Further it would be incongruous o hold that
d by Jurisdictional High Court bul

paragraph 2(¢) would apply not only to cases of orders passe ‘ :
also ta decision of any other High Court as under law of precedents judgments of other Hipgh
Courts are persuasive, - UB Global Corporation Lid. v. Chief CIT|2013] 35 taxmann.com 336

(Kar.).
CLARIFICATION THREE

Clarification regarding waiver of interest claimed on the basis of Press Note

dated 21-5-1996
1. The Board by an order [vide F.No. 400/234/95-1T(B)], dated 23-5-1996,

indicated the class of income or class of cases in which reduction or waiver of
interest under sections 234A, 234B and 234C would be considered by the Chief
Cormumissioner of Income-tax and Director General of Income-tax. Prior to the
issue of the order a Press Note was reieased on 21-5-1996 with a view to give
wide publicity to the major step contemplated by the Board towards mitigating

hardship in genuine cases.

2. However, the instances have come to the notice of the Board where certain
claims have been made on the basis of para 2(v) of the Press Note seeking waiver
of interest for non-payment of advance tax. Para 2(e) of order dated
21.5.1996 contains no such stipulation. It is hereby clarified the making any
claim for waiver of interest based on the Press Note dated 21-5-1996 s not
sustainable. A Press Note is basically intended to give a breoad idea in advance
tothe public at large regarding a policy/step under formulation. Totreata Press
Note as afinal legal document and to make any claim on the basis of it as against

the contents of the final document is not maintainabie.

3. The Board hereby reiterates that all requests for waiver of intterest are to be
considered by the Chief Commissioner of Income-tax and the Director-General
of Income-tax within the parameters laid down by Board’s order dated
23-5-1996 read with the order dated 30-1-1997,

Circular : No. 783, dated 18-11-1999.
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CONDONATION OF DELAY IN FILING
REFUND CLAIM AND CLAIM OF CARRY
FORWARD OF LOSSES UNDER SECTION
119(2)(b) OF THE INCOME-TAX ACT

CIRCULAR NO. 9/2015, DATED 9-6-2015
h

In supersession of all earlier Instructions/Circulars/Guidelines i

Central Board of Direct Taxes (the Board) from time to time (Aneﬁe;s)s:f tciie]ajlyu:i!:fl
the applications for condonation of delay in filing returns claiming refund and
returns claiming carry forward of loss and set-off thereof under section 119¢2) !
(B) of the Income-tax Act (the Act), the present Circular is being issued containing

comprehensive guidelines on the conditions for condonati
to be followed for deciding such matters, ndonation and the procedure

2. The Principal Commissioners of Income-tax/Commissioners of Income-tax
(PnCsIT_/ CsIT) s_hall.bf: vested with the powers of acceptance/rejection of such
applications/claims if the amount of such claims is not more than Rs.10 lakhs for
any one assessment year. The Principal Chief Commissioners of Income-tax/Chief
Commissioners of Income-tax (Pr.CCsIT/CCsIT) shall be vested with the powers
of acceptance/rejection of such applications/claims if the amount of such claims
exceeds Rs.10 lakhs but is not more than Rs. 50 lakhs for any one assessment year.
The apgll-l;;l:ations! claims for amount exceeding Rs.50 lakhs shall be considered by
the Board.

3. No condonation application for claim of refund/loss shall be entertained beyond
six years from the end of the assessment year for which such application/claim
is made. This limit of six years shall be applicable to all authorities having powers
to condone the delay as per the above prescribed monetary limits, including the
Board. A condonation application should be disposed of within six months from the
end of the month in which the application is received by the competent authority,
as far as paossibie.

4.In a case where refund claim has arisen consequent to a Court order, the period

5. The powers of acceptance/rejection of the application within the monetary
limits delegated to the Pr.CCsIT/CCsIT/ Pr.CsIT/CsIT in case of such claims will
be subject to following conditions:

; At the time of considering the case under section 119(ZX b), it shall
be ensured that the income/loss declared and/or refund claimed

163
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is correct and genuine and also that the case is of genuine hardship
Un Mmerits,
ti. The Pr.CCIT/CCIT/Pr.CIT/CIT dealing with the case shall be empowered

to direct the jurisdictional assessing officer to make necessary inquiricg

or scrutinize the case in accordance with the provisions of the Act 1o

ascertain the correctness of the claim.
6. A belated application For supplermentary claim of
amount of refund after complelion of assessment
admitted for vondonation provided other conditions as referred above are fulfilled.
The powers of acceplance/rejection within the monetary limits delegated to the
Pr.CCsIT/CCsIT/Pr.CsIT/CsIT in case of returns claiming refund an_d supplementary
claim of refund would be subject to the following further conditions:

i The income of the assessee is not assessable in the hands of any
other person under any of the provisions of the Act.

fi. No interest will be admissible an belated claim of refunds.

iii The refund has arisen as a result of excess tax deducted/ collected at
source and/or excess advance tax payment and/or excess payment of
self-assessment tax as per the provisions of the Act.

7. In the case of an applicant who has made investment in 8% Savings (Taxable)
Bonds, 2003 issued by Government of India opting for scheme oﬁ cumulative
interest on maturity but has accounted interest earned on mercantile basis and
the intermediary bank at the time of maturity has deducted tax at source on the
entire amount of interest paid without apportioning the accrued interest/TDS5,
over various fnancial years involved, the time Emit of six years for making such

refund claims will not be applicable.

8. This circular will cover all such applications/claims for condonation of delay
under section 119(2)(4) which are pending as on the date of issue of the Circular.

9. The Board reserves the power to examine any grievance arising out of an order
passed or not passed by the authorities mentioned in para 2 above and issue suitable
directions to them for proper implementation of this Circular. However, no review of
ar appeal against the orders of such authorities would be entertained by the Board.

refund {(claim of additional
for the same year) can be



T INSTRUCTIONS TO SUBORDIN ANNEX
ATE AUTHOR ]
REGARDING CONDONATION OF DELAY IN mil Lo REFUND CLAMS

EARLIER INSTRUCTIONS

1

ORDER [FE. NO. 225/208/ 93-IT{A-II)], DATED 26-10-1993

Section 119(2)(b) of the Income-tax Act, 1961 - Central Board of Direct Taxes - In-

ctlons to subordinat. .
:nwﬁltng 28 fo suooncl ate authorities - Authorlsation regarding condonation of delay

1.1am directed to enclose a copy of the order under section 1 19(2)( ) from file of even

nmumber dated 12-10-1993 {see Ann <
of even date from the san-fe The. ex One) and also the Circular No. 670 (Annex Three)

2, In this context, I have been directed to draw your attenti i
No. 1867, dated 30-11-1990 (see Annex Two)and to infgxm you thatopT::r:; ZIHBS :::i: t;?:;
the said Instruction shall continue to be applicable. The Chief Commissioner/Director
Genera.lz’_ QOmnun er of Income-tax/Director of Income-tax should not only see that
the conditions lm_d down by the various Circulars of the Board are satisfied, but should
also look further inte the facts of the case and examine other aspects such asthe source
of income, whether the income returned is reasonable considering the extent of profits
disclosed, whether boaks of account had been maintained and whether there was any
manipulation of accounts in the course of the delayed filing of the claim of refund, etc,,
for deciding the genuineness of the claims.

3. The powers delegated under section 119(2)(5) should be invoked only in suitable
cases after scrutiny as suggestied above and the claim should not be disposed of in a
routine manner.

ANNEX ONE
ORDER [F. NO. 225/208/93-TT(A-I)], DATED 12-10-1993
1. In continuation of earlier orders dated 5-2-1988 and 17-83-1988 issued from F. No.

225/201/87-IT(A-TI), the Central Board of Direct Taxes, in exercise of the powers con-
ferred by clause (%) of sub-section {2) of section 112 of the Income-tax Act, 1961, hereby
order that, in all cases where an otherwise valid refund claim under section 2.:57 of_th-e
Income-tax Act, 1961, is filed by an assessee after the expiry of the statutory time Lirnit
prescribed under section 239 of the Act, the Assessing Officer, having ]u::tsdu:_tmn over
the case, may admit the said refund claim and dispose of the same on merits and in

accordance with law provided the following conditions are satisfied :

anrd is fullv competent to admit an application for refund even after expiry of period pre-
scribed unde:: sccﬁgf'l 239 - Jaswant Singh Bambha v. CBOT [2005] 142 Taxnan 528 (P&H)

(FB) [Overruling Niranjan Dass v. CBDT[2004] 135 Taxman 422 (P&H)].

16.5
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(N ll'llu“ refund arises as a resull of excess tax dedueted a1 sourea calleeted
a\: ?.uuix‘e_qnd pavments of advance tax under the provisions of Chaplers
XVII-B, XVII-BB and XV11-C respectively and the amount ol relund does,
not exceed Rs. 1 lakh for any assessnient yents

(in the returned income is not a loss where the asseases
carry forward of the loss;

(i) 1he refund claimed is not supplementary i
amount of refund after the completion o
sume assessment vear; and

{iv} the income of the asscessee is not nssessabl
under any of the provisions of the Act.

This order will be effective from 1-11-1993.

ANNEX TWO

INSTRUCTION NO. 1867, DATED 30-11-1990
1.Referenceisinvitedto the earlierinstrzctions/ circulars issued by the Board regarding
condonation of delays in claiming refunds, ete., by invoking the provisions of section
| 19(2}( 5} of the Income-tax Act, specifically the following:

() Instruction No. 1795, dated 1 7th August, 1 088 and Letter No, 225/263/88-TT(A-
), dated 23rd January, 1989 stating that the Assessing Officer shall, before

entertaining a belated refund claim, obtain the prior approval of the Commis.

sioner of Income-tax where the refund claim does not exceed Rs. 1,000 and
of the Chief Commissioner of Income-tax/Director General of [Income-iax
where the refund exceeds Rs. 1,000 but does not exceed Rs. 10,000; and

(i) Order No. 225/201/87-IT(A-ID, dated 5-12-1988 clarifying that the Board
has delegated the power to condone the delay in case the refund does not
exceed Rs. 10,000, provided the Chief Commissioner of Income-tax/Direcior
General of Income-tax or the Comsnissioner of Income-tax as the case may
be, is satisfied that the conditions laid down in the various instructions/cir-
culars on the subject are satistied. However, such delegation was restricted

to condonation of delay and not rejection thereof.

2. Some Chief Commissioners have recommended the cases of contractors and other
persons engaged in business, who had made applications under section 1 19(2)( &) of the
Income-tax Act for the purpose of claiming refunds of income-tax deducted at source
fram contract receipts, etc, for rejection as they were not satished that the income

returned by the said persons was full and true or even reasonable considering the
extent of profit disclosed. It was also noticed that such persons were not maintaining
any books of account and, therefore, the possibility of purposely delaying the filing of
the returns so as to avoid scrutiny by the Department could not be ruled out. Neediess
to say that such cases were not found to be of genuine hardship.

3. The Board has been accepting such recommendations as it would be against public
policy to condone such delays thereby giving an extended time to such assessees 10
manipulate their accounts so as to evade taxes. - .

4. The Board now desire that the Chief Commissioners/Directors General/ Commigsion-
ers should not only see that the conditions laid down by the various Board's circulars
are satisfied, but also look further into the facts of the case and exarnine the source af
income, whether the income has been reflected in other years or not whether there is
any scope for manipulation of accounts due to the delay in filing the claim of refund,
etc., before applying the provision of section 1192} ) of the Income-tax Act. It is
desired that only genuine cases should be considered for the purpose of applying the

claimis the benelic af

n nadure, i.e. claim for uddlitional
£ the original assessment for the

e in the hands of any ol her persen
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visions of section 119(2)( b I
E]f-ci.n a routine manner. (2)(H) of the Act and the applications should not be disposed

ANNEX THREE
CIRCULAR NO. 670, DATED 26-10-1993

{.1am directed 10 forward herewith the orde i i

I contained in F, No, 225/ -
dated 12th October, 1993, passed by the CBDT i i ‘he. 208/93 TT(A T,
. : in exercise of
it Lﬁnd:: zz;ﬁ:gn:jigéz%(bigf the Income-tax Act. By viriueooft?}?iﬁﬁe;: ;:l_f;ngezred.ﬂﬂ
Safse c:where refundserztay al‘;gléﬂ;s Cal‘arh:;il l.tmoc}:er section 237 of the Income-tasx EAS:tmlﬁ
advance tax payments where the amount of 5112?1 f:g.::lccil-ec? s snurcemand
ey assessment year. oes not exceed Rs, 1

2, Board have also decided that in such cases—

() where the refund does not exceed Rs. 10,000 for any assessment year the

Assessing Officer shall i :
a belate g refund Zlaajm?‘;’::;" the prior approval of the CIT before entertaining

(i} where the refund exceeds Rs. 10,000 but does not exceed Rs. 1,00,000 for any

assessment year the Assessing Officer shall oblain the pri
or DGIT before entertaining a belated refund ca.u:; . e prior approval of CCIT

3. The CCIT/DGIT/CIT, as the case may be, shall ensure that th iy )
under Board's order under section 119(2)(%) referred tg al::we srceol?u?ﬁ?]?clf faid dawn

4. Where a Chief Commissioner of Incorne-tax/Director General of In

o f come-t -
missioner of Income-tax/ Director of Income-tax Bnds that the four gar?::lit?zrif ?ar?d
down in lheforder Fnd]:r sdec]::on Il,li(ﬁjﬁ), dated 12-10-1993 are satisfied but still it is
not a case of “genuine hardship”, he should refer the belated refund licati

Board for final decision. re application 1o the

5. This order is effective from 1-11-1993 and will apply to all claims of refund pending
as on that date and also in respect of all refund claims filed on or after that date.

CLARIFICATION

1. The procedure for dealing with the applications for condonation of delay in fling
returns and claiming refund is presently governed by the Board’s earlier orders/
circulars issued under section 119(2X%) of the Income-tax Act, 1961, namely, F. No.
325/208/93-1TA-II, dated 12- 10-1993 read with Board'’s Circular No. 670, dated 26-10- 1
1693 issued from F. No. 225/208/93-ITA-II and also Circular No. 8/2001, dated 16-3-
2001 issued from F. No. 212/35/99-ITA-IL As per the existing procedure laid down by
the aforesaid orders/circulars, the powers of condonation of delay are exercisable by
Commissioners of Income-tax if the claim is below Rs. 10,000, and by the Chief Com-
missioners of Income-tax if it is above Rs. 10,000 and up to Rs. 1,00,000. In respect of
cases where amount involved is more than Rs. 1,00,000, the applications/requests are
dealt with and decided by the Board in accordance with the powers vested in the Board.

2. The matter regarding delegation of powers for acceptance/rejection of ap-
plications, requests for condonation of delay under section 119(2) by of the
Income-tax Act, 1961 has been receiving the attention of the Board. In mod-
ification of the aforesaid orders/circulars, the Board has decided-m vest
the CCIT with the powers of acceptance/rejection of such applications
refund claims up to Rs. 5,00,000, and the decision of the CCIT ‘Wﬂl..lld
be final. The CIT will have the powers of acceptance/rejection in cases involving

refund claims up to Rs. 1,00,000. However, cascs involving refund claims exceeding

Rs. 5,00,000 would continue Lo be processed by the Central Board of Direct Taxes, bath

for acceptance and rejection.
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3. It has also been decided that cases where delayed claims of refunds are being con-
sidered would be taken up for scrutiny.

4. The powers of acceptance/rejection within the monetary limits delegated to the
CCIT as above would be subject to the following conditions :

(0 the refund has arisen as a resuli of excess tax deducted/collected at source
and payments of advance tax under the provisions of Chapters XVIIB,
XVTIBB and XVIIC, respectively and the amount of refund does not exceed
Rs. 5,00,000 for any one assessment year;

(i) the income of the assessee is not assessable in the hands of any other person
under any of the provisions of the Act;

(ii) no interest will be admissible on the belated refund claims;

(iv) if the refund arises from the return of income filed for the first time, then the

CCIT will be empowered to direct the Assessing Officer to n_lake a regular
assessment under section 143(3) and then issue the refund, if any:

(v) no clairns under this provision will be entertained where a period of more
than 6 assessment years prior to the current assessment year has ¢lapsed;

(v) these instructions will cover the requests for condenation of delay under
section 119(2)(5) where such requests have been filed in the Board, or have
been forwarded to the Board by CCIT/DGIT.

These instructions would, however, not cover cases prior to assessment ycar 19%6-97,
Instruction : No. 12/2003, dated 30-10-2003.

[2]

CIRCULAR NO. 8/2001, DATED 16-5-2001

1. The Board’s arder under section 1192)5), dated 12th October, 1993 and Circular
No. 670, dated 26th October, 1993 [F. No. 225/208/93/IT(A-II)] lay down procedure for
condonation of delay in belated claims of refunds. These provide that CIT has power 1o
condone delay in case of genuine hardship of refund claims up to Rs. 10,000 and CCIT
up to Rs. 1,00,000. The power of condonation in cases of refund claims of more than
Rs. 1,00,000 as well as power of rejection in all cases lie with the Board.

2. Under the existing circular, apart from the conditions prescribed under earlier orders
dated 5-2-1988 and 17-8-1988, issued from [E No. 225/201/87/IT(A-II}], the following
additional conditions are required to be fulfilled before the condonation of delay in
hling belated refund claims can be considered:

(§) the refund arises as a result of excess tax deducted at source, callected
at source and payments of advance tax under the provisions of Chapters
XVILI-B, XVII-BB and XVII-C, respectively and the amount of refund does
not exceed Rs. 1 lakh for any assessment year:

(i) the returned income is not a loss where the assessee claims the benefit of
carry forward of the loss:

(i) therefund claimed is not supplementary in nature, ie, claim for additional
amount of refund is made after the completion of the original assessment
for the same assessment year; and

(iv) theincome of the assessee is not assessable in the hands of any other person
under any of the provisions of the Act.

3. Subsequently the Karmataka High Court in the case of Associated Electro Ceramics
v. Chairman, CBOT[1993] 201 ITR 501 held that the Board have power to condone
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CIRCULAR NO, 773, DATED 18.2.1999

Modification of procedure regarding discharge by pavee In case of Income-tax refund
orders

1AL prosent the pan ee is reguived to put his signaturee in the space provided tor *Claime-
ants simnatune” on the reverse of the retund onder., I'he responsibility of the collecting
bank i deating with “account payes” instruments is well-dehned under the Nepotiable
Instrnments ACt Nospeciic purpose is ser ed by obtaining this addition
the reverse of thas cheque, Onthe other hand, it some
of the discharae of the pay ee, the refund onder is re
workload on the part ol the banks.

al discharge on
times happens that in the absence
turned unpaid, entailing additional

2. The Boand hass therelove, decided 1o do away with the discharge of the pavee on the
reverse of the account pan ee lncome-tax Retund Ovder as it does not serve any specihie
purpose. This relanation will be applicable only where the Tncome-tax Refund Ordoers
are ssuad m the torm of a cheque after introduction of the Magnetic Ink Character
Recogninon (AMICR) Technology for mechanised processing of cheques lor clearance
which ix presently prevalent in the four met vopulitan cities of Caleutta, Chennai, Delhi
and Mumbain. How ever in cases where Refund Orders are issued in the old conventional
torm, the prevailing svstem of discharge of payee will continue.

4

INSTRUCTION NO. 18/2003, DATED 6-11-2003
Procedure for Issue of Income-tax Refund Orders simplified

L. Reference is invited to the following Circulars/Instructions issued by DOMS from
time to time whervin the procedure for issue of Refund Orders was detailed::

I. DOMS Circular No. 39, dated 15-7-1980

2. DOMS Circular No. 54, dated 16-12-1987

3. DOMS Instruction No. 58, dated 8-2-1988

2. With a view to improve taxpayer services, the Board have decided to simplify the
Procedure for issue of refunds by discontinuing the svstem of sending advice Note

!0 the Bank separately in cases of refunds up to Rs. 9,999, In present procedure for
Ssue of refunds up to Rs. 999 has been extended to refunds up to Rs. 9999, Further,
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Enherleo‘;g[‘)ﬂ d be no separate refund books for refunds up to Rs. 9,999 and refunds of
Rs. 10,008 and above. The revised Refund Book in 143 form will be used for all refunds
irrespective of the monetary limits.

3A. Procedure for issue of Refunds up to Rs, 9,999 (MICR)

Theq procedure for issue of refunds up to Rs. 9,999 is identical to the existing procedure
for issue of refunds up to Rs, 999. The same is reiterated below:

The revised Refund Order Book consists of four folls () Refund Order (i) Advice of
Refund (fif) Advice of Refund and (iv) Counterfoil of Refund Order and A!dwce. The
“Refund Order* and “Advice of Refund” i.e, two foils will be sent by the Issuing Officer
to the assessee who will present both foils to the Bank for encashment. The third foil
~Advice of Refund” will be left blank and shall remain in the Refund Order Book. The
fourth foil ie, the “Counterfoil of Refund Order and Advice” will serve as office copy.

B. Procedure for issue of Refunds of Rs. 10,000 and above (MICR) '
The existing procedure for issue of refunds amounting to Rs. 10,000 and above will
continue without any change. The same is reiterated below :

fund Order (i) Advice of

The revised Refund Order book consists of four foils - (9 Re Bvice Onl

Refund (/i) Advice of Refund and (#) Counterfoil of Refund Order and Advice. y

the first foil, “Refund Order” will be sent to the assessee for presenting the same to the
nd third) of the “Advice of

Bank for encashment. Simultaneously, two foils (second a of 11
Refund” will be sent by the Issuing Ofl'icer directly to the Bank. Unlike in the case of

Refund Order up to Rs. 9,999 mentjoned in para 3A above, «advice of Refund” (both
the foils) in this case will be sent only 1o the Bank and not to the assessee. The fourth
foil, ie, Counterfoil of Refund Order and Advice will remain in the Refund Order Book
and will serve as office copy.

C. Procedure for issue of refunds up to Rs. 9,999 (Non-MICR)

The conventional Refund Order Book presently in use for non-MICR refunds has been

replaced by Refund Order Book in cheque book format (similar to MICR refunds).

The procedure for issue of refunds, would be the same as has been explained in Para

3A above.
D). Procedure for issue of Refunds of Rs. 10,000 and above (Non-MICR)

The canventional Refund Order Book and Advice Book presently in use of non-MICR
refunds has been replaced by Refund Order Book in cheque book format (similar to
MICR refunds), The procedure for issue of refunds would be same as has been explained
in Para 3B above. No separate Advice Book bas been provided under this system.

4. In Ranges where refunds are to be prepared on Pre-printed Continuous Computer

Stationery (PPCCS), the procedure for issue of refunds will be the same as explained

ahove. However, for refunds up to Rs. 9,999, third foil, ie., ‘Advice of Refund Order’
printed through computer will remain with the Assessing Officer unused, along with
the fourth feil.

5_All earlier Instructions issued on this subject stand amended to the extent indicated
above. The security measures and other instructions mentioned in the earlier circulars
will iowever, continue to be followed scrupulously.

6. The revised procedure will come into force immediately. These instructions may
be brought to the notice of all officers working in your Region for strict compliance.
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INSTRUCTION NO., 1/2008,

guferency is vited o the lollowing Cireulars/lnstruc
from time o time whercin the procedure (or is-mvk 3

(d DOMS Circular No. 39, daged 15-7-1980,
(i) DOMS Circular No. 54, dated 16-12-1987.
(fify DOMS Insiruction No, 58, dated 8-2.1988,
() CBDT Instruction No, 15/2003, dated 6.1 1-2003.

2. With a view to tp'lpruvel'l'axpnycrs Scrvice, the Board has decided 1o disconti

the svstem of sending Advice Noles to the bank separately in cases of refu:cll[:-.n nr.:e
Rs. 24.999. Under the new system, no Advice Note would be generated for refund ug .
up l© an amounl of Rs, 2:1-.999. For refund orders of Rs. 25000 and above, ane Au:h:;:
Note would be made, which would be sent to the Main Branch of State Ba':tnk of India

one counterfoil of the refund cheque would continue to be retained by th ‘
officer for all refunds issued by him regardless of the amount of chll{ld. iﬂﬁ?ﬁsﬁﬂg

of Rs. 25,000 and above will now be drawn on only the Main Branch of Stat
of India. The other branches in any station will handle refunds only up fo Rs. Ziggg.k
3. The above changes in refund procedure will involve the following stepsi—

{(a) Issue of fresh refund stationery for different direct taxes with cheques
drawn on various branches of State Bank of India with their respective
MICR codes.

(b Issue of new types of refunds stationery for different direct taxes !

() for refunds up to Rs, 24,999 (one refund cheque for assessee and one
counierfoil to be retained by the Assessing Officer).

() for refunds of Rs. 25,000 and above (one refund cheque for assessee,
one advice note 10 be sent to the Main Branch of State Bank of India
and one counterfoil to be retained by Assessing Officer).

{0 Distribution of the new refund stationery to all Assessing Officers. Each
Assessing Officer would receive one set of refund stationery for refunds
up ta Rs. 24,999 for Corporation Tax and Income-tax and another set of
refund stationery for refunds of Rs. 25,000 and above [or Corporation Tax
and Income-tax, Similarly, separate refund stationery for wealth-tax and
other direct taxes would also be distributed.

(d) Surrender of unused old refund stationery by all Assessing Officers to
DIT(RSP & PR) after the new stationery 1s introduced. : 3

4. i this regard have already been initiated by the Directoraie o System an
Di?;;%i;?e of }{Sig’ & PR and the nj;w refund stationery shall be made available at a]l
field stations before the date of switchover to the new system. Necessary steps for dis-
wibution of new refund stationery, surrender of unused old stationery and m!fT
the Assessing Officer of the new procedure of issuing refund orders have to be taken
by the Chiel Commissioners/Directors General. '

5. The monetary ceiling of Rs. 24,999 for issuance of r::funds without an Advice Note
would also apply to wealth-tax, gift-tax and all other direct taxes. ded to the
6. The instructions issued earlier on the subject may be treaied as ﬂm"nnﬁone 4 i
extent indicated above. The securily measures and other ms?";fh‘):; sn;fu ulousl
the earlier Circulars/Instructions will however continue to be follow P Y.

REFUND CLAIM

DATED 18.3.2008

Hons issued by DOMS/CBDT
ol Refund Orders was detailed—
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d 1o he introduced with ellect fram

7. The new refund procedure is propose fand system will be

1-4-2005. However, the exact date of swilchover 10 Lhe new TC
communicated to the Board by a separate order.

(6]

INSTRUCTION NO. 13/2006, DATED 22-1 2-2006

i. The procedure for dealing wilh the applications [or condonation of delay in fAling

returns and claiming refund is presently governed by the B"ﬂrg;'l ea;l::]:zh?l‘;leﬁ c’:
Circulars issued under section 119(2)(#) of the Incomc-tax Act, } ' 3 p td' 2:‘:‘- 1{]I
225/208/93-ITA-I, dated 12-10-1993, read with Board's Circular Nq. 670, ;.t{]‘{':ll 26-10-
1993 issued from F. No. 225/208/93-ITA-11, Circular No. 8/2001, dated 161-[5]_2003 fbsufg
from F. No. 212/35/99-1TA-II and also Instruction No. {2/2003, dated 30-10- 1ssue
from F. No, 212/338/2002-1TA-II.

2.In modification to earlier Instructions/Circulars, JH ¥ L
missioners of Income-1ax {CCsIT) with powers foracceplange/rejection of alp P['catl;z' nséf
claims under section 119(2)X &) for condonation of delay in filing return involving reviin :
claims above Rs, 10,00,000 and up Lo Rs. 50,00,000. It also vests the _Cm:f;";"".smnersdo
Income-tax (CsIT) with powers of acceplance/rejection of i apphqatlu_n; c ?H‘.llas' unider
section 119(2){#) for condonation of delay in filing return involving refund claims up

to Rs. 10,00,000. ) i .
3. The applications/claims under section 119(2)(5) for condonation of delay involving

refund claims exceeding Rs. 50,00,000 would continue o be proc essed by Central Board
of Direct Taxes, both for acceptance and rejection. .
4. No fresh application for claim of refund will be entertaine_d bteyond six years from
the end of the assessment year for which the application/claim is made.
5. The powers of acceptance/rejection wilhin the monetary limits delegated to the
CCsIT/CsIT would be subject to the following conditions:—
(a) The refund has arisen as a result of excess tax deducted/collect-
ed at source and payments of advance tax under the provisions of
Chapters XVII-B, XVII-BB and XVII-C respectively and the amount
of refund does not exceed Rs. 50,00,000 in respect of CCsIT and
Rs. 10,00,000 in respect of CsIT lor any one assessment year;

{5) Theincome of the assessee is not assessable in the hands of any other person
under any of the provisions of the Act; and

(¢) No interest will be admissible on the belaied refund claims.

6. At the time of considering the case under the provisions of section 1 19(2)(3), it should
be ensured that the income declared and refund claimed are correct and penuine and
also that the case is of genuine hardship on merits.

7. The CCsIT/CsIT are empowered to direct the Assessing Officer to make necessary
enquiries or scrutinize the case in accordance with provisions of the Income-tax Act
to ascertain the correctness of the claim.

8. This instruction will also cover those applications/claims for condonation of delay
under section 1192)X b} which are pending as on the date of issue of this instruction.

this Instruction vests the Chief Com-
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INSTRUCTION NO. 2/2012, DATED 22.2-.2012

I
Condonation of delay in Hling return of Income under soctlon 119(2)(b) In the case o
Ippll:nnln who have made invesiment In the 8% Savings (Taxable) Bonds, 2003 lssued
by Government of India and opted for acheme of cumulative interest

2fund on the
R. ‘ntati have been received regarding matters of allowance of re

nlfg::ﬂ :Ll:b?c::[t}fl:‘hc board has declded that the time-limit preacribed in clause (4}dttl'
CBDT Instruction No. 13/2006, dated 22-12-2006 for entertaining application under
section 119(2X &) of the Act shall not apply if :

i deinvestment in 8% Savings (Taxable)Bonds, 2003 issucd
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] i diary bank at the time of maturity has made uction o
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to apply.
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CENTRALISED VERIFICATION
SCHEME, 2019

NOTIFICATION NO. SO 550(E), DATED 30-1-2019
eSS = bt bivinliltdbiindald

Ln ﬁe;g;sffsf 5‘0}09?}5) mn‘);erred by sub-section (3) of section 133C of the Income-tax
ca;ia e Mimist ) CIHF- in supersession of the notification of the Government of

?’::.xea) published izge gf?;f;’? gﬁ?f meg fof Rez:nue, (Central Board of Direct

! ette vide number 8.0, 771(E,
February, .20!351 except as respecis things done or omitted 1o b.g Jﬁtﬁbﬁf;ﬁz iiﬁg
SUpersession, the Central Board of Direct Taxes hereby makes the following sche
for dcenn";hsed I‘s‘g.?ab’;;‘e Ef notice and for processing of information or di‘ume;n;
making available ; .
?qgmeb':*— 4 e outcome of the processing to the Assessing Officer,

ghort title and commencement
1. (1) This scheme may be called the Centralised Verification Scheme, 2019.
(2) It shall come into force on the date of its publication in the Official Gazette.

Definitions
2. {1)In this scheme, unless the context otherwise requires,—

(@) “Act” means the Income-tax Act, 1961 (43 of 1961);

(%) *Centre” means the Centralised Verification Centre set up for centralised
issuance of notice and for processing of information or documents and
making available the outcome of the processing to the Assessing Officer;

(¢} *Director General” means the Director General of Income-tax appointed
under sub-section (1) of section 117 of the Act and authorised by the Board
in this behalf;

(d) “Principal Director General” means the Principal Director General of
Income-tax appointed under sub-section (1) of section 117 of the Act and
authorised by the Board in this behalf;

(e) “Designated Authority” means the income-tax authority authorised by the
Board for the purposes of section 133C of the Act;

() “portal” means the web portal used for the purposes of this scheme.

used herein but not defined and defined in the Act

(2) The words and expressions
assigned to them in the Act,

shall have the meanings respectively

17.3
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Appliciilon
3, This s shiall be wpplivable to any information or documents,—
(1Y i possessbon ol the Coentse; or
2} mnde awvabluble w the Centre, by —
(A the Principal Director General of Inco
o General ol Income-tax (Systems)
(i The DHecetsr General of Income-1ax (Risk Asscssment);
y . . s Himi estigation);
Gi) the Director of Income-lax (Intefligenee and Criminal nv li gd l"nJ
. . N T . Ce ise .
(i) (he Commisstoner of Income-lax in charge of the Centra ro
cessing Centre Tor processing of returns; _
tux in charge of the Centralised Pro-
1s of tax deducted at source; or

me-lax (Systems) or the Direc-

(W the Commissioner ol Income-
cosning Cell lor processing of statemen

(v uny other authority, budy or person,
in aceordanee with the orders issued by the Board under section 119 of the
Act.
Issue and service of notice

4. (1) The Centre may issuc a nolice
information or documents far the purposes o

or documents referred to in paragraph 3.

d under digital signature of the Designated Authority.

copy by electronic mail or by placing

to any person requiring him to furn.ish
[ verification of the information

(2} The notice shall be issue
(3) The notice shall be served by delivering a
a copy in the registered account on the porta
Mussape Scrvice.
(4) The information or documents called for under sub-paragraph (1) shall be
furnished on or before the date specified in the notice.

Response to notice
issued under sub-paragraph (1) of paragraph 4 shall

5. The response to the notice
be furnished in a machine readable format, in accordance with the procedures and

processcs referred to in paragraph 8,

Processing of Information and documents

6. (1) The Centre shall process the information or documents furnished by the
person in response to the notice issued under sub-paragraph (1) of paragraph

4, in accordance with the procedures and processes referred to in paragraph 8.

(2) The Centre shall make available the outcome of the processing referred toin sub-

paragraph (1) to the Assessing Officer, in accordance with the orders issued by the

Board under section 119 of the Act. |

No persenal appearance

7. No person shall be required to appear personally or through authorised
__representative before the Designated Authority at the Centre in connection
with any proceedings.

| followed by an intimation by Short

b e a2

T




11-5 POWER 1O sPLOHY PROULEIUIRE AND PROR ISSES Pard 8

power 10 specify procedure and processcs
Princinal Dirccior Genersl of Baee P .
The Pll'l:l:"l‘ l"i:‘l':lt‘::}i Lll.‘;:l;;'ll of bwome-tax (Systems) or Dircetor General vl
l“'-'-":',':l “‘; ‘rur:l o [‘i :"[}"h “_] specily from time 1w tme, procedures it
pamelyi—
(o} format and procedure for issuance of the notice;
() receipt of any information or document from the person in Tesponse o e
poliee
(&) mode and formats for issue of acknowledgement of the vesponse lurnished
by the persan; -
() pru.\"fsiup of u..rt.‘h portal {acility inclpding login lacility, tracking status of
verilication, display ol relevant details, and factlity of download;
(¢) accessing, processing and veritication ol inlormation and response includ-
ing documents submitted during the verilication process:
(p format and data structure for making available the antcome of verilication
to the Assessing Officer;
call centre to answer querics and provide support scrviees, inclading
outbound calls and inbound ¢alls secking information or clarification;
(/) receipt, scanning, data entry, storage and retrieval ol information ur docu-
ments in a centralised manner;
() grievance redressal mechanism in the Centre.

(&)
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\[FACELESS ASSESSMENT] SCHEME, 2019

NOTIFICATION NO. 8.0. 3264(E), DATED 12-9-2019, AS AMENDED BY,
NOTIFICATION NO. S.0. 2745(E), DATED 13-8-2020 AND FACELESS
ASSESSMENT (FIRST AMENDMENT) SCHEME, 2021

In exercise of the powers conferred by sub-section (3A) of seciion 143 of the
Income-tax Act, 1961 (43 of 1961}, the Central Government hereby makes the
following Scheme, namely—

Short title and commencement
1. (1) This Scheme may be called the '[ Faceless Assessmeni] Scheme, 2019,
(2) It shall come into force on the date of its publication in the Official Gazette.
Definitlons
2. (1) In this Scheme, unless the context otherwise requires,—
() “Act” means the Income-tax Act, 1961 (43 of 1961);

(#) “addressee’ shall have the same meaning as assigned to it in clause (b) of
m;b-section (1) of section 2 of the Information Technology Act, 2000 (21
of 2000%

(ii}) "assessment” means assessment of total income or loss of the assessec
under sub-section (3) of section 143 *[or section 144] of the Act;

(i) “authorised representative” shall have the same meaning as assigned to
it in sub-section (2) of section 288 of the Act;

{+) “automated allocation system” means an algorithm for randomised allo-
cation of cases, by using suitable technological tools, including artificial
intelligence and machine learning, with a view to optimise the use of
resources;

(vi) *automated examination tool” means an algorithm for standardised ex-
amination of draft orders, by using suitable technological tools, including
artificial intelligence and machine learning, with a view to reduce the
scope of discretion;

(vi) *Board” means Central Board of Direct Taxes constituted under the
Central Board of Revenues Act, 1963 (54 of 1963);

(vii)} "computer resource” shall have the same meaning as assigned to them in
clause (X} of sub-section (1) of section 2 of the Information Technology
Act, 2000 (21 of 2000);

1. Substituted for “e-assessment” by Notification No. 8.0. 2745(E), dated 13-8-2020, w.eld,
13-8-2020,
2. Inserted, itvd.

{
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Liv)

(x)

(xd)

(xid)

2 (xiin)

(xifi)y

(xiv)

(xv)

*[{xva)

(xvi)

{xvii)

{xviii)

(xix)

FACLELESS ASSESSMENT SCHEMI, 2009 18.6

“computer system® shadl have the ssine meaning as assignud to e in
clause (4 ol sub-section (] Yol section 2 of the Information Techinalugy
Act, 2000 (21 of 2000y;

“computer tesource of assessee” shall include gssessee’s registered aecount
in designaled portsl of the Income-1ax Departiment, the Mobile App linked
tu the vegistered mobile nuwmber of the assessee, or the M pegisterd e-maif
accannd] of the assessee with his c-mail service providers

"digital signature” shall have the samu meaning as assigned 1o itin clause
() ol sub-seetion (1) of seetion 2 of the Infurmation Technology Act, 2000
(21 ol 2000;

“designated portal® means the web portal designated as such by the
Principal Chicl Commissioner or Principal Dircetor General, in charge
ol the National e-assessiment Centre;

Dispute Resolition Panel” shall have the same meaning as assigned 1o
in clause (a) of sub-sectivn (15) of section 144C of the Act]
“c-assessment” means the assessment proceedings conducted clcctrup-
ically in ‘e-Proceeding’ facility through assessee’s registered account in
designaled portal;

“electronic record” shall have the same meaning as assigned (o it in clause
{§) of sub-section (1) of section 2 of the Information Technology Act, 2000
(21 of 2000),

“electronic signature” shall have the same meaning as assigned to it in
clause (t4) of sub-scction (1) of section 2 of the Informativn Technology
Act, 2000 (21 of 2000);

‘eligible assessee” shall have the same meaning as assigned to in clause
(b) of sub-section (15) of section 144C of the Act]]

“e-rmail” or "electronic mail” and "electronic mail message” means a mes-
sage or information created or transmitted or received on a computer,
computersystem, computer resotrce or communication device including
attachments in lext, image, audio, video and any other electronic record,
which may be transmitted with the message;

*hash function” and “hash result” shall have the same meaning as as-
signed to them in the Explanation to sub-section (2) of section 3 of the |

Information Technology Act, 2000 (21 of 2000);

‘“Mobile app” shall mean the application softwarc of the Income-tax
Department developed for mobile devices which is downloaded and
installed on the registered mobile number of the assessee:

“originator” shall have the same meaning as assigned to il in clause (za)
of sub-section (1) of section 2 of the Information Technology Act, 2000
(21 of 2000);

2a. Substituted for “e-mail account” by the Faceless Assessment (First Amendment) Scheme,
2021, w.ef 17-2-2021.

2b. Inseried, ibid.

- .
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18.7 SCOPE OF SCHEME Para

(xx) “real time alert” means any communication sent to the assessee, by Wa¥
of Short Messaging Service on his registered mobile number, or by waY
of update on his Mobile App, or by way of an e-mail at his registered

e-mail address, so as to alert him regarding delivery of an electronic
communication,;

(xxi) “registered account” of the assessee means the electronic filing account
registered by the assessee in designated portal;

(xxif) “registered e-mail address” means the e-mail address at which an elec-
tronic communication may be delivered or transmitted to the addressee,
including—

() the e-mail address available in the electronic filing account of the
addressee registered in designated portal; or

() the e-mail address available in the last income-tax return furnished
by the addressee; or

(c) the e-mail address available in the Permanent Account Number da-
tabase relating to the addressee; or

(d) in the case of addressee being an individual who possesses the Aad-
haar number, the e-mail address of addressee available in the data-
base of Unique Identification Authority of India; or

(€) in the case of addressee being a company, the e-mail address of the
company as available on the official website of Ministry of Corpo-
rate Affairs; or

(i any e-mail address made available by the addressee to the in-
come-tax authority or any person authorised by such authority.

(xxifi) ‘registered mobile number” of the assessee means the mobile number of
the assessee, or his authorised representative, appearingin the userprofile
of the electronic filing account registered by the assessee in designated
portal;

Afxxiiia) “‘Rules” means the Income-tax Rules, 1962]]

(xxtv) “video conferencing or video telephony]” means the techmological solu-
tions for the reception and transmission of audio-video signals by users
at different locations, for communication between people in real-time.

(2) Words and expressions used herein and not defined but defined in the Act shall
have the meaning respectively assigned to them in the Act.
Scope of the Scheme

3. The assessment under this Scheme shall be made in respect of such territorial
area, or persons or class of persons, or incames or class of incomes, or cases or
class of cases, as may be specified by the Board,

3. Inserted by Notificaticn No. 8.0. 2745(E), dated 13-8-2020, w.c.f. 13-8-2020.

3a. Substituted for *video telephony” by the Faceless Assessment (First Amendment) Scheme,
2021, w.e;f; 47-2-2021.




Para 4 FACELESS ASSESSMENT SCHEMI, 2019 18.8

E-assessment Centres
4. (1} For the purposes of this Scheme, the Board may scl up—

() aNational e-assessment Centre Lo facilitate the conduct of c-assessment pro-
ceedings in a centralised manner, which shall be vesied with the jurisdiction
to make assessment in accordance with the provisions of this Scheme;

() Regional e-assessment Centres as it may deem necessary lo f acilitute the
conduct of e-assessment proceedings in the cadre comrofling region of 4
Principal Chief Commissioner, which shall be vested with the jurisdiction
to make assessment in accordance with the provisiuns of this Scheme;

(ii)) assessment units, as it may deemn necessary to facilitate the conduct of c.an.
sessment, to perform the function of making assessment, which include,
identification of points or issues material for the determination of uny lias-
bility (inclading refund) under the Act, secking information or clarification
on points or issues so jdentified, analysis of the material furnished by the
assessee or any other person, and such other functions as may be required
for the purposes of making assessment;

(#) verification units, as it may deem necessary lo facilitate the conduct of
e-assessment, to perform the function of verification, which includes en-
quiry, cross verification, examination of bouks of account, examination of
witnesses and recording of statements, and such other functions as may be
required for the purposes of verification;

(V) technical units, as it may deem necessary to facilitate the conduct of e-as-
sessment, to perform the function of providing technical assistance which
includes any assistance or advice on legal, accounting, forensic, information
technology, valuation, *[audit ] transfer pricing, data analytics, management
or any other technical matler which may be required in a particular case
or a class of cases, under lhis Scheme; and

(vi) review units, as it may deem necessary to facilitate the conduct of e-as-
sessmert, to perform the function of review of the draft assessment order, -
which includes checking whether the relevant and material evidence has
been brought on record, whether the relevant points of fact and law have
been duly incorporated in the draft order, whether the issues on which |
addition or disallowance should be made have been discussed in the draft
order, whether the applicable judicial decisions have been considered and
dealt with in the draft order, checking for arithmetical correctness of mod-

ifications proposed, if any, and such other functions as may be required for
the purposes of review,

and specify their respective jurisdiction.

(2) All communication among the assessment unit, review unit, verification unit
or technical unit or with the assessee or any other person with respect to the
information or documents or evidence or any other details, as may be necessary

For the purposes of making an assessment under this Scheme shall be through the
National e-assessment Centre.

4. Inserted by Notification No. $.0. 2745(E), dated 13-8-2020, w.ef. 13-8-2020.




18.9

PROCEDURE FOR ASSESSMENT Para 5

3y The units referred to in *[cla e s .
ihjaﬂ have the following autlfgﬁt?::f l],l;:;:]é]gf:*_)i{v} and (vi) of [sub-paragmph] {1)

(@) Additional Commissioner or Additional Director or Joint Commissioner OT

Joint Director, as the case may be;

(b)) Deputy Commissioner or Deputy Director or Assistant Commissioner or

Assistant Director, or Income-tax Officer, as the case may be;

(¢) such other income-tax authority, ministerial staff, executive or consultant,

as considered necessary by the Board.

'r[pmcedure for assessment.

5. [(1) The assessment under this Scheme shall be mad -
procedure, namely:— S € e as per the following

fi} the National e-Assessment Cenire shall serve a notice on the assessee under

sub-section (2) of section 143 of the Acr;

(i) theassesseemay, within fifteen days fromthedate of receipt of notice referred

ta in clause (i), file his response 1o the National e-Assessment Cenire;

™ >

?;?:tzl:ll;‘-ﬂed for “sub-paragraphs” by Notification No. 5.0. 2745(E), dated 13-8-2020, w.e.f.
Substitated for “paragraph®, ibid,
Substituted, ibid Prior to its substitution, paragraph 5 read as under:
5. Prace:d:_ire for assessment—{1) The assessment under this Scheme shall be made as per
the following procedure, namely:—
() theNationale-Assessment Cenireshallserveanoticeonthe assessee undersub-section
{2} of section 143, specifying the issues for selection of his case for assessment;
(i) the assessee may, within fifteen days from the date of receipt of notice referred to
in sub-clause (i), Ale his response to the National e-assessment Centre ;

(iif) the National e-assessment Centre shall assign the case selected for the purpases of
e-assessment under this Scheme to a specific assessment unit in any one Regional
e-assessment Centre through an automated allocation system;

(iv) where a case is assigned to the assessment unit, it may make a request to the National
e-assessment Centre for—

{g) obtaining such further information, documents or evidence from the assessee
or any olher person, as it may ify:
(5) conducting of certain enquiry of verification by verification unit; and
() seeking technical assisiance from the technical unit;
here a request for obtaining further information, documents or evidence from the
e o by the assessment unil, the National
e-assessment Centre shall issue appropriate notice or requjsmou to the assessee OF
any other person for obtainng the information, documents or evidence requisitioned
by the assessment unit; ) by th )
{(vD) where a request for conducting of certain e?qmﬁry or veribcation e verification
Lnit has been made by the assessment unit, the request shall be assigned by the
Mational e-assessment Ceptre toa verification unit through an automated allocation

here uestforsecﬁngtachn.kﬂasm'auncefmmthemchnicalunithasbemmadc
by ?Ir'-::sr:ésment unit, the request shall be assigned by the National e-assessment
Centre o a technical unit in any one Regional e-assessment Centres through an

automated allocation system,

(vid)

{Comid on page 18.10)
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FACELESS ASSESSMENT SCHEME, 2019 18.10

(Contd from page 189

LV

()

(x)

(x1)

(xii)

(xiif)
{x1v)

{xv)

(xvi)

(xvi)

{xviii)

(xix)

the assessment unit shall, after taking nto account all the relevant material available
on the record, make in writing, o draft assessment order either accepting the returned
income of the assessce or modilying the returned income of the assessee, as the caze
may be, and send a copy of such order 1o the National e-assessment Centre,

the assessment unit shall, while making draft assessment order, provide details of
the penalty proceedings to be initiated therein, if any;

the National e-assessment Centre shall examine the draft assessment order in
accordance with the risk management strategy specihied by the Board, including by
way of an automated examination tool, whereupon it may decide to—

(@) hnalise the assessment as per the draft assessment order and serve a copy of
such order and notice for initiating penalty proceedings, if any, to the assessee,
alongwith the demand notice, specifying the sum payable by, or refund of any
amount due to, the assessee on the basis of such assessment; or

() provide an opportunity to the assessee, in case a modification is proposed,
by serving a notice calling upon him to show cause as to why the assessment
should not be completed as per the draft assessment order; or

(¢) assign the draft assessment order to a review unil in any one Regione]
e-assessment Centre, through an automated allocation system, for conducting
review of such order;

the review unit shall conduct review of the draft assessment order, referred to it by
the National e-assessment Centre whereupon it may decide to—

(@) concurwith the draft assessment order and intimate the National e-assessment
Centre about such concurrence; or

(5) suggest such modification, as it may deem fit, to the draft assessment order
and send its suggestions to the National e-assessment Centre;

the National e-assessment Centre shall, upon receiving concurrence of the review
unit, follow the procedure laid down in sub-paragraph (a) or sub-paragraph (&) of
paragraph (x), as the case may be;

the National e-assessment Centre shall, upon receiving suggestions for modifications
from the review unit, ecommunicate the same to the assessment unit;

the assessment unit shall, after considering the modifications suggested by the Review
unit, send the Anal draft assessment order to the National e-assessment Centre;

the National e-assessment Centre shall, upon receiving final draft assessment order,
follow the procedure laid down in sub-paragraph (a) or sub-paragraph (b) of paragraph
(x), as the case may be;

the assessee may, in a case where show cause notice under sub-paragraph (b)
of paragraph (x) has been served upon him, furnish his response to the National
e-assessment Centre on or before the date and time specified in the notice;

the National e-assessment Centre shall,-

(a) in a case where no response to the show cause notice is received, finalise the
assessment as per the drafl assessment order, as per the procedure laid down
in sub-paragraph (a) ol paragraph (x); or

(b) inanyothercase, send the response received from the assessee to the assessment
unit;

the assessment unit shall, after taking into account the response furnished by the
assessee, make arevised draft assessment order and send it to the National e-assessment
Centre;
the National e-assessment Centre shall, upon receiving the revised draft assessment
order,—

(Contd. on page 18.11)
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J—
lﬁ’"’d from page 18.10)
(a) in case no modification prejudicial to the interest of the assessee is proposed
"ﬂ";’:h l'f-'f':!:ﬂcfl:dﬂ'ie draft assessment arder, finalise the assessment as Pef
_ prejudicial to the interest of the is
with reference 1o the drafi assessment order, provide an nppunumPr?m the
E;E':E-see, as per the procedure laid down in sub-paragraph () of paragraph
(¢) theresponse furnished by the assessee shall be dealt with as per the procedure
laid down in paragraphs (xvi), {xvii), and {xviid);

{xx) the National e-assessment Centre shall, afier completion of assessment. rransfer all
the electronic records of the case to the Assessing Officer having jurisdiction over
such case, for—

{a) imposition of penalty;

{b) collection and recovery of demand;

{¢) rectification of mistake;

() giving effect to appellate orders;

(£) submission of remand report, or any other report to be furnished, or
any representation to be made, or any record 10 be produced before the
Commissioner {Appeals), Appellate Tribunal or Courts, as the case may be;

(f) proposal seeking sanction for launch of prosecution and filing of complaint
before the Court;

(xxi} motwithstanding anything contained in paragraph (xx), the National e-assessment
Centre may at any stage of the assessment, if considered necessary, transfer the case
to the Assessing Officer having jurisdiction over such case.”

7a. Substituted by the Faceless Assessment (First Amendment) Scheme, 2021, wel. 17-2-2021.

Pricr to its substitution, sub-paragraph (1) read as under:

«(1) The assessment under this Scheme shall be made as per the following procedure,

namely: —

(9 }trhe National e-Assessment Centre shall serve a notice on the agsessee under sub-
section (2) of section 143, specifying the issues for selection of his case for assessment,
(i) the assessce may, within fifteen days from the date of receipt of notice referred 1o
in clause (i), file his response to the National e-assessment Centre,

(iiij) where the assessec— o e 390rt e
has furnished his return of income er section or in response to ol
() issued under sub-section {1} of section 142 arsub-secuop(l)of section 148; afnd
a notice under sub-section (2) of section 14\3‘]1&5 been issued by the' Assessing
Officer or the prescribed income-tax authority, as the case may bc or
(¥ has not furnished his retwrn of income in response to a notice issued under
sub-section (1) of aection 142 by the Ass&;smg Officer; m{'n - ction 148 and
Furnished his return of income un er sub-section {1) of section an
@ :arforil;;:tc underzub-secticm (1) of section 142 has been issued by the Assessing

Ofhcer, _
the National e-Asgessment Centre shall intimate the assessee that assessment in his

case shall be completed under this Scheme;

' ASSESSIT tC:ntreshallmipuhecnscselectcdforthcpurpmf:snf
™ gissnuast::;:nder th.:n Scheme to a specific assessment unit in any one Regional

e-asgessent Centre through an automated allocation system ‘
(v) whercacaseis assigned to the assessment unit, it may make a request to the Mational

assessment Centre for—
- (Conid ar page {813
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(Cantd from page T8 11

(vi)

(Vi)

(viii)

(ix)

(x)

(i)

{(xv)

(xvi)

(a) obtaining such further information, documents or evidence from the assesuee
or any other person, as it may specily;

(A conducting of certain enguiry or verification by veritication unit; and

() secking technical assistance lrom the technical unit;
where a request [or obtaining turther mformation, documents or evidence e the
assessee or any other person has been made by the assessment unit, the National
e-assessment Centre shall issue appropriate notice or requisition to the ARBERNCC OF
any other person for obtaining the information, documents or evidence requisitioned
by the assessment unit;
the assessee or any vther person, as the case may be, shall file his response to the
notice referred to in clause (vi), within the time specified therein or such time as may
be extended on the basis of an application in this regard, to the National e-Assessment
Centre;
where a request for conducting of certain enquiry or verilication by the verilication
unit has been made by the assessment unit, the request shall be assipned by the
National e-assessment Centre to a verification unit in any one Regional c-assessment
Centres through an automated allocation system;
wherearequest for secking technical assistance from the technical unit has been made
by the assessment unit, the request shall be assigned by the National e-assessment
Centre to a technical unit in any one Regional e-assessment Centres through an
automated allocation system;
the National e-assessment Centre shall send the report received from the verilication
unit or the technical unit, based on the request referred to in clause (vifd) or (ix) to
the concerned assessment unit;
where the assessce [ails to comply with the notice referred to in clause (vi) or notice
issued under sub-section (1) of section 142 or with a direction issued under sub-
section (2A) of section 142, the National e-Assessment Centre shall serve upon such
assessce a notice under section 144 giving him an opportunity to show-cause, on a
date and time to be specified in the notice, why the assessment in his case should not
be completed to the best of its judgment;
the assessee shall, within the time specified in the notice referred to in clause (xi) or
such time as may be extended on the basis of an application in this regard, file his
response to the National e-Assessment Centre;

where the assessee fails to file response 1o the notice referred to in clause (xi) within
the time specified in the notice or within the extended time, if any, the National
e-Assessment Centre shall intimate such failure to the assessment unit;

the assessment unit shall, after taking into account all the relevant material available
on the record make in writing, a draft assessment order or, in a case where intimation
referred to in clause (xiii) is received from the National e-Assessment Centre, make
in writing, a draft assessment order to the best of its judgment, either accepting the
income, or sum payable by, or sum refundable to, the assessee as per his return or
modifying the said income or sum, and send a copy of such order to the National
e-assessment Centre;

the assessment unit shall, while making draft assessment order, provide details of
the penalty proceedings to be initiated therein, if any;

the National e-assessment Centre shall examine the draft assessment order in
accordance with the risk management strategy specified by the Board, including by
way of an automated examination tool, whereupon it may decide to,—

(a) fnalise the assessment as per the draft assessment order and serve a copy of
such order and notice for initiating penalty proceedings, if any, to the assessee,
alongwith the demand notice, specifying the sum payable by, or refund of any
amount due to, the assessee on the basis of such assessment; or '

(Contd on page IRID

e TR e al o i S i e B
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p————
(Contd from page 1812}

{xvif)

{xviif)

(xix)

(xx)

{(xxi)

(xxEd)

{xxiif}

{xxiv)

{xav}

(xxvi)

(&) Pl'ﬂ""id'ﬂ. an opportunity 1o the assessee, in case a modification is prﬂpﬂsed*
by serving a notice calling upon him to show cause as to why the assessmenl
shn.u!d not be compieted as per the dralt assessment order; or

(c) assign the draft assessment order to a review unil in any one Regional
e-assessmeni Centre, through an automated allocation system, [or conducting
review of such order;

the review unit shall conduci review of the draft assessment order, referred to it by
the Nalonal e-assessment Cenire whereupon il may decide to—

{#) concur with thedraflt assessment order and intimate the National e-assessmeni
Centre about such cencurrence; or

(¥ suggest such modifications, as it may deem Fit, 10 the drafl assessmenl order
and send its suggestions to the National e-assessmen! Centre;

the National e-assessment Centre shall, upon receiving concurrence of the review
unit, follow the procedure laid down in sub-clause (a) or sub-clause () of clause (xvi),
as the case may be;

the National e-assessment Centre shall, upon receiving suggestions for modifications
from the review unit, assign the case to an assessment unit, other than the assessment
unit which has made the draft assessment order, through an automated allocation
system;

{he assessment unil shall, after considering the madifications suggested by the review
unit, send the final draft assessment order to the National e-assessment Centre;

the National e-assessment Centre shall, upon recefving final draft assessment order,
follow the procedure laid down in sub-clause (a) or sub-clause (}) of clause (xvi), as

the case may be;

the assessee may,
{xvi) has been served up
Cenire on or before the date and time
time, if any;
the Nationg] e-assessment Cenire shall—
{&) in a case where no response to the show-cause notice is received, ﬁn?.h'se the
assessment as per the draft assessment order, as per the procedure laid down

in sub-clause (d) of clause (xvi); or .

(5} inanyothercase, send the response recel
umnit; ‘
shall, after taking into account the respanse furnished by the

t unit _
i:;:ﬁmn;ke@ areviseddraftassmmmtmderandsendittotheNauona]e-assmment

in a case where show-cause notice under sub-clause (5) of clause
on him, Furnish his response to the National e-assessment
specified in the notice or within the extended

ved from the assessee to the assessment

Centre; ]
the Na;:ional e-assessment Centire shall, upon receiving the revised draft assessiment
o o interest of the assessec is proposed

. . s th
(@) in case no modification prejudicial 1;:;“t : f e e e P ae per

. to the draft assessm
with reference 1o @ in sub-clause (a) of clause (xvi); or

the procedure laid down in ] . g
i odification prejudicial to the interest of the assessee is propos
* ﬂfhasrifaerenm ce to the draft assessment order, provide an oppo rtunity to tl-;}e
ASSessee, byservingannﬁ:easpaﬂneprocedurehidduwnm sub-clause (&)

of clause (xvi); the shall be dealt with as per the procedure

th respomcfunﬁhcdhy s all
@ la.i?:l down in clauses (xxif), (xxifd) and (:cxw],Pl ot o o a
tional e-ass X ghall, after completion of ASSES trans
m: fl:nﬁ'uml: ﬁﬁm to the Assessing Officer hn\nfng jurisdiction over
thcsaidmsefm'mchnﬂiunumaybemquimdundcrthcﬁct
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iuil H‘?h'h‘ 4"?:.‘ WANCSN

(iv)

)

(vi)

(vii)

(viii)

fix)

@ fras prarnistied s oscin of incomie wder section 13V of the Aci o
D IONPORS 10 3 o isstcd tader subosection (1) of section 142
of 1he Act or subasccnon (1) of section 148 of the A, arnd b noliee
tonader sub-section f_‘] of saection [43 0rf the Act has hon s dicid byl
Assesstg Offeeve or the prescribed ieomie-tay atithonin as the case
nay Iy or

() Ras por furnished Tas retaen of rcomic B response foar natiee
ixsticd tnder sub-section (1) of section 142 of the Act by il Assessing
(‘”H‘(‘l,‘ or

(©) las not furnished his vetrn of income under sub-section (1) of
section 148 of the Act and a notice under subsscction (1) of scciion
142 of the Act has been issued by the Assessing Officer,

the National o-Assessment Contre shall intimate the assessed tharassessmen
in Nis case shall be completed wnader this Schenie,

the National o-Assessment Conre shall assign the case selected for the

prrposes of c-assessitent under this Scheme 1o @ specifie assessmeni ani
in any one Regional e-Assessment Centre through an aut wiated allocation
SVSTONL
where a case is assigned to the assessment unit, it may make @ reqiestio the
National e-Assessment Cemtre for—

(@) obtaining such further information, documnents or evidence from

the assessce or any other person, as it may specifyy
(b) conducting of certain enquiry or verification by verification wnir
and

(¢) sceking technical assistance from the teehmical unir
where a request for obtainig further information, docunment or cvidence
from the assessee orany other person has been made by the assessment unit,
the National e-Assessmient Centre shall issue appropriate notice or requisition
to such assessee or person, specifving a time therein, for subminting such
information, docimenis or evidence;
the assessee or any other person, as the case may be, shall file his response
to the notice referred to in clause (vi), within the time specified therein or
such extended time as imay be allowed on the basis of an application in this
regard, to the National e-Assessment Centre;
where a request for conducting of certain enguiry or verification by the
verification wnit has been made by the assessment unit, the request shall be
assigned by the National e-Assessment Centre to a verification unit in any
one Regional e-Assessment Centre through an artomated allocation svstem;
where a request for seeking technical assistance from the technical unit
has Ibn'n made by the assessmient unit, H:IE request shall be assigned by the
National e-Assessment Centre io a technical unit in any one Regional ¢-As-
sessment Cenire through an automated allocation systeny
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xi

(xi)

rxii)

piil)

{xiv}

(xv)

*

(xvi)

5
PROCEDURE FOR ASSESSMENT Para

rllc'_-"fttft't:‘-ﬂu! e-Assessinent Centre shall send the report received fromt H?E
w‘rlfu‘unﬂn it or the technical unit, based on the requesl referred to 112
clause (viii) or (ix) to the concerned assessiment uni-

where _.rhe assessec fails to comply with the notice referred to in clause (vi)
ur notice tssued under sub-section (1), or with a direction issued under
sub-scction (24) of section 142 of the Act, the National e-Assessment Centre
5’{“” SCrve upon such assessee a notice under section {44 of the Act giving
hint an opportunity ta show-cause, on a date and time to be specified in the

notice, wly the assessment in his case sho be
. - uid not 114
of its judgmenr; completed to the be

.rJ':'e fdssessee s._&a”, within the time specified in the notice referred to in clause
(xi} or such time as may be extended on the basis of an application in this
behall, file his response to the National e-Assessment Centre;

wf:err.f H’{E‘ assessee fails fo file response to the notice referred 1o in clause
(xi} _w:thtn the time specified therein or within the extended time, if any, the
Na{:ana! e-Assessment Centre shall intimate such failure to the assessment
HniL;

the assessment unit shall, after taking into account all the relevant material
available on the record make in writing, a draft assessment order or, in a
case where intimation referred to in clause (xiil) is received from the National
e-Assessment Centre, make in writing, a draft assessment order to the best of
its judgrient, either accepting the income or sum payable by, or sum refund-
able to, the assessee as per his return or making variation 1o such income or
sum, and send a copy of such order to the National e-Assessment Centre;

the assessment unit shall, while making draft assessmenz order, provide
details of the penalty proceedings to be initiated therein, if any;

the National e-Assessment Centre shall examine the draft assessment order
in accordance with the risk management strategy specified by the Board,
including by way of an autornated examination tool whereupon it may
decide to—

(a) firnalise the assessment, in case no variation prejudicial to the in-
lerest of assessee is proposed, as per the draft assessment order and
serve a copy of such order and notice for initiating penialty proceed-
ings, if any, to the assessee, alongwith the demand notice, specifying
the sum payable by, or refund of any amount due to, the assessee on
the basis of such assessment; or

{b) provide an opportunity to the assessee, in case any variation prejudi-

cial to the interest of assessee is proposed, by serving a notice calling
upon him to show cause as to why the proposed variation should not

be made; or

{c) assign the draft assessment order toa review unit in any one Regional
e-Assessment Centre, through an automated allocation system, for
conducting review of such order;

xvil} the review unit shall conduct review of the draft assessment order, referred

to it by the National e-Assessment Centre, whereupon it may decide to—
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(2} concur with the draft assessinemt arder and intimate the Nationg}
e-Assvssnient Centre abont such concurrence; or

(b) suggest such variation, as it may deem fit, in the draft assessmen;
order and send its suggestions 1o the National e-Assessment Cenire:

(xviii} the National e-Assessment Centre shall, upon receiving concurrence of the

ixix )

fiX)

{xx1)

{Xxii?

i

{xxiv)

(v }

review unis, follow the procedure laid down in sub-clause (a) or sub-clause
bl of clause xvi), as the case muy be;

the National e-Assessment Centre shall upon receiving suggestions for
variation from the review unit, assign the case 1o an assessment unti, other
than the assessment unit which has prepared the draft assessment order,
through an auiomated allocation system;

the assessment unit shall, after considering the variations suggesied by the
review unit, seud the final draft assessment arder 10 the National e-Assess.-
et Centre;

the Nationale-Assessment Centre shall upon receiving finaldraftassessment
order follow the procedure laid down in sub-clause (a) or sub-clause (b} of
clause (xvi), as the case may be;

the assessee niay, in a case where show-cause notice has been served upon
hitn as per the procedure laid down in sub-clause {b) of clause (xvi), furnish
his response 1o the National e-Assessment Centre on or before the date and
rinte specified in the notice or within such time as may be extended on the
basis of an application in this behalf;

the National e-Assessrnent Centre shall—

fa) where no response to the show-cause notice as per clause (xxii) is
received,—

(A) in a case where the draft assessmen! order or the final draft
assessmen! order is in respect of an eligible assessee and pro-
poses to make any variation which is prejudicial to the inter-
est of such assessee, forward the draft assessment order or
final draft assessment order 10 such assessee; or

(B) in any other case, finalise the assessrment as per the draft as-
sessment order or the final draft assessment order and serve
a copy of suck order and notice for initiating penalty proceed-
ings, if any, upon the assessee, alongwith the dermand notice,
specifying the sum payable by, or refund of any amount due
to, the assessee on the basis of such assessment;
(b) in any other case, send the response furnished by the assessee to the
assessment unif;

the assessment unit shall, after taking into account the response furnished by
the assessee, as referred to in sub-clause th) of clause (xxiii), make a revised
draft assessment order and send it to the National e-Assessment Centre;

the National e-Assessment Centre shall, upon receiving the revised draft
assessment ordey,—
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wh i case the variations Proposed i the

rder
| b iedioni revised draft assessmenl ¢
are net prejndiciad o the intere /

‘ ‘ ¢
draft assessie S8t of the assessee i conparison 10 th
LNNONS I f”-({[:,- Or f}"" f”n‘”! ("ruf, taseasHent f’rfjﬂ'r’ a”d——-

(A) N case the revised draft assossiseont order i in respect of an
:,’!'r.t:ih.'r- dssessee amd Hiere i any varintion prejudictal (v the
rterest of such ussessee proposed in draft ussessment order
or the final draft assessinent evder, furward such revised draft
ussessinent order 1o snelt assessee;

B) it any other cuse, finalise the ASSessHicHt as per the revised
dvaft assessinent ovder and serve a copy of such order and no-
tice for initiating penalty procecdings, if any, upun the asses-
see, alongwith the demamd notice, specifying the sum payable
by, or refund of uny amouni due 10, the ussessee on the basis
of such assessmeni;

(b) in case the variations proposed in the revised draft assessment order
are prejudicial to the interest of the assessee in comparison o the
draft assessment order or the final drafi assessment order. provide
an opporiinity to the assessee, by serving g notice calling vupon him
ta show-cause us to why the proposed variation should not be made;

the procedure laid down in clauses (xxiii), (xxiv) and (xxv) shall apply
mutatis mutandis 1o the notice referred to in sub-clause (b) of clause fxxv);

(xxvii} where the draf! assessment order or final draft assessment order or revised

draft assessment order is forwarded to the eligible assessee as per item A of
sub-clause (a) of clause (xxiii) or item A of sub-clause {a) of clause (xxv), such
assessee shall within the period specified in sub-section (2) of section 144C
of the Act, [ile his acceptance of the variations to the National e-Assessment
Centre;

{xxviii) the National ¢-Assessment Centre shall—

{xxix }

fxxx)

fa) upon receipt of acceptance as per clavse (xxvii); or

(b) if no objections are received from the eligible assessee within the
period specified in sub-section (2) of section 144C of the Act,

finalise the assessment within the time allowed under sub-section (4) of sec-
tion 144C of the Act and serve a copy of such order and notice for initiating
penalty proceedings, if any, to the assessee, alongwith the demand notice,
specifying the sum payable by, or refund of any amount due to, the assessee
on the basis of such assessment;

where the eligible assessee files his objections with the Dispute Resolution
Panel, the National e-Assessment Centre shall upon receipt of the directions
issued by the Dispute Resolution Panel under sub-section (5) of section 144C
of the Act, forward such directions to the concerned assessment unit;

the assessmment unit shall in conformity of the directions issued by the Dispute
Resolution panel under sub-section (5) of section 144C of the Act prepare a
draft assessment order in accordance with sub-section (13) of section 144C
of the Act and send a copy of such order to the National e-Assessment Centre;
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fxxxi) the National e-Assessment Centre shall upon receipt of draft assessment
order referred to in clause (xxx), finalise the assessiment within the time
aliowed under sub-section (13) of section 144C of the Act and serve a copy
of such order and notice for initiating penalty proceedings, if any, upon the
assessee, alongwith the demand notice, specifying the sum payable by, or
refund of any amount due 1o, the assessee on the basis of such assessment;

(xxxii) the National e-Assessment Centre shall, after campletion of assessment,
transfer all the electronic records of the case to the Assessing Officer having
,:';crisdierian over the said case for such action as may be required under the

ct.)

(2) Notwithstanding anything contained in sub-paragraph (1), the Principal Chief

Commissioner or the Principal Director General, in charge of National e-Assess-

ment Centre, may at any stage of the assessment, if considered necessary, transfer

the case to the Assessing Officer having jurisdiction aver such case, wit h the prior
approval of the Board)

Penalty proceedings for non-compliance

6. (1) Any unit may, in the course of assessment proceedings, for non-compliance
of any notice, direction or order issued under this Scheme on the part of the
assessee or any other person, send recommendation for initiation of any penalty

proceedings under Chapter XXI of the Act, against such assessee or any other
person, as the case may be, to the National e-Assessment Centre, if il considers

necessary or expedient to do so.

(2) The National e-Assessment Centre shall, on receipt of such recornmendation,
serve a notice on the assessee or any other person, as the case may be, calling
upon him to show cause as to why penalty should not be imposed on him under
the relevant provistons of the Act.

(3) The response to show cause notice furnished by the assessee or any other
person, if any, shall be sent by the National e-Assessment Cenire to the concerned

unit which has made the recommendation for penalty.
(4) The said unit shall, after taking into consideration the response furnished by
the assessee or any other person, as the case may be,—
(@) make a draft order of penalty and send a copy of such draft to National
e-Assessment Centre; or
(5 drop the penalty afier recording reasons, under intimation to the National
e-assessment Centre.

8[(5) The National e-Assessment Centre shall levy the penaliy as per the said draft
order of penally and serve a capy of the same along with demand notice on the
assessee or any other person, as the case may be, and thereafter transfer electronic

8. Substituted by Notification No. 8.0. 2745(E), dated 13-8-2020, w.e.f. 13-8-2020. Prior to ity
substitution, sub-paragraph (5) read as under :
*(5) The National e-Asscssment Centre shall levy the penalty as per the said draft order of
ﬁl}ﬂ]t}' and serve a copy of the same on the assessee or any other person, as the case may
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records of the penalty proveedings to the
over the sutd case for suel action ay May

Appellnte Proceedings

Assessing Officer having jurisdiction
he required under the Act]

7. An appeal against an assessment lorder,
tiunal ¢-assessment Centre under this Schem
(Appeals) having jurisdiction over the jurisdic
crenee to the Commiissioner {Appeals) in an
f.aﬁﬂﬁﬁmcnt CEnL’rE Shaﬂ mean such jurisdi

or penalty order] made by the Na-
e shall lie before the Commissioner
tional Assessing Officer and any ref-
Y communication from the National
ctional Commissioner (Appeals).
“[Bxchange of communication exclusively by electronic mode,

8. (1) For the purposes of this Scheme,—
{a) allcommumications between the Nationale

see, or his authorised representative, or a
exclusively by electronic mode; and

tb) all internal communications between the National e-assessment Centre,
Regional e-assessment Centres and various units shall be exchanged exclu-
sively by electronic mode;
(2) The provisions of sub-paragraph
rion conducted by the verifica
tvia) of Paragraph 12.

Authentication of electronic record.

-assessmeni Centre and the asses-
ny ather persan shall be exchanged

(1) shall not apply to the enguiry or verifica-
tion unil in the circumstances referred to in clause

9. For the purposes of this Scheme, an electronic record shall be authenticated
by—

fi) the National e-Assessment Centre by affixing its digital signarure; and

(ii) the assessee or any other person, by affixing his digital signature if he_ is
required under the Rules to furnish his return of income under digital

signature, and in any other case by affixing his digital signature or under
electronic verification code;

Explanation—For the purpose of this paragraph, ‘electronic verification code"
shall have the same meaning as referred to in rule 12 of the Rules.]

% Inserted by Natification No. 8.0. 2745(F), dated 13-8-2020, w.e.f. 13-8-2020.

10. Substituted, ibid Prior to their substitution, paragraphs B and 9 read as under : .
"B. Exvhange of communication exclusively by electronic mode.~Far the purposes of this
Scheme —

@) all communications between the National e-assessment Centre and thc_assess:e. ar
” hh;?llhn:l?éd representalive, shall be exchanged exclusively by electronic mode: and

j ional
B) all internal communications between the National e-assessment Centre, Regio :
® e—a;:e::lnen‘; Centres and various units shall be exchanged exclusively by electronic
mede.

i / electronic record
9. Authentication of electronic record—For the purposes of this Scheme, an :
shall be authenticated by the originator by affixing his digital signature i accordagﬂe;u wxéiil
the provisions of sub-section (2) of section 3 of the Information Technalogy Act, {
of 2000);

Provided that in case of the originator, being the assessee or any other person, such

authent be done by clectronic signature or electronic authent}cat.im}'
1Et=hniquu?it:iﬂ ::;:::m with the provisions of sub-section (2) of section A of the said Act;
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Delivery of electronic record

10. (1) Every notice or order or any other electronic communication under this
Scheme shall be delivered to the addressee, being the assessee, by way of—

(@) placing an authenticated copy thereof in the assessee’s registered account;
or

(&) sending an authenticated copy thereof to the registered e-mail address of
the assessee or his authorised representative; or

(¢) uploading an authenticated copy on the assessee’s Mohile App; and

followed by a real time alert.

(2) Every notice or order or any other electronic communication under this
Scheme shall be delivered to the addressee, being any other person, by sending
an authenticated copy thereof to the registered e-mail address of such person,
followed by a real time alert.

(3) The Assessee shall file his response to any notice or order or any other elec-
tronic communication, under this Scheme, through his registered account, and
once an acknowledgement is sent by the National e-assessment Centre containing
the hash result generated upon successful submission of response, the response
shall be deemed to be authenticated.

(4) The time and place of dispatch and receipt of electronic record shall be deter-
mined in accordance with the provisions of section 13 of the Information Tech-

nology Act, 2000 (21 of 2000).

No personal appearance in the Centres or Units

11. (1) A person shall not be required to appear either personally or through au-
thorised representative in connection with any proceedings under this Scheme
before the income-tax authority at the National e-assessment Centre or Regional
e-assessment Centre or any umnit set up under this Schemne.

B[(2) In a case where a Walvariation] is proposed in the draft assessment order
el or final draft assessmerit order ar revised draft assessment order], and an
opportunity is provided 1o the assessee by serving a notice calling upon him to
show cause as (o why the assessment should not be completed as per the such
draft assessment vrder '{or final draft assessment order or revised draft assess-
ment order], the assessee or his authorised representative, as the case may be, may
request for personal hearing so as to smake his oral submissions or present his case
before the income-iax authority tn any unit under this Scheme;

{3) The Chief Commissioner or the Director General, in charge of the Regional
e-assessment Centre, under which the concerned unit is set up, may approve the

11, Sub-paragraphs(2),(3),(3A)and (3B)substituted for sub-paragrapiis(2) and {3) by Notification
Ne.S.0.2745(E), dated 13-8-2020, wef. 13_8.2020. Pricrto their substitution, sub~paragraphs
(2) and (3) read as under :
“(2} In a case where =2 modification is proposed in the draft assessment order, and an
opportunity is provided to the assessee by serving a notice calling upon him to show cause
as to why the assessment should not be completed as per the such draft assessment arder,

the assessee or his authorised representative, as the case may be, shall be entitlad to se=k
(Conid am page 18.21)
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locations as r_rm}' be necessary, so as to ensure that the assessee, or his authorised
representative, or any other person referred to in sub-paragraph (2) or sub-para-
graph (3) is not denied the benefit of this

Scheme merely on the consi i
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such assessee or his authorised representative, e

‘ or any other person does not have
access to video conferencing at his end. b have

Power to specify format, mode, procedure and processes

!2. “["""] The Principal Chief Commissioner or the Principal Director General
in charge of the National e-assessment Centre shall “[. with the approval of the
Board] lay down the standards, procedures and processes for effective function-
ing of the National e-assessment Centre, Regional e-assessment Centres and the
unit set-up under this Scheme, in an automated and mechanised environment,

inr:luc:.ing format, mode, procedure and processes in respect of the following,
namely:—

Ll

{Cord. from page 18 20)

personal hearing so as to make his oral submissions or present his case before the income-tax
authority in any unit under this Scheme, and such hearing shall be conducted exclusively
through video conferencing, including use of anv telecommunication application software
which supports video telephony, in accordance with the procedure laid down by the Board.
(3) Any examination or recording of the statement of the assessee ar any other person (other
than statement recorded in the course of survev under section 133A of the Act) shall be
conducted by an income-tax authority in any unit under this Scheme, exclusively through
video conferencing, including use of any telecommunication application software which
supports video telephony in accordance with the procedure laid down by the Board.”

lla. Substituted for *modification” by the Faceless Assessment (First Amendment) Scheme, 2021,
w.ef. 17.2-2021.

11b. Inserted. ibid [1t may be noted that Faceless Assessment (First Amendment) Scheme, 2021
provides that E:nr the words “draft assessment order”, the words “or hinal dratt assessment
order or revised draft assessment order” shall be substituted.]

12. *(1)" omitted by Notification No. S.0. 2745(E), dated 13-8-2020, w.e.f. 13-8-2020.
13. Inserted. ibid
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() service of the notice, order or any other communication;

{(f) receipt of any information or documents from the person in response to the
notice, order or any other communication;

(i) issue of acknowledgement of the response furnished by the person:
(iv) provision of "e-proceeding” facility including login account facility, tracking
status of assessment, display of relevant details, and facilitv of download;

() accessing, verification and authentication of information and response
including documents submitted during the assessment proceedings:

(Vi) receipt, storage and retrieval of information or documents in a centralised
manner;

R tvia) circimistances in which provisions of sub-paragraph (1) of paragraph 8 shual)
not apph:;

(vib} circumstances in which personal hearing referred 1o in sub-paragraph 3
of paragraph 11 shall be approved?]

(vi)) general administration and grievance redressal mechanismin the respective
Centres and units.

14, Inserted by Notification No. S.0. 2745(E), dated 13-8-2020, w.cf. [3.2 2020



DIRECTIONS FOR GIVING EFFECT
TO
FACELESS ASSESSMENT SCHEME, 2019

NOTIFICATION NO. 5.0, A268(E), DATED 12.9-2019, AS AMINDED BY,

NOTIFICATIONS NO. 8.0. 2746(E), DATED 13.5.2020 AND

NO. 8.0, 74(E), DATED 17-2.2021
e e el

frr 4.'.\.-:::1::..\':.' of the powery cortferred by sub-section (38) of sectieny 198 of the by
core-tax Ack 1961 (43 of 1961), for the purposes of giving offect io the '[F; e

Assessment] Sclieme, 2009 made nrder stth-section (3A) of section 143 tf .r';k La; %
the Central Governntent hereby makes the following directions, wametv— A

T4 The provisions of clatse (7A) of section 2, section Y2CA, seetion 120 <evtion
124, section 127, section 129, section 131, section 1313, secrion 1334, .-:uf;n'r*m 133
section 134, Chapter XIV, aid Chapter XXI of the Act shall appiv to the assessment
made.- 2 accordance with the said Scheme subject to the following cxeeptions
modifications and adaptations, namelv— e

"AP[(1) Theassessmentunder this Schene shall be made as per the following
procedure, namelv.—

(i) the National ¢-Assessiment Centre shall serve a notice on the assessee
urder sub-section (2} of section 143 of the Act;

{ii) uf:e assessec may, within fifteen days from the date of receipt of no-
tice referred ta in clause (i), file his response to the Nationaf ¢-Assess-
ntent Centre;

1. Substituted for “E-assessmemt” by Notification No. 5.0. 2746(E), dated 13-8-2020, w.e.f.
13-8-2020. |

2. Substituted, ibid. Prior 1o its substitution, ciause 1 read as under:
‘1. The provisions of clause (7A) of section 2, section 92CA, section 120, section 124, section
127, section 129, section 131, section 133, section 133A, section 133C, section 134, section
142, section 142A, section 143, section 144A, section 144BA section 144C and Chapter XX1
of the Act shall apply to the assessment made in accordance with the said Scheme subject
1o the following exceptions, modifications and adaptations, namely:—

“A. (1) The assessment shall be made as per the following procedure, namely:—

() the National e-assessment Cenire shall serve a notice on the assessee under
sub-section (2} of section 143, specifying the issues for selection of his cose for
assessment;

(i) the assessec may, within ffteen deys from the date of receipt of notice referred
to in sub-clause (9, file his response to the National e-assessment Centre;

(i) the National e-assessment Centre shall assign the cage selected for the purpaos-
es of assessment under this Scheme to a speclfic assessment unit in any one
Regional e-assessment Centre through an automated allocatlon system;

(iv) where a case is assigned to the assessiment unit, it may make a request to the
National e-assessment Centre for—

18.23

{(Contd on page 18.24)
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(Coneted from page 1823)

(v}

(vi)

(vi)

(vit)

(&)
(x)

o obtaining such further information, documents or evidence from the
assessee or any other person, as it may specify;

& conducting of certain enquiry or verification by verification unit; and

¢. secking technical assistance from the technical umit;

where a request for obtaining further information, docurnents or evidence from
the assessec or any other person has hsen made by the assessment unit, the
National e-assessment Centre shall issue appropriate notice or requisition to the
assessee or any other person for obiaining the information, documents or evi-
dence requisitioned by the pssessment unit; .
where a request for conducting of certain enquiry or verification by the verifi-
cation unit hes been made by the assessment init, the request shall be assigned
by the National e-assessment Centre to 2 verification unit through an automaied
allocation system; )

where a request for secking technical assistance from the technical unit has been
made by the assessment unit, the request shall be assigned by the National e-as-
sessment Centre to a technical unit in any one Regional e-assessment Centre
through an autornated allocation system;, _
the asse=ssment unit shall, after taking into account all the mlevam material avail-
able on the record, make in writing, a draft assessment order either accepting
the returned income of the assessee or modifying the returned income of the
assessee, as the case may be, and send a copy of such order to the National c-as-
sessment Centra; )
the Assessment unit shall, while making draft assessment order, provide details
of the penalty proceedings to be initiated therein, if any; _
the National e-assessment Centre shall examine the draft assessment order in
accordance with the risk management strategy specified by the Board, including
by way of an automated examination tool, wherenpon it may decide to—

a finalise the assessment as per the draft assessment order andsa_snaa
copy of such order and notice for initiating penalty proceedings, if any,
to the assessee, alongwith the demand notice, specifying the sum pay-
able by, or refund of any amount due to, the assessee on the basis of
such assessment; or

i provide an opportunity to the assessee, in case a modification is pro-
posed, by serving a notice calling upon him to show cause as to why the
assessment should not be completed as per the draft assessment orden;
ar

¢ assign the draft assessment order to a review unit in any one Regional
e-assessment Cenire, through an automated allocation system, for con-
ducting review of such order;

{xi) the review unit shall conduct review of the draft assessment order, referred to it

by the National e-assessment Centre whereupon it may decide to—

a. concur with the draft assessment order and intimate the National e-as-
s=ssment Centre about such concurrence; or

b suggest such modification, as it may deem fit, to the draft assessment
order and send its suggestions to the National e-assessment Centre:

(xif) the National e-assessment Centre shall, upon receiving concwrrence of the re-

(xit)

view unit, follow the procedure inid down in sub-paragraph (g) or sub-paragraph
(5) of paragraph (x), as the case may be; @

the National e-assessment Centre shall, upon receiving suggestions for modifica-
tions from the Review unit, comrnunicate the same to the Assessment unit;

(Carrtd on page 18.25)
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(Cunrd. from page 18,24

(xtv} the assessment unit shall, after considering the modifications suggested by the
Review unit, send the final drafi assessment order to the National e-ussessment
Centre;

(xv) The National e-assessment Centre shall, upon receiving final draft assessmentd
order, follow the procedure laid down in sub-paragraph (a) or sub-paragraph (&)
of paragraph (x), as the case may be;

(xvi) The assessee may, in a case where show-cause notice under sub-paragraph ()
of paragraph (x) has been served upon bim, furnish his response to the National
e-assessment Centre on or before the date and time specified in the notice;

(xvi) The National e-assessment Centre shall,—

4. in a case where no response to the show-cause notice is received, finalise
the assessment as per the draft assessment order, as per the procedure
l2id down in sub-paragraph (&) of paragraph (xJ; or

b. in any other case, send the response received from the assessee to the
assessment unit;

(xviii) The assessment unit shall, after taking into account the response furnished by
the assessee, make a revised draft assessment order and send it to the National
e-assessment Centre;

{xix)} The Naticnal e-assessment Centre shall, upon receiving the revised draft assess-
ment order,—

4. in case no modification prejudicial to the interest of the assessee is pro-
posed with reference to the draft assessment order, fnalise the assess-
ment as per the procedure laid down in sub-paragraph (a) of paragraph
(x) or

& in case a modification prejudicial to the interest of the assessee is pro-
posed with reference to the draft assessment order, provide an opportu-
nity to the assessee, as per the procedure laid down in sub-paragraph (5)
of paragraph (x);

¢ the response furnished by the assessee shall be dealt with as per the pro-
cedure laid down in paragraphs (xvi), (xvi) and (xviii);

(xx) The National e-assessment Centre shall, after completion of assessment, transfer
all the elecironic records of the case to the Assessing Officer having jurisdiction
aver such case for—

{a) impaosition of penalty;

(5 collection and recovery of demand;

(&) rectification of mistake;

(d) giving effect 1o appellate orders; .

€] submission of remand repaort, ar any other report to be furnished, or

) any representation to be made, or any record to be produced before the
Commissioner (Appealz), Appellate Tribunal or Courts. as the case may
be;

(/) proposal secking sanction for Jaunch of prosecution and hling of com-
plaint before the Court; oh e

xxi) Notwithstanding anything contained in peragraph (xx) National e-assess-

(== mthmtrema)ratanystageoftheassfessmept.ﬁ'?mﬂdm\:dmary,m
fer the case to the Assessing Officer having jurisdiction over such case. thort
B.(1DA rsnnshallnutbareqﬁredtoappe;ar&thﬂrpersmaﬂynrﬂtmughgu orised
reérgsmpt:ﬁvemm“iﬂlmmﬁnasmﬁumhsmm:hcfmthemwm
authority at the Nationa) e-assessment Centre or Regional e-assessment Centre or in any

unit set-up under this Scheme. (Conrd. on page 18.26)
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(omtd from puge TRID
(2} in a case where a modification is proposed in the draft assessment order, and an op-
portunity is provided 1o the asscssee by serving a notice calling upon him to show cause
as to why the assessment should not be completed as per the such drali assessment
order, the assessee or his authorised representative, as ihe cose may be, shall be entitled
to seek personal hearing so as 10 make his oral submissions or present his case before
the income-tax authority in any unit under this Scheme, and such hearing shall be con-
ducted exclusively through video conferencing, including use ol any telecommunication
application software which supports video telephony, in accordance with the procedure
taid down by the Board.

(3) Anv examinalion or recording
(other than statement recarded in the course of s _ _
chall be conducted by an income-tax authority in any unit under this Scheme, exclusively

through video conferencing, including use of any telecommunication application sofiware
which supports video telephony in accordance with the procedure laid down by the Board.
(4) The Board shall establish suitable facilities for video conferencing including lelecom-
munication application software which supports videa telephony at such locations as
may be necessary, SO s 10 ENsure that the assessee, or his authorised representative, or

any other person referred 1o in sub-paragraph (2) er sub-paragraph (3} is not denied the
benefit of this Scheme merely on the consideration that such assessee or his authorised re-
presentative, or any other person does not have access 10 video conferencing at his end.”
2a Substituted by Notification No. 8.0. 742(E), dated 17-2-2021, w.ef 17-2-2021. Prior to ils
substitution, sub-paragraph (1) read as under :

*(1) The assessmeint shall be made as per the following procedure, namely:—

{{) the National e-assessment Centre shall serve a notice on the sssessee under
sub-section (2) of section 143, specifying the issues for selection of his case for
assessment;

(i) the assessee may, within ffteen d
to in clause (i), file his response to
(ii) where the assessee—

(a) has furnished his retun of income under s
a notice issued under sub-seclion (1) of section 142 or sub-section (1) of

section 148; and a notice under sub-section (2) of section 143 has been
issued hy the Assessmg Officer or the prescribed income-tax authority,
as the case may be; or
(#) has not furnished his return of income in response io a notice issted
under sub-section (1) of section 142 by the Assessing Officer; or
() has not furnished his return of income under sub-section (1) of section
148 and a notice under sub-section (1) of section 142 has been issued by
the Assessing Officer,
the National e-assessment Centre shali intimate the assessee that assessment in
his case shall be completed under the said Scheme;

() the National e-assessment Centre shall assign the case selected for the purposes
of e-assessment under the said Scheme to a specific assessment unit in eny one
Regional e-assessment Centre through an automated allocation systerm;

{v) where a case i§ assigned to the assessment unit, it may make a request to the

National e-assessment Centre for —
(2) obtaining such further information, documents or evidence from the as-

segsee or any other persod, as it may specily;
(b) conducting of certain enquiry or veri tion by verification unit; and

() seekingt ical assistance from the technical umit;

of the statement of the assessec of any other person
urvey under section 133A of the Act)

ays from the date of receipt of notice referred
the Natlonal e-assessment Cenire;

ection 139 or in response 1o

(Conid om page 1827)
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(Contd from page
(v

(v

(vitn

(Lx)

(x)

(x1)

(xii)

(xiti)

(xiv)

(xv)

{xvi)
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15..2m

where a reque - ubtai i m
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anium:l““ or any other person has been made by the assessment unit, the
A LI . N - i
c-tssessment Contre shall issue appropriate notice or requisition (o the

OSSCSS0C Or Toer ' i .
fontre wany other person for obtaming the information, documents or evi-
ence requisitioned by the assessament unit;

the assessee or anv =
el lh:::lull.m}.ulhtl porson, as the ¢ ase may be, shall file his Fesponse to the
*relerre a1 . % [ f ' s X
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: ! ication in this regr o the Natiunal
c-assessment Centre; P Y i"”d' la th all
S R L an » T | e . =
'u:'l'l:!.u a ]'“-i]l“ all tor conducting of certain cnquiry or verilication by the verifi-
:;; ll%“ lll\:m- -.l‘l%!‘!u-:n made by the assessment unit, the request shall be assigned
.v 1. . ational e-assessment Centre 1o o verification unit in any une Regional
c-assessment Centres through an automated allocation system

where a request for secking technical assistance from the technical unit has been
made by the assessment unit, the request shall be assigned by the National e-as-
sessment Centre 1o a technical unit in any one Repional e-assessment Centres
through an automated allocation system; '

the_Natiunal e-assessment Centre shall send the report received from the verifi-
cation unit or the technical unit, based on the request referred to in clause (viii)
or (1) to the concerned assessment unit;

where the assessee fails to comply with the notice referred to in clause (vi) or
notice issued under sub-section (1) of section 142 or with a direction issued un-
der sub-section (2A) of section 142, the National e-assessment Centre shall serve
upon such assessee a notice under section 144 giving him an oppurtunity to
show-cause, on a date and time to be specified in the notice, why the assessment
in his case should not be completed to the best of its judgment;

the assessee shall, within the time specified in the notice referred to in clause (x1)
or such time as may be extended on the basis of an application in this regard, fle
his response Lo the National e-assessment Centre;

where the assessee [ails to file response to the notice referred to in clause (xi)

within the time specified in the notice or within the extended time, if anv, the
National e-assessment Centre shall intimate such failure to the assessment umt;

the assessment unit shall, after taking into account all the relevant material avail-
able on the record make in writing, a draft assessment order or, in a case where
intimation referred to in clause (xiii) is received from the National e-assessment
Centre, make in writing, a draft assessment order 10 the best of its judgment,
cither accepting the income, or sum payable by, or sum refundable to. the asses-
see as per his return or modifying the said income or sum, and send a copy of
such order to the National e-assessment Centre; _ .
the assessment unit shall, while making draft assessment order, provide details
of the penalty proceedings to be initiated therein, if any; _
the National e-assessment Centre shall examine l.hr_:-_draft assessme:t‘ or;lg_ in
accordance with the risk management strategy specified by r.h:::l Bc.?;tr ,including
by way of an automated examination tool, whereupon it may decice to,—

(@) finalise the assessment as per the‘d!';}ft‘assrssmcnt order and srf:fn-e a
copy of such order and notice for initiating pEﬂaltjf‘prf:ncccdmgs, if any,
to the assessee, alongwith the demand notice, specifying the sum _p:eq,.rE
able by, or refund of any amount due 1o, the assessee on the basis o

such assessment; Or cation is pro
i i i ification is pro-
rovide an opportunity to the assessee, in case a m
o Posed, by serving a notice calling upon him to show cause as Lo why the
é (Contd. on page 18.28)
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(Conid. from puge 18.27)

{xviD)

(xviii)

{xix)

(xx)

(xxi)

{xxii)

{xxfif)

{xxiv)

(xxv)

(xxvi)

assessmeni should not be completed os per the droft essessmunt order;

or
(¢) assign the drall ossessment order to o review unil in any unt
e-assessment Centre, through an automated allocation system
duciing review of such order;
the review unit shall conduct review of the draft
by the National e-assessmenl Centre whereupon il may declde to,
(@) concur with the drall pssessmeni order and intimate
a-assessment Centre sbout such concurrence; or

(#) suggest such modification, as it may deem i, 1o the draft assessment
order and send its suggestions to the National e-assessment Centre;

the National e-asscssment Centre shall, upon recciving concurrence of the
review unit, Follow the procedure laid down in sub-clause («} or sub-clause (b) of
clause (xvi, as the case may be; )
the National e-assessment Centre shall, upon recciving suggeslion_s for modifi-
cations from the review unil, assign the case 10 an assessmeni unil, other than
the nssessment unit which has made the draft asscssment order, through an
automated allocation system;

the assessment unit shall, after considering the modifications suggested by the
review unit, send the final draft assessment order to the National e-assessment
Cenire;

the National e-assessment Cenire shall, upon receiving final draft assessment
order, follow the procedure laid down in sub-clause (q) or sub-clause (b) of
clause (xv), as the case may be;

the assessee may, in a case where show-cause notice under sub-clause (&) of
clause (xvi) has been served upon bim, furnish his response 1o the Nationzl e-as-
sessrment Centre on or before the date and time specified in the notice or within
the extended time, if any;

the Mational e-assessment Centre shall,—

{4) ina case where no response to the show-cause notice is received, finalise
the assessment as per the draft assessment order, as per the procedure
laid down in sub-clause (4) of clause {xvi); or

(5 in any other case, send the response received from the assessee to the
assessment unit;

the assessment unit shall, afier taking into account the response furnished by
the assessee, make a revised draft assessment order and send it to the National
e-assessment Centre;

the National e-assessment Centre shall, upon receiving the revised draft assess-

ment order,—

(d) in case no modilication prejudicial to the interest of the assessee is pro-
posed with reference to the draft assessment order, fnalise the assess-
ment as per the procedure laid down in sub-clause (g} of clause (xvi); or

(5} in case a modificetion prejudicial to the interest of the assessee is pro-
pi_;)sed with reference to the draft assessment order, provide an opportu-
nity to the assessee, by serving a notice as per the procedure laid down
in sub-clause (5) of clause {xvi);

(¢) the response furnished by the assesses shall be dealt with th -
cedure laid down in clauses (xxif), (xxiif} and (xxiv); e perfiepre

the National e-assessment Centre shal}, after completion of assessment, transfer
all the electronic records of the case to the Assessing Officer having jurisdiction
over the said case for such action as may be required under the Act;”

Regional
, fur con-

assesament order, referred to bt

—

the Naltivnal
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fii) where the assesspe—

fiv)

(v)

(vi)

(vii)

(viil)

fix)

() has furnished his return of income under section 139 of the
Act or in response to g notice issued under sub-seciion (1)
of 142 of r_he Act or sub-section (1) of section 148 of the Ach
and a motice under sub-section (2) of section 143 of the Acl
has been issued by the Assessing Officer or the prescr ibed in-
come-tax authority, as the cuse nuty be; or

b} has not furnished his return of income in response fo a notice

issued under sub-section (1] of secti the
ASSESSing Oﬁiﬂf?’,‘ oF ( ) f echion [42 0)‘ the Act E‘U’

fc} has not furnished his return of income under sub-section (1)
of section 148 of the Act and a notice under sub-sectian (1) of

section 142 of the Act has been issued by the Assessing Offi-
cer,

the National e-Assessment Centre shall intimate the assessee that as-
sessment in his case shall be completed under this Scheme.

the National e-Assessment Centre shall assign the case selected for
the purposes of e-assessrnent under this Scheme 10 a specific assess-
ment unit in any one Regional e-Assessment Centre through an au-
tomated allocation system;

where a case is assigned 10 the assessiment unit, it may make a re-
quest to the National e- Assessment Centre for—

fa) obtaining such further information, documents or evidence
from the assessee or any other person, as it may specify;

(b) conducting of certain engquiry or verification by verification
unitr and

fc) seekirng techwical assistance from the technical unit;

where a request for obtaining further information, decuments or
evidence from the assessee or any other person has been muade by
the assessmeni unit, the Natiornal e-assesswient Centre shall issue ap-
propriate notice or requisition to the assessee or any other person for
obtaining the information, documents or evidence requisitioned by
the assessmen! unit;

the assessee or any other person, as the case may be, shall file his
response to the notice referred to in clause (vi), within the time spec-
ified therein or such time as may be extended on the basis of an
application in this vegard, 1o the National e-Assessment Centre;

where a request for conducting of certain enquiry or verification
By the verification unit has been made by the assessment unit, the
request shall be assigned by the Natiomal e-Assesswient Centre 1o d
verification unit in any one Regional e-Assessment Centre through
an automated allocation systery

where a request for seeking technical assistance from the techui.
cal unit has been made by the assessment unit, the request shall be



x)

(xi)

(xiii)

{xiv}

(xv)
fxvi)
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assigned by the National e-Assessment Centre (0 a technical unit in
any one Regional e-Assessment Cenire through an automated allo-

cation sysiteni;
the National e-Assessment Centre shall send the report received
from the verification unii or the technical unit, based on the requiest

referred to in clause (viil) or (ix) (o the concerned assessmeni unil;

where the assessee fails 10 comply with the notice referred to in
-section (1) of section 142 of the

clause (vi) or notice issued under sub
der sub-section (2A) of section 142

Act. or with a direction issued un
of the Act, the National e-Assessmerit Centre shall serve upon such
assessee a notice under section 144 of the Act giving him an oppor-

tunity to show-catise, on a date and time 1o be specified in the notice,
why the assesstient leted to the best

iw his case should not be comp
of its judgment;

the assessee shall, within the time spe
to in clause (xi) or such time as may be exten
application in this regard, file his response 1o 1

ntent Centre;
where the assessee fails to file response [0 the notice referred to in
clause (xi} within the time specified in the notice o7 within the ex-
tended time, if any, the National a-Assessment Centre shall intimate

such failure to the assessmeni wunit;
the assessment unit shall, after taking into account all the relevant

smaterial available on the record make in writing, a draft assessmment

order or, in a case where intimation referred to in clause (xiii) Is

received from the National e-Assessment Cenitre, make in writing, d
draft assessment order to the best of its judgmeni, either accepting
the income or sum payable by, or sum refundable to, the assessee as
per his return or making variation 10 such income or sum, and send
a copy of such arder ta the National e-Assessment Cenive;

the assessment unit shall, while making draft assessment order, pro-

vide details of the penalty proceedings to be initiated therein, if any;

the National e-Assessment Cenlre shall examine the draft assess-
sment order in accordarce with the risk management strategy spec-
ified by the Board, including by way of an automated examination

tool, wheretipon it may decide 10—
fa) finalise the assessmeny, in case no variation prejudicial to the
interest of assessee is proposed, as per the draft assessment

order and serve a copy of such order and notice for initiating
penalty proceedings, if any, to the assessee, alongwith the de-
mand notice, specifying the sum payable by, or refund of any
amount due to, the assessee on the basts of such assessmenl;

or
{b) provide an opportunity to the assessee, ir case any varigtion
prejudicial to the interest of assessee is proposed, by serving a

cified in the notice referved
ded on the basis of an

he National e-Assess-
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narie calling upon hin w shoy ~canse as to why the proposed
variaion shoutd not be imady: or '
c) ;va:gn r!;e draft assessment order 1o u review wnit in any one
Tgr ) . A
r't s,.mr.m c-Assessmient Centre, throvigh an antomared alloca-
fon sysiem, for conducy ing review of such order;

mvit) the review nng shall conduer revioy
| ! view of the draft assessmern order,
referred 1o it by the National e

. ~Assessment Centre. wy ' ,
decide to re, whereupon it na

() concur with the draft

‘ asscssmient order and intinate the
MNationgl e-Assessmerny

Centre abour such COHCUTYeNCe! OF
(b) suggest shch variation, as i tay deen fin, iy the

rent order and send its SUEResHons 1o the Natio
ment Centre;

draft assess-
nal e-Assess-

(xviil) the National e-Assessment Centre shall, upon receiving concurrence

of the review uniy, follow: the procedure laid down in sub-clause (a)
or sub-clause (b) of clause (xvi), as the case may be;

{xix) the National e-Assessiment Centre shall, upon receiving suggestions
for variation from the review unit, assign the case to an aAS5eSsinent
unit, other than the assessment unit which has prepared the drafi
assessment order, through an automated allocation svstem:

(xx} the assessmient tinit shall, after considering the variations suggest-
ed by the review unit, send the final drafr assessnient order to the
National e-Assessment Cenire;

(xxi) the National e-Assessment Cenire shall, upon receiving final draft
assessment order, follow the procedure laid down in sub-claise fa)
ar sub-clause (b) of clause (xvi), as the case may be;

(xxii) the assessee may, in a case where show-cause notice has been served
upon him as per the procedure laid down in sub-clause (o) of clause
(xvi), furrntish his response 1o the National e-Assessmient Cenire on or
before the date and time specified in the notice or within such time
as may be extended on the basis of an application in this behalf:

fxxiii) the National e-Assessment Cenire shail—

(a) where no response to the show-cause notice as per clause
{xxii} is received —
fA} in a case where the draft assessment order or r.fm. fi-
nal draft assessment order is in respect of an elrg:b{e
assessee and proposes to make any variation which is
prefudicial to the interest of such assessee, forward the
draft assessment order or final draft assessment order
1o such assessee; or

(B) in any other case, finalise the assessment as per the
draft assessment order or the final draft assessinen|
order and serve a copy of such order und notice [ur
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initiating: penalty proceedings, if any, apon the asae,
see, alommvith the demaned nottee, specifving thee s
pavable by, or vefund of any ameanl due do, the ae.
see on the basis r.-f st assessinenl;
(WD) inany other case, send the response frurnished by the avsesiee
1o the assesspent wiil;

(NXIV) the assessinent it shall, afier taking inlo accolint the response
furnished by the assessee, as referred o in s ub-clause (h) of clawie
(xxili) rmake a revised cdraft assessmient order and send it 1o the Nu-
tional c-Assessinent Centrey

(xxv) the National e-Assessment Centre shall, upon receiving the revised
draft assessment order,—

(@) in case the variations proposed in the revised draft assess-
ment order are not prejudicial to the interest of the assessee
in comparison to the draft assessment order or the final draft
assessment order, and—

(A) in case the revised draft assessmentl order is in respect
of an eligible assessee and there is any varidtion preju-
dicial to the interest of such assessee proposed in draft
assessnmient order or the final draft assessment order,
forward such revised draft assessment order (o such
assessee;

(B) in any other case, finalise the assessmenl as per the re-
vised draft assessment order and serve a copy of such
order and notice for initiating penalty proceedings, if
any, upon the assessee, alongwith the demand notice,
specifying the sum payable by, or refund of any amount
due to, the assessee on the basis of such assessment;

(b) in case the variations proposed in the revised draft assess-
ment order are prejudicial to the interest of the assessee in
comparison to the draft assessment order or the final draft
assessment order, provide an opportunity to the assessee, by
serving a notice calling upon him to show-cause as to why the
proposed variation should not be made;

(xxvi) the procedure laid down in clauses (xxiii), (xxiv) and (xxv) shall apply
mutatis mutandis o the notice referred to in sub-clause (b) of clause
(XXV);

(xxvii) where the draft assessment order or final draft assessment order or {
revised draft assessment order is forwarded to the eligible assessee ]
as per item A of sub-clause (3) of clause (xxiii) or item A of sub-clause
(a) of clause (xxv), such assessee shall within the period specified in
sub-section (2) of section 144C of the Act, file his acceptance of the
variations to the National e-Assessment Centre;

(xxviii) the National e-Assessment Centre shall—
(a) upon receipt of acceptance as per clause (xxvii); or
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) if no ob;_v‘ectfans are received from the eligible assessee within
the period specified in

the sub-section (2) of section [44C of the

finalise the assessment within 1he time all

. d _ .
(4) of section 144C of the Act and serve g ca;yw ¢ under sub-section

tice for initiating prenglry proceedings, |
with the demand notice, specifying the sum payaple by, or refund of
any amount due to, the assessee an th ]

(xxix) where the eligible assessee files his objecti [ ] ’

(xxx) the assessment unit shall in conformity of the directions issued
the Dispute Resolution panel under sub-section {5) of section 144C of
the Act prepare a draft assessment order in accordance with sub-sec-

tion (13} of section 1440 of the Act and send a copy of such order (o
the National e-Assessment Cerntre;

(xxxi} the National e-Assessment Centre shall, upon receipt of draft assess-
ment order referred to in clayse (xxx), finalise the assessment within
the time allowed under sub-section (13} of section 144C of the Act
and serve a copy of such order and notice for initiating penaity pro-
ceedings, if any, upon the assessee, alongwith the demand rotice,

specifying the sum payable by, or refund of any amount due to, the
assessee on the basis of such assessment:

(xxxii} the National e-Assessment Centre shall, after completion of assess-
ment, transfer all the electronic records of the case to the Assessing

Officer having jurisdiction over the said case for such action as may
be required under the Act

(2) Notwithstanding anything contained in su b-paragrc.:ph (1), the Principal
Chief Commissioner or the Principal Director General, in charge of National
e-assessment Centre, may at any stage of the assessment, if cans-zdered neces-
sary, transfer the case ta the Assessing Officer having jurisdiction over such
case, with the prior approval of the Board.

B. (1) A person shall not be required to appear either personally or :hrougilaz'
authorised representative in connection with any proceedings under tﬁé esa

Schemie before the income-tax authority at the National e-assessn'{éng ;mre
or Regional e-assessment Centre or anty unit set up under the said Scheme.

(2) In a case where a™[variation] is proposed in the draft mses;menf a;der
*[or final draft assessment order or revised draft assessment ?_" er}, an e
opportunity is provided to the assessee by serving a notice m}! ”"5 Hpo ';r the
to show cause as to why the assessment should not be complete as !:;f et
such draft assessment order®{or final draftassessment order or revised dra

Zb. Substituted for *modification” by Notification No. S.0. 742(E), dated 17-2-2021, w.el.
17-2.2021.
2c. Inserted, ibid
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assessment order], the assessee or his authorised representative, as the case
may be, may request for personal hearing so as to make his oral submissions
or preseni his case before the income-tax authority in any unit under the
said Schewne.

(3) The Chief Commissioner or the Director General, in charge of the Regional
e-assessment Centre, under which the concerned unit is set up, may approve the
request for personal hearing referred to in sub-paragraph (2) if he is of the opin-
ion that the request is covered by the circumsiances referred to in clause {vib) of
Paragraph 12 of the said Scheme.

(3A) Where the request for personal hearing has been appro
missioner or the Director General, in charge of the Regional e
stich hearing shall be conducted exclusively through video conferencing includ-
ing use of any telecommunication application saftware which supports video tele-

phony, in accordance with the procedure laid down by the Board.

(3B) Subject to the sub-paragraph (2) of paragraph 8 of the said Scherne, any ex-
amination or recording of the statement of the assessee or any other person (other

than statement recorded in the course of survey under section 133A of the Act)
chall be conducted by an income-tax authority in any umnil under the said S(,:hem&,
including use of any telecommuinication

exclusively through vidéo conferencing,
application software which supporis video telephony in accordance with the pro-

cedure laid down by the Board.

(4) The Board shall establish suitable facilities for video conferencing including
telecormmunication application software which supports video telephony at such
locations as may be necessary, so as 1o ensure that the assessee, or his authorised
representative, or any other person referred o in sub-paragraph (2) or sub-para-
graph (3B) is not denied the benefit of the said Scheme merely on the consider-
ation that such assessee or his autharised representative, or any other person does
wot have access to video conferencing at his end.”]

2. The provisions of section 246A of the Act shall apply to appealable orders aris-
ing out of assessments made Iand penalty imposed] in accordance with *[the
said Scheme) subject to the following, exceptions, modifications and adaptations,

namely: —
“An appeal against an assessment order, or penalty order] made by the
National e-assessment Centre under ‘[2he said Scheme] shall lie before the
Commissioner (Appeals) havingjurisdiction over the jurisdictional Assessing
Officer and any reference to the Comrnissioner (Appeals) in any communi-
cation from the National e-assessment Centre shall mean such jurisdicti
Commissioner (Appeals).”.

3. The provisions of section 140, section 142 and section 282A of the Act shall

apply to assessments made in accordance with Y the said Scheme] subject to the

following, exceptions, modifications and adaptations, namely: —

ved by the Chief Com-
.assessmernt Centre,

— e ot el oy Rk a3 F T e

3. Inserted by Motification No. 5.0. 2746(E), dated 13-8.2020, w.e.f. 13-8-2020.
4. Substituted for "the Scheme®, ibid
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[an electronic record shall be authenticated by

(i) the National e-assessment Centre by affixing its digital signanre; and

fiij the assessee ur any other person,
he is required under the Rudes 1o furnish his return of income under

digital signature, and in any other case by affixing his digital signa-
tre or under electronic verification code:

Explz:natiun.—For the purpose of this paragraph, “electronic verification
code " shall have the same meaning as referred 1o in rule 12 of the Rules.]

4. The provisions of Chapter XXI of the Act shall apply to penalties imposable in

accordance with *[the said Scheme) subject to the following, exceptions, modifi-
cations and adaptations, namely: —

by affixing his digiwal signature if

“(1) Any unit may, in the course of assessmem proceedings, for non-com-
pliance of any notice, direction or order issued under ‘[the said Scheme}
on the part of the assessee or any other person, send recommendalion for
initiation of any penalty proceedings under Chapter XXI of the Act, against
such assessce or any other person, as the case may be, 10 the National e-as-
sessment Centre, if it considers necessary or expedient to do so.

(2) The National e-assessment Centre shall, on receipt of such recommen-
dation, serve a notice on the assessee or any other person, as the case may
be, calling upon him to show cause as to why penalty should not be im-
posed on him under the relevant provisions of the Act.

(3) The response to show-cause notice furnished by the assessee or any
other person, if any, shall be sent by the National e-assessment Centre to
the concerned umit which has made the recommendation for penalty.
(4) The said unit shall, after taking into consideration the response fur-
nished by the assessee or any other person, as the case may be,—
a make a draft order of penalty and send a copy of such draft 1o Na-
tional e-assessment Centre; or

b drop the penalty after recording reasons, under intimation to the
National e-assessment Centre.

5. Substituted for the following by Notification No. 5.0. 274(E), dated 13-8-2020, welf.
13-B-2020 : .
*an electronic record shall be authenticated by the originator by affixing his digital signature
in accordance with the provisions of sub-section (2) of section 3 of the Information Technology
Act, 2000 (21 of 2000):

Provided that in case of the originator, being the assessee or any other person, such
authentication may also be done by electronic signature or electronic authentication

technique in accordance with the provisions of sub-section (2) of section 3A of the said
ﬁct-_ﬂlt

6. Substitited for “the Scheme®, ibid

7. Substituted for "this Scheme”, ibid.
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’[(5) The National e-assessment Centre shall levy the penalty as per the said
draft order of penalty anid serve a copy of the saine along with demand rno-
tice on the assessee or any other person, as the case may be, and thereafter
transfer electronic records of the penally proceedings 1o the Assessing Ofﬁ
cer having jurisdiction over the said case for such action as may be required

under the AcL]".

5. The provisions of section 282, section 283 and section 284 of the Act shall apply
+0 assessment made in accordance with Y[ tke said Scheme] subject to the follow-
ing, exceptions, modifications and adaptations, namely: —

“A (1) Every notice or order or any other electronic comm_unicalinn under
9 the said Schemé] shall be delivered to the addressee, being the assessee,
by way of—
(a) placing an authenticated copy thereof in the assessee’s registered
account,; or

(B) sending an authenticaled copy thereof to the registered email ad-
dress of the assessee or his authorised representative; or

(¢) uploading an authenticated copy on the assessee’s Mobile App; and

followed by a real time alert.

(2) Every notice ar order or any other electronic communication under
I[ the said Scheme] shall be delivered to the addressee, being any other
person, by sending an authenticated copy thereof to the registered email
address of such person, followed by a real time alert.

(3) The Assessee shall file his response to any notice or order or any oth-
er electronic communication, under "[the said Scheme], through his reg-
istered account, and once an acknowledgement is sent by the National
e-assessment Centre containing the hash result generated upon successful
submission of response, the response shalil be deemed to be authenticated.

(4) The time and place of dispatch and receipt of electronic record shall be
determined in accordance with the provisions of section 13 of the Informa-
tion Technology Act, 2000 (21 of 2000).

W[B. The Principal Chief Commissioner or the Principal Director General,
in charge of the National e-assessment Centre shall, with the prior approval

10,
L.

Substituted by Notification No. 8.0. 2746(E), dated 13-8-2020, w.e f. 13-8-2020. Prior to its

substitution, paragraph (5) read as under:

2(5} The National e-assessment Centre shall levy the penalty as per the said draft order of

Eenahy and serve a copy of the same on the assessee or any other person, as the case may
e.”

Substituted for "the Scheme”, ibid

Substituted {or "this Scheme”, tbid

Substituted, ibid Prior 1o its substitution, item B read as under :

‘B. The Principal Chief Commissioner or the Principal Director General, in ch F

National e-assessment Centre shall lay down the standards. procedures and p,:?;;s; 'rj:;

eHeactive Functioning of the National e-assessment Centre, Regional e-assessment Centre

and the upits set-up under this Scheme, in an autornated and mechanised environment

including furmal, mode, procedure and processes in respect of the following, namely:— .

{Comtd un puge 18.37)
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of the Board, fay down the standards, procedure
”'v':lf_' f”"ffiﬂﬂ'l?'g l’! Ih{.' Naffﬂﬂﬂ'! ﬂ'ﬂ-"&'ﬂ.‘n’b'ﬂlﬂ"[ (?’””'f Rl’."ﬂ'iﬂ”ﬂi E-lSAUS S
rent Centres and the unir Sel-up under the sald Seheme in un awlomaied
and mechanised environment, incfy ing formatl, mode P}acedure and pro-
cesses in respect of the following, '

naimely—
i) service of the notice, order or any other commyn ication;

{ii} receipt of any mformation or documents from the person in

response to the nolice, order oy any other communication;

(ili) issite of acknowledgment of the responge furnished by the person;

v} provision of “e-proceeding” facility including
tracking status of assessment, display of rele
of download:

(v) accessing, verification and authentication of information and re-
sponse including documents submitted during the assessment pro-
ceedings;

& amdd Processes far tff)’f:‘t"

login aceount facility,
vant details, and facility

(vi} receipl, storage and

reirieval of information or documents iv a cen-
tralised manner;

(via) circumstances in which provisions of sub

graph 8 of the said Scheme shall not apply;

(vib) circumstances in which personal hearing referred 1o in sub-para-
graph (3) of paragraph 11 of the said Scheme shall be approved:

(vii) gemeral administration and grievance redressal mechanism in the
respective Centres and units,]*

6. This notification shall come into force on the date of its publication in the
Official Gazetie.

-paragraph {1} of para-

(Comid from page 18.36) o
1 the notice, order or any other commmunication; _
({Ig :-:::Ti:!: ?:i’ any information or docl-.m]e:nls. from the person in response to the
notice, order or any other communication; e -

(if)) issue of acknowledgement of the response I’urm. g fperushnn,tra‘:kmg o
3 i f *e-proceeding” facility including login ac:c_-:}untf ‘muad

NG prow;i Dneoss.ment, display of relevant details, and facility o 3 -
- t“;:s‘;;':’ verification and authentication of irnfarma.ctlii;:;s @d response including
Y3 i uring sment procee ;

(vi} h;j&:tfrz:ﬂt;i;evﬂ uti’l Efﬁuun 01:' documents in a centralised man-
vi} re t,

i ner; istration and grievance redressal mechanism in the respective
Vil gcnﬂ'al adminis

Centres and units.”.
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FACELESS APPEAL SCHEME, 2020

NOTIFICATION 5.0, 3296(E), DATED 25-9-2020

In exercise of the powers conferred by sub-section (6B) of section 250 of the
Income-iax Act, 1961 (43 of 1961}, the Central Goverrmment hereby makes the
following Scheme, namely.— -

Short title and commencement
1. (1) This Scheme may be called the Faceless Appeal Scheme, 2020,
(2) It shall come into force on the date of its publication in the Official Gazette.
Definitions
2. (1) In this Scheme, unless the context otherwise requires,—
(f) “Act” means the Income-tax Act, 1961 (43 of 1961);

(i) *addressee” shall have the same meaning as assigned to it in clause (&) of
sub-section (1) of section 2 of the Information Technology Act, 2000 (21 of
2000);

(iif) "appeal” means appeal filed by a person under sub-section (1) of section
246A or section 248 of the Act;

(iv) "appellant” means the person who files appeal under section 246A or section
248 of the Act.

(+) "authorised representative” shall have the same meaning as assigned to it
in sub-section (2) of section 288 of the Act;

(vi) “automated allocation system" meansan algorithm for randomised allocation
of cases, by using suitable technological tools, including artificialintelligence
and machine learning, with a view to optimise the use of resources;

(vi) “automated examination tool’ means an algorithm for standardised ex-
amination of draft orders, by using suitable technological tools, including
artificial intelligence and machine learning, with a view to reduce the scope
of discretion;

(vii) “computer resource” shall have the same meaning as assigned to them in
clause (£) of sub-section (1) of section 2 of the Information Technology Act,
2000 (21 of 2000);

(ix) “computer system” shall have the same meaning as assigned to them in
clause () of sub-section (1) of section 2 of the Information Technology Act,

2000 (21 of 2000);

18.41
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tin the
linked
of the

(x) “computer resource of appellant” shall include the registered accoun
designated portal of the Income-tax Department, or the Mobile App
to the registered mobile number, or the registered email address,
appellant;

(x7) “digital signature” shall have the same meaning as assigned to it in clause
(p) of sub-section (1) of section 2 of the Information Technology Act, 2000
(21 of 2000);

(xi} “designated portal” means the web portal design
Chief Commissioner or Principal Director Gener
Faceless Appeal Centre;

(xii)) “e-appeal”meansthe appellate proceedingscon
peal’ facility through the registered account o
portal;

(xfv) “electronic record” shall have the same meaning as assigned to it in clause

(1) of sub-section (1) of section 2 of the Information Technology Act, 2000

(21 of 2000);

“email” or "electronic mail® and “electronic mail message” means a message

or information created or transmitted or received on a computer, computer

system, computer resource or communication device including attachments
in text, image, audio, video and any other electronic record, which may be
transmitted with the message;

(xvi} “hash function” and “hash result” shall have the same meaning as assigned

to them in the Explanation to sub-section (2) of section 3 of the Information

Technology Act, 2000 (21 of 2000);

“Mobile app” shall mean the application software of the Income-lax

Department developed formaobile devices whichis downloaded andinstalled

on the registered mobile number of the appellant;

“National e-Assessmerrt Centre” shall mean the National e-Assessment Centre
set up under scheme notified under sub-section (3A) of section 143 of the

Act;

“originator” shall have the same meaning as assigned to it in clause (za) of

sub-section (1).of section 2 of the Information Technology Act, 2000 (21 of

2000

“real time alert” means any communication sent to the appellant, by way

of Short Messaging Service on his registered mobile number, or by way

of update on his Mobile App, or by way of an email at his registered email

address, soastoalert him regarding delivery of an electronic communication;

“repistered account” of the appellant means the electronic filing account

registered by the appellant in the designated portal;

“registered e-mail address” means the e-mail address at which an electronic

communication may be delivered ortransmitted to the addressee, including—
(@) the email address available in the electronic filing account of the

addressee registered in designated portal; or

ated as such by the Principai
al, in charge of the National

ducted electronicaily in ‘e-ap-
f the appellant in designated

(xv)

(xvid)
(xviid)
(xix)
(xx)

{xxi)

(xxii)
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(&) the e-mail address available in the last income-tax return furﬂiSh’:d
by the addressee; or

(¢) the e-mail address available in the Permanent Account Number da-
tabase relating to the addressee: or

() in the case of addressee being an individual who possesses the Aad-
haar number, the e-mail address of addressee available in the data-
base of Unique Identification Authority of India; or

(e) in the case of addressee being a company, the e-mail address of the

company as available on the official website of Minisiry of Corpo-
rate Affairs; or

() any e-mail address made available by the addressee io the
income-tax authority or any person authorised by such authority;

(xxiii) *registered mobile number” means the mobile number of the appellant, or
his authorised representative, appearing in the user profile of the electronic
filing account registered by the appellant in the designated portak;

(xxiv) “Rules” means the Income-tax Rules, 1962;

(xxv) *video conferencing or video telephony” means the technological solutions
for the reception and transmission of audio-video signals by users at different
locations, for communication between people in real-time.

(2) Words and expressions used herein and not defined but defined in the Act shall
have the same meaning respectively assigned to them in the Act.

Scope of the Scheme

3. The appeal under this Scheme shall be disposed of in respect of such territorial
area or persons or class of persons or incornes or class of incomes or cases or class
of cases, as may be specified by the Board.

Faceless Appeal Centres
4. (1) For the purposes of this Scheme, the Board may set up—

A a National Faceless Appeal Centre to facilitate the conduct of e-f.ip]_:-ea} pro-
® ceedings in a centralised manner, which shall be vested mth the jurisdiction
to dispose appeal in accordance with the provisions of this Scheme;

] ' i facilitate the

i Repional Faceless Appeal Centres as 1t may deem necessary to facilitate t

“ corﬁluct of e-appeal proceedings, which shall be vested with the jurisdiction
to dispose appeal in accordance with the provisions of this Scheme;

1] its, a5 it may deem necessary to facilitate the conduct of e-appeal
) :I?c?ciaéd‘;glgs, to perfo);m the function of dj_sposi.ng appeal, _Whl?h mclqdes
admitting additional grounds of appeal, makingsuch further inquiry as thinks

fit, directing the National e-Assessment Centre or the Assessing Officer, as

th:e case may be, for making further inquiry, seelung mformapon or cl_ar-
ification on admitted grounds of appeal, p::owdmg_ opportunity of being
heard to the appellant, analysis of the matc_nal furnished by the appellant,
review of draft order, and such other functions as may be required for the

purposes of this Scheme,
and specify their respective jurisdiction.
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(2) All communication between the appeal unit and the appellant or any other
person or the National e-Assessrnent Centre or the Assessing Officer with respect
to the infurmation ar documents or evidence or any other details, as may be nec-
essary under this Scheme shall be through the National Faceless Appeal Centre.
(3) The appeal unit referred to in clause (ifi) of sub-paragraph (1) shall have the
tollowing authoritics, namely—

(@) one or more Commissioner{Appeals);

(5) such other income-tax authority, ministerial staff, executive or consultant
1o assist the Commissioner (Appeals) as considered necessary by the Board.

Procedure in appeal
8, (1) The appeal referred to in paragraph 3 shall be disposed of under this Scheme
as per the following procedure, namely:—

() the National Faceless Appeal Centre shall assign the
peal unit in any one Regional Faceless Appeal Centre
allocation system;

(i} where the appellant has filed the appeal after the expiration of time specified
in sub-section (2) of section 249 of the Act, the appeal unit may, —

(a} in case, it is satisfied that the appellant had sufficient cause for not
filing the appeal within the said time, admit the appeal; or
(& in any other case, reject the appeal,
under intimation to the National Faceless Appeal Centre;
(#i) where the appellant has applied for exemption from the operation of clause
(&) of sub-section (4) of section 249 of the Act, the appeal unit may, —

(@) admit the appeal and exempt the appellant from the operation of
provisions of said clause for any good and sufficient reason to be

recorded in writing; or
() in any other case, reject the appeal,
under intimation 1o the National Faceless Appeal Centre;

(iv) theNational Faceless Appeal Centre shallintimate the admission or rejection
of appeal, as the case may be, to the appellant;

(v) where the appeal is admitted, —

(@) the appeal unit may request the National Faceless Appeal Centre to
obtain such further information, docurnent or evidence from the
appellant or any other person, as it may specify;

(5) the appeal unit may request the National Faceless Appeal Centre to
obtain a report of the National e-Assessment Centre or the Assessing
Officer, as the case may be, on grounds of appeal or information,
document or evidence filed by the appellant;

(¢) the appeal unit may request the National Faceless Appeal Centre to
direct the National e-Assessment Centre or the Assessing Officer, as

appeal to a specific ap-
through an automated
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the Case may be, lor makin
Sectron 250 of the Act and submit a report thereof:

(d) the National Faceloss Appeal Centre shall serve a notice upon the
appellant or any other person, as the case may be, or the National
e-Assusslrnunl Centre or the Assessing Officer, as the case may be,
to submit such information, document or ¢vidence or report, as the
case may be, as may be specified by the appeal unit or as may be
relevant to the appellate proceedings, on g specified date and time;

the appell:ant Or any olhqr person, as the case may be, shall file a response
to the notice r‘eferre_cl to in sub-clause (¢) of clause (), within the date and
time specified therein, or such extended date and time as may be allowed

on the basis of an application made in this behalf, with the National Faceless
Appeal Centre;

g further inquiry under sub-section (4) of

the National e-Assessment Centre or the Assessing Officer, as the case may
be, shall furnish a report in response to the notice referred to in sub-clause
(d) of clause (1), within the date and time specified therein or such extended
date and time as may be allowed on the basis of an application made in this
behalf, 1o the National Faceless Appeal Centre;

where response is filed by the appellant or any other person, as the case
may be, ar a report is furnished hy the National e-Assessment Centre or the
Assessing Officer, as the case may be, the National Faceless Appeal Centre
shall send such response or report to the appeal unit, and where no such
response or report is filed, inform the appeal unit;

the appellant may file additional ground of appeal in such form, as may

be specified by the National Faceless Appeal Centre, specifying therein the
reason for omission of such ground in the appeal filed by him:

where the additional ground of appeal is filed—

(a) the National Faceless Appeal Centre shall send the additional ground
of appeal to the National e-Assessment Centre or t_he Assessing Of-
ficer, as the case may be, for providing comments, if any, and to the
appeal unit;

b) the National e-Assessinent Centre or the Assessing Officer, as the

@ case may, shall furnish their comments, within the date and time
specified or such extended date and time as may be allowed on the
basis of an application made in this behalf, to the National Faceless
Appeal Centre; ]

ments are filed by the National e-Assessment Centre or
© Ege‘;gszgsﬂilng Officer, as the case may be, the National Faceless Ap-
peal Centre shall send such comments to the appeal unit, and where

no such comments are filed, inform the appeal unit;

peal unit shall, after taking into consideration the comments,
@ ?Eazg received from the National e-Assessment Centre or the

Assessing Officer, as the case may be,—
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(A) if it is satislicd that the omission of additional ground from
the form ol appeal was not wilful or unreasonable, adimil

such ground; or
(B) in any other case, not admit the additional ground,
[or reasons to be recorded in writing and intimate the National Faceless
Appeal Centre;

the National Faceless Appeal Centre
of the additional ground, as the case may
additional evidence, other than the evidence produced
f proceedings before the National e-Assessment

be, tn such form, as may
specilying therein as
pecified in

shall intimate the admission or rejection
be, to the appellant;

the appellant may fite
by him during the course o
Centre or the Assessing Officer, as the case may
be specified by the National Faceless Appeal Centre,
to how his case is covered by the exceptional circumstances s

sub-rule (1} of rule 464 of the Rules;

where the additional evidence is filed,—

(@) the National Faceless Appeal Centre shall send the additional evi-
dence to the National e-Assessment Centre or the Assessing Ofhicer,
as the case may be, for furnishing a report within the specified date
and tirne on the admissibility of additional evidence under rule 46A

of the Rules;
(5) the National e-Assessment Centre or the Assessing Officer, as the
the report, as referred to in sub-clause

case may be, shall furnish

(a), to the National Faceless Appeal Centre within the date and time
specified, or such extended date and time as may be allowed on the
basis of an application made in this behalf, by the National Faceless

Appeal Centre;
(¢) where the report, as referred to in sub-clause (a), is furnished by the
National e-Assessment Centre or the Assessing Officer, as the case
less Appeal Centre shall send such report

may be, the National Face
to the appeal unit, and where no such report is furnished, inform the

appeal unit;

(d) the appeal unit may, afte
the report, if any, furnished by
the Assessing Officer, as the case may be,
tional evidence, for reasons to be recorded in writing,
the National Faceless Appeal Centre;

(&) Lhe National Faceless Appeal Centre shall intimate the admission or
rejection of additional evidence, as the case may be, to the appellant
and the National e-Assessment Centre or the Assessing Officer, as

the case may be;

r considering the additional evidence and
ihe National e-Assessment Centre or
admit or reject the addi-
and intimate

(xiv) where the additional evidence is admitted,—

(a) the appeal unit shall, before taking such evidence into account
in the appellate proceedings, prepare a notice to provide an opport-
unity to the National e-Assessment Centre or the Assessing Officer,
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% 1.3 A et . - . ,

‘:\-::‘:i"::l::]c!l?d?~'hiv: \-_uthln the date and time specihed there into

bo Phuiu;:\‘d h:.\ |; CNCC L 1o Cross-examine such witness, as MayY

et o ¥ l R .‘dp;lll..'ilunl, or 10 produce any evidence or doc-

duved -b . wilness in rcbull:nl of the evidence or witness pro-
v By the appellamy, and furnish 4 report thereof, and send such

noiwe to the National Faceless Appeal Centre: » ang send -

:hic t]ﬂ:lUI:’ﬂl F:l;f't'lcss Appeal Centre shall serve the notice, as re-
L T]: ‘ O_II'E sub-clause (@),upon the National e-Assessment Centre
Or the Assessing Officer, as the case may be;

the National e-Assessment Centre or the Assessin !

case may be, shall furnish the report, as referred gtaDif]hzzE-calsaH;:
(a), to the National Faceless Appeal Centre, within the date and time
specified, or such extended date and time as may be allowed on 1he
basis of an application made in this behalf, by the National Faceless
Appeal Centre;

the National Faceless Appeal Centre shall send the report furnished

by the National e-Assessment Centre or the Assessing Officer, as the
case may be, (o the appeal unit or where no such report is furnished,

inform the appeal unit;

(vv) the National e-Assessment Centre or the Assessing Officer, as the case may
be. may requesi the National Faceless Appeal Centreto direct the production
of any document or evidence by the appellant, or the examination of any
witness, as mayv be relevant to the appellate proceedings;

(x17) where the request referred to in clause (xv) is received,

(1)

(5)

()

(4)

(e)

the National Faceless Appeal Centre shall send such reguest to the
appeal unit;
the appeal unit shall consider such reguest and may, if it deems ht,
prepare a notice—

(4) directing the appellant to produce such document or evi-

dence, as it may specify; or

(B) for examination of any other person, being a witness,

and send such notice to the National Faceless Appeal Centre;

i ferred
the National Faceless Appeal Centre shall serve the notice refe
to in sub-clause (#) upon the appeilant or any other person, being a

witness, as the case may be; .
as the case may be, shall file his

the appellant or any other person, > st
re:po‘:-:ie to the notice referred to in sub-clause {¢), within the date

i i i ded date and tirne as
d time specified in the notice or sqch i_exten ‘ '
fnnav bu: aﬂgfved n the basis of application made in this behalf, to

the National Faceless Appeal Centre;

as the

esponse is filed by the appellant or any other person, ®
fal;r;:; bg the National Faceless Appeal Centre shall Sgiled S;iffh re

sponse to the appeal unit, or where no such response is filed, inform

the appeal unit;
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{ 4 1d1)

where the appenl unit intends to enhance an assessment or a penally or
reduce the amount of relund,—

(¢) the appeal unit shall prepare o show-cause notice containing the
reasons {or such enhancement or reduction, as the case may be,
and send such notice to the National Faceless Appeal Centre;

(b) the National Faceless Appeal Centre shall serve the notice, as re-
ferred to in sub-clause (@), upen the appellant;

(¢) the appeltant shall, within the date and time specified in the notice
or such extended date and time as may be allowed on the basis
of application made in this behall, file his response to the National
Faceless Appeal Centre;

{d) where a response is filed by the appellant, the National Faceless Ap-
peal Centre shall send such response to the appeal unit, or where no
such response is filed, inform the appeal unit;

(xviif) the appeal unit shall, after taking into account all the relevant material

(xix)

available on the record, including the response filed, if any, by the appellant
or any other person, as the case may be, or report furnished by the National
e-Assessment Centre or the Assessing Officer, as the case may be, and after
considering any matter arising out of the proceedings in which the order

appealed against was passed, notwithstanding that such matter was not
raised in the appeal, —

(@) prepare in writing, a draft order in accordance with the provisions
of section 251 of the Act; and

(b) send such order to the National Faceless Appeal Centre along with
the details of the penalty proceedings, if any, to be initiated therein:

Lhe National Faceless Appeal Centre shall upon receipt of the draft order,
as referred to in sub-clause (a) of clause (xviif), —

(@) where the aggregate amount of tax, penalty, interest or fee, inchud-
ing surcharge and cess, payable in respect of issues disputed in ap-
peal, is more than a specified amount, as referred to in clause (x) of
paragraph 13, send the draft order to an appeal unit, other than the
appeal unit which prepared such order, in any one Regional Face-
less Appeal Centre through an automated allocation system, for
conducting review of such order;

(b) in any other case, examine the draft order in accordance with the
risk management strategy specified by the Board, including by way
of an automated examination tool, whereupon it may decide to —

(A) hnalise the appeal as per the draft order; or

(8) send the draft order to an appeal unit, other than the unit
which prepared such order, in any one Regional Faceless
Appeal Centre through an automated allocation system, for
conducting review of such order:
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sl WS sppestions o e Nodtond Uieelens Appead £ entre

the Nattonal Faveless Appeal Centre nliall, HpGI e edving ¢ onenrence Of
the nppeat noit, Hadise tie appead an per the dealt endes;

the Natiouad Faveless Appent Conire shinll, upon receivingg supgestion for
vination fram the appeal anit, asslpgn the appeal (o mn appeat i'mil, athoer
than the appeal e which prepaved or reviewed the deaft arder, in any one
Ruegional Facoless Appeal Contre through an sutomated adlocation system:

L

AN

(i the appeal unit, 1o whom appeal is wssipoed vnder clouse (oxdd, shall, afier
considering the suppestions bor variatlon —

() where such sugpestions intend to enhunce an assessmenl or o penal-
tv o1 reduce the amounn of refund, tollow Lthe procedure laid down
i clause (i) and prepare o vevised draft order as per the proce-
dure luid down in clause (vedid; or
() in oany other case, prepare o revised dralt order as per procedure
laid down in clause (xvifd),
and send the such order to the National Faceless Appeal Centre along with
the details of the penalty proceedings, if any, to be initiated therein;

(xxi) the National Faccless Appeal Centre shall after linalising the appeal as per
item (A) of sub-clause (B) of clause (xix} or clause (xxd) or upon receipt of
revised dvalt order as per clause (xxiid), pass the appeal order and—

() communicate such order to the appellant;

(5 communicale such order to the Principal Chiel Commissiener or
Chicl Commissioner or Principal Commissioner or Commissioner as
per sub-section (7) of section 250 of the Act;

(¢) communicate such order to the National e-Assessment Centre or

the Assessing Officer, as the case may be, for such action as may be
required under the Act;

(d) where initiation of penalty has been recomm_ended in the order,
serve a notice on the appellant calling upon him to show cause as

to why penalty should not be imposed upon him under the relevant
provisions of the Act;

i ding anvthing contained in sub-paragraph (1), the Principal Chief
ggn}ji};ggﬁﬁ-nor tie Pyrtngal Director General, in chmge of .Nation_a] Faceless
Appeal Centre, may at any siage of the am?ellate proceedings, if considered nec-
essary, transfer, by an order, the appeal with the prior approval of the Board to
such Commissioner (Appeals) as may be specified in the order.
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Penalty proceedings

6. (1) Appeal unit may, in the course of appeal proceedings, for non-compliance of
any notice, direction or order issued under this Scheme on the part of the appellant
or any other person, as the case may be, send recommendation for initiation of
any penalty proceedings to the National Faceless Appeal Centre.

(2) The National Faceless Appeal Centre shall, upon receipt of recommendation
under sub-paragraph ( 1}, serve a notice on the appellant or any other person, as
the case may be, calling upon him to show cause as to why penalty should not be
imposed upon him under the relevant provisions of the Act.

(3) The appellant or any other person, as the case may be, shall file a response to
the show-cause notice referred to in sub-paragraph (2) or in sub-clause (d) Of_ ¢ ]auge
(xxiv}) of sub-paragraph (1) of paragraph 5, within the date and time spec.lﬁEd mn
such notice, or such extended date and time as may be allowed on the basis of an
application made in this behalf, to the National Faceless Appeal Centre.

(4) The National Faceless Appeal Centre shall assign the recommendation fﬂr
initiation of penalty proceedings, as referred to in sub-paragraph (1), along with
the response filed, if any, by the appellant or any other person, as the case may be,
to a specific appeal unit in any one Regional Faceless Appeal Centre through an
automated allocation system.

(5) The appeal urit shall, after taking into account all the relevant material available
on the record, including the response filed, if any, by the appellant or any other
person, as the case may be, —

(a) prepare adraft order and send a copy of such order to the National Faceless
Appeal Centre; or

(&) drop the penalty after recording reasons, under intimation to the National
Faceless Appeal Centre.

(6) Where the appeal unil has dropped the penalty, the National Faceless Appeal
Centre shall send an intimation thereof, or where the appeal unit sends a draft
order, the National Faceless Appeal Centre shall pass the order for imposition of
penalty as per such draft, and communicate such order, to, —

(¢} the appellant or any other person, as the case may be; and

(b} the National e-Assessment Centre or the Assessing Officer for such action
as may be required under the Act.

Rectification Proceedings

7. (1) With a view to rectifying any mistake apparent from the record the Nation-
al Faceless Appeal Centre may amend any order passed by it, by an order to be
passed in writing,

(2) Subject to the other provisions of this Scheme, an application for rectification

of mistake referred to in sub-paragraph (1) may be filed with the National Faceless
Appeal Centre by the, —

(@) appellant or any other person, as the case may be; or
(b) appeal unit preparing or reviewing or revising the draft order; or
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(9] L}:}c National ¢-Assessment Centre or the Assessing Olficer, as the case may

(3)W{‘E_"“:"Y_f‘ar]’PHl:miun. referred Loin sub-paragraph (2) is received by the National
Fac"’—' :1&"‘5]?. Ppe FeﬂlI‘L‘. it shall assign such application 1o a specific appeal unit in
any onc Regional Faceless Appeal Centre through an automated allocation systent.

A The appeal unit . e thes ‘gt . .
51 rj: Thes r[:En ) :1 shall examine the application and prepare a notice for granting

(a) L{; :;il;e ippeé]ant Flrlr 311]:;:: OE’IEI‘ person, as the case may be, where the appli-
ion has been filed by the National e-Assessment C i
QOfficer, as the case may be; or ot Centre or the Assessing

(5 to the National e-Assessment Centre or the Assessing Officer, as the case
may be, where the application has been filed by the appellant or any other
person, as the case may be; or

(&) to the appellant or any other person, as the case may be, and the National
e-Assessment Cenire or the Assessing Officer, as the case may be, where
the application has been filed by an appeal unit ref erred to in clause (&) of
sub-paragraph (2); and

send the notice to the National Faceless Appeal Centre,

(5) The National Faceless Appeal Centre shall serve the notice referred to in
sub-paragraph (4) upon the appeliant or any other person, as the case may be, or
the National e-Assessment Cenire or the Assessing Officer, as the case may be,
calling upon him to show cause as 1o why rectification of mistake should not be
carried out under the relevant provisions of the Act.

(6) The appellant or any other person, as the case may be, or the National e-Assess-
ment Centre or the Assessing Officer, as the case may be, shall file a response 10
the notice, as referred to in sub-paragraph (3), within the date and time specified
therein, or such extended date and time as may be allowed on the basis of an ap-
plication made in this behalf, to the National Faceless Appeal Centre.

(7) Where a response, as referred to in sub-paragraph (6), is filed by the appellant
or any other persomn, as the case may be, or the National e-Assessment Centre or
the Assessing Officer, as the case may be, the National Faceless Appeal Centre shall
send such response to the appeal unit, or where no such response 1s filed, inform

the appeal unit.
(8) The appeal unit shall, after taking into consideration the application and re-
sponse, if any, filed by the appellant or any other person, as the case may be, or
the National e-Assessment Centre or the Assessing Otficer, as the case may be,
prepare a draft order,—

(@) for rectification of mistake; or

(b) for rejection of application for rectification,
and send the order to the Na :onal Faceless Appeal Cenire.

9) The National Faceless Appeal Centre shall upon receipt of draft order, az ie-
%ez"redetn ; sub-paragraph (8), pass an order as per such drait and communicate

such order,—

citing reasons thereof,
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(@) to the appellant or any other person, as the case may be; and

(b} to the National e-Assessment Centre or the Assessing Officer, as the case
may be, for such aclion as may be required under the Act.
Appellate Proceedings

8. (1)An appeal against an order passed by the National Faceless Appeal Centre
u'nd'er 'thjs Scheme shall lie before the Income-tax Appellate Tribunal having ju-
risdiction over the jurisdictional Assessing Officer.

(2) Subject to the provisions of paragraph (3) of the scheme, where any order
passed by the National Faceless Appeal Centre or Commissioner (Appeals) is set-
aside and remnanded back to the National Faceless Appeal Centre or Commissioner
(Appeals) by the Income-tax Appellate Tribunal or High Court or Supreme Court,

the National Faceless Appeal Centre shall pass the order in accordance with the
provisions of this Scheme.

Exchange of communication exclusively by elecironlc mode
9. For the purposes of this Scheme,—

(@) all communications between the National Faceless Appeal Centre and the

appellant, or his authorised representative, shall be exchanged exclusively
by electronic mode; and

(&) all internal cormmmunications between the National Faceless Appeal Centre,
the Regional Faceless Appeal Centres, the National e-Assessment Centre,

the Assessing Officer and the appeal unit shall be exchanged exclusively by
electronic mode.

Authentication of electronic record

10. For the purposes of this Scheme, an electranic record shall be authenticated
by the—

(i) National Faceless Appeal Centre by affixing its digital signature;

(i) the appellant or any other person, by affixing his digital signature if he
is required under the Rules to furnish his return of income under digital

signature, and in any other case by affixing his digital signature or under
electronic verification code;

Explanation—For the purpose of this paragraph, “electronic verification code”
shall have the same meaning as referred to in rule 12 of the Rules,

Delivery of electronic record

11. (1) Every notice or order or any other electronic communication under this
Scheme shall be delivered to the addressee, being the appellant, by way of—

(@) placing an authenticated copy thereof in the appellant’s registered account;
or

(b) sending an authenticated copy thereof to the registered email address of
the appellant or his authorised representative; or

(c) uploading an authenticated copy on the appellant’s Mobile App; and
followed by a real time alert.

T A —
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Every notic - -
Elal)all getieliu!;:ut;lrtm ﬁf"‘" any other electronic communication under this Schen®
Hented copy thuru:?l’ X : 31‘3:(1:35?‘?.% being any other person, by sending an authen-
o real time alert, gistered email address of such person, followed by

Theﬂ 'li il i 1+
Sn)mm mfi]z;ti?x;l il:laclthl" ll:.h]:us 51 esponse Lo any notice or arder or any other electronic
Cknowledgement is suntl?;y Tll;lzrgi.t:hr:]ugh his rcgistered account, and once an
. on aceless Appeal C ini
hash result generated upon successful submission of gss o enil}‘le containing the
be deemed to be authenticated. ponse, the response shall

(#) The time and place of dispatch and recei i
) ‘ : | pt of electronic r
mined in accordance with the provisions of section 13 of thchnrfci]:us'r};laautigi ql‘?et:;:

nology Act, 2000 (21 of 2000).
No personal appearance In the Centres or Unlis

12. (1) A person shall not be required to a i

_ : I nof ppear either -
ﬂl?nse:lh re.presentatwe in connection with any pmcceﬁfg?:ﬁﬁ:tﬂf;chﬁe
be ml-e e income-tax authorily at the National Faceless Appeal Centre or Regional
Faceless Appeal Centre or appeal unit set up under this Scheme.

llant or his anthorised representative, as the case may be, may request

(2) The appe
for personal hearing so as to make his oral submissions or present his case before

the appeal unit under this Scheme.
(3) The Chief Commissioner or the Director General, in charge of th i

: e R al
Faceless Appeal Centre, under which the concerned appealarfnit is set u;%lfr:;y
approve tht? l:equest for personal hearing referred to in sub-paragraph (2), if he
is of the opinion that the request is covered by the circumstances referred to in

clause (xi) of paragraph 13.

missioner or the Director Gener

such hearin
telephony, including us
supports video conferencing or vid

laid down by the Board.
of the statement of the appellant or any other

(5) Any examination or recording

person shall be conducted by Commissioner (Appeals) in any appeal unit under this

Scheme, exclusively through video conferencing or video telephony, including use

of any telecommunication application software which supports video conferencing
edure laid down by the Board.

or video telephony in accordance with the proc

(6) The Board shall establish suitable facilities for video conferencing or video te-

lephony including telecommunication application software which supports video

conferencing or video telephony at such Jocations as may be necessary, so as to

ensure that the appellant, or his authoris representative, or any other person is

not denied the benefit of this Scheme merely on the ground that such appellant or

his authorised representative, or any other person does not have access to video

conferencing or video telephony at his end.

Power to specify format, mode, procedure and processes

13. The Principal Chief Commissioner or the Principal Director General, in charge
with the prior approval of Board, lay

of the National Faceless Appeal Centré
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down the standards, procedures and pracesses for eftective functioning of the
Naponal Faceless Appeal Centre, Regional Faceless Appeal Centres and the appeal
unit set-up under this Scheme, in an autornated and mechanised environment,
including format, mode, procedure and processes in respect of the follawing,
namely.—
(9 service of the notice, order or any other commurnication;
(ii) receipt of any information or documents from the person in response to the
notice, order or any other communication;
(i) issue of acknowledgement of the response furnished by the person:
(iv) provisionof “e- appeal” facility including login account facility, tracking status
of appeal, display of relevant details, and facility of download;
(v) accessing, verification and authentication of information and response
including documents submitted during the appellate proceedings;
(v receipt, storage and retrieval of information or documents in 2 centralised
manner;
(vij) generaladministration and grievance redressal mechanism in the respective
Centres and units;

(vii)) filing of additional ground of appeal;
(ix) filing of additional evidence;
(x) specified amount referred to in su
graph (1) of paragraph 5;
(xi) circumstances in which personal hearing referred to in sub-paragraph (3)
of paragraph 12 shall be approved.

b-clause (a) of clause (xix) of sub-para-



DIRECTIONS TO GIVE EFFECT TO
FACELESS APPEAL SCHEME, 2020

NOTIFICATION NO. 5.0. 3297{(E), DATED 215.-9-2020

m exercise of the powers conferred by sub-section (6C) of section 250 of the
neome-tax Act, 1961 (43 of 1961 ), for the purposes of giving effect to the Faceless
Appeal Scheme, 2020 made under sub-section (6B) of section 250 of the Act, the
Central Government hereby makes the foliowing directions, namely.—

1. The provisions of clause ( {64) of section 2, section 120, section 129, section 131,
section 133, section 134, section 136 and Chapter XX of the Act shall apply to the
procedure in appeal in accordance with the said Scheme subject to the following
exceptions, modifications and adaptations, namely:—

“A. (1) The appeal, as referred to in paragraph 3 of the said Scheme, shall be
disposed of under the said Scheme as per the following procedure, namely:—

(9 the National Faceless Appeal Centre shall assign the appeal to a spe-
cific appeal unit in any one Regional Faceless Appeal Centre through
an automated allocation system;

(i)} where the appellant has filed the appeal after the expiration of time
specified in sub-section (2) of section 249 of the Act, the appeal unit

may,—
(@) in case, it is satisfied that the appellant had sufficient cause
for not filing the appeal within the said time, admit the

appeal; or
(5 in any other case, reject the appeal,
ander intimation to the National Faceless Appeal Centre;

(iif) where the appellant has applied for exemption from the operation
of clause (5) of sub-section (4) of section 249 of the Act, the appeal

unit may,—
(a) admit the appeal and exernpt the appellant from the opera-
tion of provisions of said clause for any good and sufficient

reason to be recorded in writing; or
(F) in any other case, reject the appeal,
under intimation to the National Faceless Appeal Cenire;

18.55
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(i) the National Faceless Appeal Centre shall intimate the admission or
rejection of appeal, as the case may be, to the appellant;

() where the appeal is admitted, —

{vi)

(vih)

(viid)

(ix)

(a) the appeal unit may request the National Faceless APPEE§1
Centre to obtain such further information, document or €vi-
dence from the appellant or any other person, as It may spec-
ify;

(5) the appeal unit may request the National Faceless Appeal
Centre to obtain a report of the National e-Assessment Cen-
tre or the Assessing Officer, as the case may be, on gr ounds
of appeal or information, document or evidence filed by the

appellant;

(&) the appeal unit may request the National F aceless Appeal
Centre 1o direct the National e-Assessment Centre or the As-
sessing Officer, as the case may be, for making f urther inqui-
ry under sub-section (4) of section 250 of the Act and submit

a report thereof;

(d) the National Faceless Appeal Centre shall serve a notice upon
the appellant or any other person, as the case may be, or the
National e-Assessment Centre or the Assessing Officer, as t_h.e
case may be, to submit such information, document or evi-
dence or report, as the case may be, as may be specified by
the appeal unit or as may be relevant to the appellate pro-
ceedings, on a specified date and time;

the appellant or any ather person, as the case may be, shall file a re-
sponse to the notice referred to in sub-clause (d) of clause (v), within
the date and time specified therein, or such extended date and time
as may be allowed on the basis of an application made in this behalf,
with the National Faceless Appeal Centre;

the National e-Assessment Centre or the Assessing Officer, as the
case may be, shall furnish a report in response 10 the notice referred
to in sub-clause {d) of clause (v), within the date and time specified
therein or such extended date and time as may be allowed on the
basis of an application made in this behalf, to the National Faceless
Appeal Centre;

where response is filed by the appellant or any other persan, as the
case may be, or a report is furnished by the National e-Assessment
Centre or the Assessing Officer, as the case may be, the National
Faceless Appeal Centre shall send such response or report to the
appeal unit, and where no such response or report is filed, inform
the appeal unit;

the appellant may file additional ground of appeal in such form, as
may be specified by the National Faceless Appeal Centre, specifying
therein the reason for omission of such ground in the appeal filed by
him;
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(x) where the additional ground of appeal is filed,—

(¢) the National Faceless Appeal Centre shall send the addition”
al ground of appeal to the National e-Assessment Centre OF
the Assessing Officer, as the case may be, for providing comm”

ments, il any, and to the appeal unit;

(b) the National e-Assessment Centre or the Assessing Officer,
as the case may be, shall furnish their comments, within the
date and time specified or such extended date and time as

e in this

may be allowed on the basis of an application mad

behalf, to the National Faceless Appeal Centre;

(¢) where comments are filed by the National e-Assessment Cen-
tre or the Assessing Officer, as the case may be, the National
Faceless Appeal Centre shall send such comments to the ap-
peal unit, and where no such comments are fled, inform the

appeal unit;

(d) the appeal unit shall, after taking into consideration the com-
ments, if any, received from the National e-Assessment Cen-

tre or the Assessing Officer, as the case may be, —

: if it is satisfied that the omission of additional ground
from the form of appeal was not wilful or unreason-

able, admit such ground; or

ii. in any other case, not admit the additional ground,
for reasons to be recorded in writing and intimate the National

Faceless Appeal Centre;

(xi) the National Faceless Appeal Centre shall intimate the admission or
rejection of the additional ground, as the case may be, to the appe-

llant;

(x#) the appellant may file additional evidence, other than the evidence
produced by him during the course of proceedings before the Na-
tional e-Assessment Centre or the Assassing Officer, as the case may
be, in such form, as may be specified by the National Faceless Ap-
peal Centre, specifying therein as to how his case is covered by the
exceptional circumstances specified in sub-rule (1) of rule 46A of

the Rules.
(xii) where the additional evidence is filed.—

(¢) the National Faceless Appeal Centre shall send the additional
evidence to the National e-Assessment Centre or the Assess-
ing Officer, as the case may be, for furnishing a report within
the specified date and time on the admissibility of additional

evidence under rule 46A of the said Rules;

(5) the National e-Assessment Centre or the Assessing Officer,
as the case may be, shall furnish the report, as referred toin
sub-clause (a), to the National Faceless Appeal Centre within
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()

(d)

()

the date and time specilied, or such extended date and time
as mav be allowed on the basis of an application made in this
behall, by the National Faceless Appeal Centre.

where the report, as referred Lo in sub-clause (), is furnished
by the National ¢-Assessment Centre or the Assessing Officer,
as the case may be, the National Faceless Appeal Centre shall
send such report to the appeal unit, and where no such re-
part is furnished, inform the appeal unit;

after considering the additional evi-
dence and the report, il any, furnished by the National e-As-

sessmment Centre or the Assessing Officer, as the case may be,

admit or reject the additional evidence, for reasons to be re-

corded in wriling, and intimate the National Faceless Appeal
Centre;

the National Faceless Appeal Centre shail intimate the admis-
sion or rejection of additional evidence, as the case may be,
to the appellant and the National e-Assessment Centre or the
Assessing Officer, as the case may be;

the appeal unit may,

(xiv) where the additional evidence is admitted,—

(a)

(5

{c)

(d)

(xv) the National e-Assessm
case may be, may reque
direct the production of any

the appeal unit shall, before taking such evidence into ac-
count in the appellate proceedings, prepare a notice to pro-
vide an opportunity to the National e-Assessment Centre or
the Assessing Officer, as the case may be, within the date
and time specified therein to examine such evidence or to
cross-examine such witness, as may be produced by the
appellant, or 1o produce any evidence or document, or any
buttal of the evidence or witness produced by

wilness in re
the appellant, and to furnish a report thereof, and send such

notice to the National Faceless Appeal Centre;

the National Faceless Appeal Centre shall serve the notice, as
referred to in sub-clause (@), upon the National e-Assessment
Centre or the Assessing Officer, as the case may be;

the Nationa! e-Assessment Centre or the Assessing Officer,
as the case may be, shall furnish the report, as referred to in
sub-clause (&), to the National Faceless Appeal Centre, within
the date and time specified, or such extended date and time
as may be allowed on the basis of an application made in this
behalf, by the National Faceless Appeal Centre;

1he National Faceless Appeal Centre shall send the report fur-
nished by the National e-Assessment Centre or the Assessing
Officer, as the case may be, to the appeal unit or where no
such report is furnished, inform the appeal unit;

ent Centre or the Assessing Officer, as the I
st the National Faceless Appeal Centre to
document or evidence by the appellant,
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or the exantination of any withwsh, s iy be relevimt 10 the apP -
lante procecdings;

(v where the coeguest referred 1o n clause (xv) s received,—

{a)

(M

(€}

(d)

(€)

the Natkmal Faceliess Appeal Centye shall send such reg ueh!
la the appeal unit

the appeal unit shull consider such reguest and may, il it
deems fil, prepore a notice,—

f. directing the appellant to produce such document or
cvidence, as it may specily; or
it. Tor examination of any other person, being a witness,
and send such nolice to the National Faceless Appeal Centre;

the National Faccless Appual Centre shall serve the notice re-
ferred to in sub-clause (#) upon the appellant or any other
person, being a witness, as the case may b

the appellant or any othes person, as the case may be, shall
file his responsc to the notice referred to in sub-clause (¢),
within the date and lime specified in the notice or such ex-
tended date and time as may be allowed on the basis of ap-
plication made in this behall, to the National Faccless Appral
Centre;

where a response is filed by the appellant or any other per-
son, as the case may be, the National Faceless Appeal Centre
shall send such response to the appeal unit, or where no such
response is filed, inform the appeal unit;

(xvii) where the appeal unit intends to enhance an assessment or a penal-
ty or reduce the amount of refund,—

(2)

(&)
(¢

(d)

the appeal unit shall prepare a show-cause notice containing
the reasons for such enhancement or reduction, as the case
may be, and send such notice to the National Faceless Appeal
Centre.

the National Faceless Appeal Centre shall serve the notice, as
referred to in sub-clause (a), upon the appellant,

the appellant shall, within the date and time specified in the
notice or such extended date and time as may be _allowed on
the basis of application made in this behalf, file his response
to the National Faceless Appeal Centre. |

where a response is filed by the appellant, the National Face-

less Appeal Centre shall send such response to the appeal
unit, or where no such response is filed, inform the appeal

1nit;

(xviij) the appeal unit shall, after taking into account all the rele:uant ma-
terial available on the record, including the response filed, if anv, by
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the appellant or any other person, as the case may be, or report fur-
nished by the National e-Assessment Centre or the Assessing Ofb-
cer, as the case may be, and after considering any matter arising out
of the proceedings in which the order appealed against was passed,
notwithstanding that such maitter was not raised in the appeal, —

(@) prepare in writing, a draft order in accordance with the pro-
visions of section 251 of the Act; and

(&) send such order to the National Faceless Appéeal Centre along
with the details of the penalty proceedings, if any, to be initi-
ated therein;

(xix) the National Faceless Appeal Centre shall upon receipt of the draft
order, as referred to in sub-clause (&) of clause (xviif), —

(a) where the aggregale amount of tax, penalty, interest or fee,
including surcharge and cess, payable in respect of issues
disputed in appeal, is more than a specified amount, as re-
ferred to in clause (x) of paragraph 13 of the said Scheme,
send the draft order to an appeal unit, other than the appeal
unit which prepared such order, in any one Regional Face-
less Appeal Centre through an automated allocation system,
for conducting review of such order;

(¥ in any other case, examine the draft order in accordance
with the risk management strategy specified by the Board,
including by way of an automated examination tool, where-
upon it may decide to —

i finalise the appeal as per the drafi order; or

/i send the draft order to an appeal unit, other than the
unit which prepared such order, in any one Regional
Faceless Appeal Centre through an automated alloca-
tion systern, for conducting review of such order;

(xx) the appeal unit shall review the draft order, referred to it by the
National Faceless Appeal Centre, whereupon it may decide to,—

(@) concur with the draft order and intimate the National Face-
less Appeal Centre about such concurrence; or

(b) suggest such variation, as it may deem fit, to the draft order
and send its suggestions to the National Faceless Appeal Cen-
tre;

(xxi) the National Faceless Appeal Centre shall, upon receiving concur-
rence of the appeal unit, finalise the appeal as per the draft order;

(xxi)) the National Faceless Appeal Centre shall, upon receiving sugges-
tion for variation from the appeal unit,assign the appeal to an ap-
peal unit, other than the appeal unit which prepared or reviewed the
draft order, in any one Regional Faceless Appeal Centre through an

automated allocation systern;
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{xxiii) thcap

o peal unit, 10 whom appeal is assigned under clause (xxé). shall,

ter considering the suggestions for variation,—

(4) where such suggestions intend to enhance an assessment OF
a penalty or reduce the amount of refund, follow the proce-
dure laid down in clause (xvii) and prepare a revised draft
order as per the procedure laid down in clause {xviii), or

() in any ather case, prepare a revised draft order as per proce-
dure laid down in clause {xviiD),

and send such order

with the details of th
thercin:

to the National Faceless Appeal Centre along
¢ penalty proceedings, if any, 1o be initiated

(xxfv) the Na_liuna] Facelcss Appeal Centre shall after finalising the appeal
as per item (i) of sub-clause (&) of clause (xix) or clause (xxi) or upon

receipt of revised draft order as per clause (xxiii),pass the appeal
order and,—

{«) communicate such order to the appellant;

(5) communicate such order to the Principal Chiel Commis-
sioner or Chief Commissioner or Principal Comnmissioner or
Comnrnissioner as per sub-section (7) of section 250 of the Act;

(¢) communicate such order to the National e-Assessment Cen-
tre or the Assessing Officer, as the case may be, for such ac-
tion as may be required under the Act;

() where initiation of penalty has been recommended in the or-
der, serve a notice on the appellant calling upen him te show
cause as to why penalty should not be imposed upon him
under the relevant provisions of the Act;

(2) Notwithstanding anything contained in sub-paragraph (1), the Prin_cipa]
Chief Commissioner or the Principal Director General, in charge of Ns_:tmnz_l.l
Faceless Appeal Centre, may at any stage of the appellate proceedings, if
considered necessary, transfer, by an order, the appeal with the prior ap-
proval of the Board to such Commissioner (Appeals) as may be specified in
the order. . . .

i i throug

B. (1) A person shall not be required to appear either personally or '
augh::)rifed representativein connection with any proc::edmgs under the 5a1c§
Scheme before the income-tax authority at the National Faceless Appel:a‘
Centre or Regional Faceless Appeal Centre or appeal unit set up under the
said Scheme. ' . aay e, may
his authorised representative, as the case , A
5‘2) Ezstﬁfileﬂ;gl hiaring so as to make his oral submissions or present
hl‘?;l case before the appeal unit under the said Scheme. -
) The Gl o e which the G ol ani is st up,
Faceless Appeal Centre, uncer wilc C ; i e
n’?:y approve the request for personal hearing referred to in sub-paragrap



(2)il he is of the opinion that the request is covered hy the CircLmsiances
referred to in elause (1) of paragraph 13 of the said Scheme.

() Where the request for personal hearing bas been approved by the Chicf
Commissioner or the Director General, in charge of the Regivnal Fai.'.‘t:‘lt:h:':
Appeal Centre, such hearing shall be conducted exclusively through video
conicrencing or video telephony, including use ol any tclec'umrnumcalm?
application seltware which supports video conflerencing or video tclephony,
in accordance with the procedure laid down by the Board.

he staternent of the appellant or any

(5) Any examination or recording of t - "
ommissivner (Appeals) in any appe

other petson shatl be conducted by C . :
unit under the said Scheme, exclusively through videucunf:?rcn_cmgﬂrf‘ video
telephony, including use of any telecommunication aF_-'Pl“-:a““" S0 “’”f’_‘rﬁ
which supports video conferencing or video telephony in accordance wit
the procedure laid down by the Board.

(6) The Board shall establish suitable fac
video 1clephony including telecommunica
suppurts video conferencing or video telephony at s ! 't
necessary, so as to ensure that the appellant, or hisauthorised representatiy f-:
or any other person is not denied the benefit nf the said Scheme mere v
on the ground that such appellant or his authorised f‘epreseptauw'e. or any
other person does not have access to video conferencing or video telephonyv

al his end.

C. (1) An appeal against an order passed by the National Faceless Appeal
Centre under the said Scheme shall lie before the Income-tax Appellate
Tribunal having jurisdiction over the jurisdictional Assessing Officer.

(2} Subjcct 1o the provisions of paragraph (3) of the said Scheme, where
any order passed by the National Faceless Appeal Centre or Commissioner
(Appeals) is set-aside and remanded back to the National Faceless Appeal
Centre or Commissioner (Appeals) by the Income-tax Appellate Tribunal or
High Court ar Supreme Court, the National Faceless Appeal Centre shall
pass the order in accordance with the provisions of the said Scheme.”

ilities for video conferencing or
tion application software which
uch locations as may be

2. The provisions of section 140 and section 282A of the Act shall apply to appellate
proceedings in accurdance with thesaid Scheme subject to the following, exceptions,
modifications and adaptations, namely:—

‘an clectronic record shall be authenticated by the—
() National Faceless Appeal Centre by affixing its digital signature;

(i) the appelant or any other person, by affixing his digital signature
if he is required under the Rules to furnish his return of income
under digital signature, and in any other case by affixing his digital
signaturc or under electronic verification code,

Explanation.—Fur the purpose of this paragraph, “electromic verification
code” shall have the same meaning as referred to in rule 12 of the Rules.’
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3. The provisions of sectipn 154 and section 155 of the Act shall apply to the U_"d"_r
pnmcd in accordance with the said Scheme subject to the following exceptions
madilications and adaptations, nameh:—

1) Withaviewto rectifving any mistake apparent from the record the National
Faceless Appeal Centre may amend any order passcd by it, by an order (0
be passed in writing.

(2) Subject to the other provisions of the said Scheme, an application for rec-
uflc_anun of mistake referred (o in sub-paragraph (1) may be filed with the
National Faceless Appeal Centre by the, —

() appellant or any other person, as the case may be: or

(# appeal unit preparing or reviewing or revising the draft order; or

{¢) the National e-Assessment Centre or the Asscssing Officer, as the
case may be,

(3) Where any application referred to in sub-paragraph (2) is received by the
National Faceless Appeal Centre, it shall assign such application to a specific
appeal unit in any one Regional Faceless Appeal Centre through an aulo-
mated allocation system.

(4) The appeal unit shall examine the application and prepare a notice for
granting an opportunity—
(@) to the appellant or any other person, as the case may be, where the
application has been filed by the National e-Assessment Centre or
the Assessing Officer, as the case may be; or

(#) 1o the National e-Assessment Centre or the Assessing Officer, as the
case may be, where the application has been filed by the appellant
or any other person, as the case may be; or

(6) to the appellant or any other person, as the case may be, and the Na-
tional e-Assessment Centre or the Assessing Officer, as the case may
be, where the application has been filed by an appeal unit referred

to In clause () of sub-paragraph (2); and
send the notice to the National Faceless Appeal Centre.

(5) The National Faceless Appeal Centre shall serve the notice referred to In

sub-paragraph (4) upon the appellant or any other person, as the case may

be. or the National e-Assessment Centre or the Assessing Officer, as the case

may be, calling upon him to show cause as to why rectification of mistake

should not be carried out under the relevant provisions of the Act.

any other n, as the case may be, or the National

© eq;;p;ﬂ;th;mym the Aps:mﬁsm g Officer, as the case may bv:':. shall file
a response to the notice, as referred to in sub-paragraph (5), within the date
and time specified in such netice, or such extended date and time as may be
allowed on the basis of an apphcannnmadcmlhlshehalf to the National

FWhm mpomcmm b-para.graph (6), is filed by the appel
ferred to in su , is filed by the -
lant or :ny othere;;:f:ﬁ. as the case may be, or the National ¢-Assessment
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Centre or the Assessing Officer, as the case may be, the National Faceless
Appeal Centre shall send such response to the appeal unit, or where no such
response is filed, inform the appeal unit.

(8) The appeal unit shall, after taking inta consideration the application and
response, if any, filed by the appellant or any other persen, as the case may
be, or the National e-Assessment Centre or the Assessing Officer, as the case
may be, prepare a draft order,—

(@) for rectificalion of mistake; or
(b) for rejection of application for rectification, citing reasons thereof,

and send the order to the National Faceless Appeal Centre.

(9) The National Faceless Appeal Centre shall upon receipt of draft order, as
referred to in sub-paragraph (8), pass an order as per such draft and com-
municate such order —

(@) to the appellant or any other person, as the case may be; and

(b} to the National e-Assessment Centre or the Assessing Officer, as the
case may be, for such action as may be required under the Act;”

4. The provisions of Chapter XXI of the Act shall apply to penalties imposable in
accordance with the said Scheme subject to the following exceptions, modifications

and adaptations, namely—

*(1) Appeal unit may, in the course of appeal proceedings, for non-compliance of
any notice, direction or order issued under the said Scheme on the part of
the appellant or any other person, as the case may be, send recommendation
for initiation of any penalty proceedings to the National Faceless Appeal

Centre.

(2) The National Faceless Appeal Centre shall, upon receipt of recommendation
under sub-paragraph (1), serve a notice on the appellant ur any other per-
son, as the case may be, calling upon him to show cause as to why penalty
should not be imposed upon him under the relevant provisions of the Act.

(3) The appellant or any other person, as the case may be, shall file a response
to the show-cause notice referred to in sub-paragraph (2) or in sub-clause
(d) of clause (xxiv) of sub-paragraph (1) of paragraph 5 of the said Scheme,
within the date and time specified in such notice, or such extended date and
time as may be allowed on the basis of an application made in this behalf,

to the National Faceless Appeal Centre,

(4) The National Faceless Appeal Centre shall assign the recommendation for
initiation of penalty proceedings, as referred to in sub-paragraph (1), along
with the response filed, if any, by the appellant or any other person, as the
case may be, to a specific appeal unit in any one Regional Faceless Appeal
Centre through an automated allocation sysiem.

(5) The appeal unit shall, after taking into account all the relevant material
available on the record, including the response filed, if any, by the appellant

or any other person, as the case may be, —

T R
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(@) prepare a draft order and send a copy of such order to National
Faceless Appeal Centre; or

(5 dro}_:: the penally after recording reasons, under intimation 1o the
National Faceless Appeal Centre.

(6) Where the appeal unit has dropped the penalty, the National Faceless Appeal
Centre shall send an intimation thereof, or where the appeal unit sends a
al:lraft t_:u.'der, the National Faceless Appeal Centre shall pass the order for
imposition of penalty as per such draft, and communicate such order, to, —

{(a) the appellant or any other person, as the case may be; and

(5 the National e-Assessment Centre or the Assessing Officer for such
action as may be required under the Act.”

5. The provisions of section 282, section 283 and section 284 of the Act shall apply
to the said Scheme subject to the following exceptions, modifications and adap-
tations, namely:—

“A. (1) Every notice or order or any other electronic communication under
the said Scheme shall be delivered to the addressee, being the appellant, by
way of —

(@) placing an authenticated copy thereof in the appellant’s registered
account, or

(5 sending an authenticated copy thereof to the registered email ad-
dress of the appellant or his authorised representative; or

(¢) uploading an authenticated copy on the appellant’s Mobile App; and
followed by a real time alert.

(2) Every notice or order or any other electronic communication under the
said Scheme shall be delivered to the addressee, being any other person,
by sending an authenticated copy thereof to the registered email address
of such person, followed by a real time alert.

(3) The appellant shall file his response to any notice or order or any other
electronic communication, under the said Scheme, through his registered
account, and once an acknowledgement is sent by the National Faceless
Appeal Centre containing the hash result generated upon successful sub-
mission of response, the response shall be deemed to be authenticated.

(4) The time and place of dispatch and receipt of electronic record shall be
determined in accordance with the provisions of section 13 of the Information

Technology Act, 2000 (21 of 2000).

B. The Principal Chief Commissioner or the Principa! Director General, in
charge of the National Faceless Appeal Centre shall, with the prior a.ppm'.va[
of Board, lay down the standards, procedures and processes for effective
functioning of the National Faceless Appeal Centre, Regional Faceless Appeal
Centres and the appeal unit set-up under the said Scheme, in an automat-
ed and mechanised environment, including format, made, procedure and
processes in respect of the following, namely:—
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()
(1)

(1))
(iv}

(V)

(vi)
{vid)
(vifi)
(ix)
(x)

(x9

service of the notice, order or any other communication;

receipt of any information or documents from the person in re-
sponse to the notice, order or any other communication;

issue of acknowledgment of the response furnished by the person;

provision of “e-appeal” facility including login account facility,
tracking status of appeal, display of relevant details, and facility of
download;

accessing, verification and authentication of information and re-

sponse including documents submitted during the appellate pro-
ceedings;

receipt, storage and retrieval of information or documents in a cen-
tralized manner;

general administration and grievance redressal mechanism in the
respective Centres and units;

filing of additional ground of appeal;
hling of additional evidence;

specified amount referred to in sub-clause (a) of clause (xix) of
sub-paragraph (1) of paragraph 5 of the said Scheme;

circumstances in which personal hearing referred to in sub-para-
graph (3) of paragraph 12 of the said Scheme shall be approved.”

6. This notification shall come into force on the date of its publication in the
Official Gazette.
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FACELESS PENALTY SCHEME, 2021

NOTIFICATION NO. $.0. 117(E), DATED 12-1-2021

In exercise of the powers conferred by sub-section (24) of section 274 of the incorre-

tax Act, 1961 (43 of 1961), the Central Government hereby makes the following
Scheme, namely.—

Short title and commencement.

1. (1) This Scheme may be called the Faceless Penalty Scheme, 2021,

(2) It shall come into force on the date of its publication in the Official Gazette.
Definitions.

2. (1) In this Scheme, unless the context otherwise requires,—

() "Act” means the Income-tax Act, 1961 (43 of 1961);
(i) "addressee” shall have the same meaning as assigned to it in clause (5) of

(i)

(i)
()

(vi)
(vii)

(vii)

(&9

sub-section (1) of section 2 of the Information Technology Act, 2000 (21 of
2000);

"agsessment unit” means the assessment unit set up under the scheme
notified under sub-section (3A) of section 143 of the Act or referred to in
section 144B of the Act, as the case may be;

»authorised representative” shall have the same meaning as assigned to it
in sub-section (2) of section 288 of the Act;

“automated allocation system” means an algorithm for randomised allocation
of cases, by using suitable technological tools, including artificial intelligence
and machine learning, with a view to optimise the use of resources;

"Board” means the Ceniral Board of Direct Taxes constituted under the
Central Board of Revenues Act, 1963 (54 of 1963);

*computer resource” shall have the samme meaning as assigned to it in clause

(k) of sub-section (1) of section 2 of the Information Technology Act, 2000

(21 of 2000);

“computer systemn” shall have the same meaning as assigned to it in clause
) of sub-section (1) of section 2 of the Information Technology Act, 2000

(21 of 2000);

computer resource of assessee” shall include assessee’s registered account

in designated portal of the Income-tax Department, the Mobile App linked

to the registered mobile number of the assessee, of the registered email

address of the assessee with his email service provider;

18.69
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(x) “digital signature” shall have the same meaning as assigned to it in clause
(p) of sub-section (1) of section 2 of the Information Technology Act, 2000
(21 of 2000);

(%) “designated portal® means the web portal designated as such by the Principal
Chief Commissioner or Principal Director General, in charge of the National
Faceless Penalty Centre;

(x6) ‘:'faceless penalty” means the penaliy proceedings conducted electrt._mically
in ‘e-proceeding’ facility through assessee’s registered account in designated
portal;

(xiii) “electronic record” shall have the same meaning as assigned to it In clause
(£ of sub-section (1) of section 2 of the Information Technology Act, 2000
(21 of 2000);

{xiv) “email” or "electronic mail” and *electronic mail message”’ Means a message
orinformation created or transmitted or received on a comPuter. computer
system, computer resource or communication device includingattachments
in text, image, audio, video and any other electronic record, which may be
transmitted with the message,

{xv) “hash function” and “hash result” shall have the same meaning as assigrlled
to them in the Explanation to sub-section (2) of section 3 of the Information
Technology Act, 2000 (21 of 2000);

(xv) “Mobile app” shall mean the application software of the lncome-tax
Department developed for mobile devices whichis downloaded andinstalled
on the registered mobile number of the assessee;

(arvid) “National Faceless Assessment Centre’ shall mean the National e-Assessment
Cenire set up under the scheme notified under sub-section (3A) of section
143 of the Act or the National Faceless Assessment Centre referred to in
section 144B of the Act, as the case may be;

(xviii) "originator” shall have the same meaning as assigned to it in clause (za) of
sub-section (1) of section 2 of the Information Technology Act, 2000 (21 of

2000);

(xir) “penalty’ means the penalty imposable under the Act;

(xx) ‘real time alert” means any communication sent to the assessee, by way
of Short Messaging Service on his registered mobile number, or by way of

update on his Mobile App, ar by way of an email at his registered email ad-
dress, so as to alert him regarding delivery of an electronic communication;

{(xxi) “Regional Faceless Assessment Centre” shall mean the Regional e-Assessraent
Centre set up under the scheme notified under sub-section (3A) of section
143 of the Act or the Regional Faceless Assessment Centre referred to in
section 144B of the Act, as the case may be;

(xxii) “registered account” of the assessee means the electronic filing account
registered by the assessee in the designated portal;

(xxif)) “registered e-mail address” means the e-mail address at which an electronic
communication may be delivered or transmitted to the addressee, including—

i
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(@) the email address available in the clectronic filing account of the
addressee regisiered in the designated portal; or
(&) the e-mail address available in the last income-tax reiurn [urnishcd
by the addressee; or
(&) the e-mail address available in the Permanent Account Number
database relating to the addressee; or
(c) in the case of addressee being an individual who possesses the Aad-
haar number, the e-mail address of addressec available in the dala-
base of Unique Identification Authority ol India ;or
(&) in the case of addressee being a company, the ¢-mail address of the
company as available on the official website of Ministry of Corpo-
rate Affairs; or
(H any e-mail address made available by the addressee to the '
income-tax authority or any person authorised by such authority;
(xxiv) “registered mobile number® of the assessee means the mobile number of
the assessee, or his authorised representative, appearing in the user profil
of the electronic filing account registered by the assessee in the designated
portal:
(xxv) “review unit” means the review unit set up under the scheme notified under
sub-section (3A) of section 143 of the Act or referred Lo in section 144B of
the Act, as the case may be;

{(xxvi) “Rules” means the Income-tax Rules, 1962;

stechnical unit” means the technical unit set up under the scheme notified

under sub-section (3A) of section 143 of the Act or referred to in section

1448 of the Act, as the case may be;

(xxviii) “verification unit’ means the verification unit set up under the scheme
notified under sub-section (3A) of section 143 of the Act or referred to in
section 144B of the Act, as the case may be;

(xxix) *video conferencing or video telephony” means the technological sc.!lutions
forthe reception and transmission of audic-videosignals by usersat different
locations, for communication between people in real-time.

(2) Words and expressions used herein and not defined but defined in the Act shall

have the meaning respectively assigned to them in the Act.

Scope of the Scheme.

3. The penalty under this Scheme shall be imposed in respect of such territorial
area, or persons or class of persons, or income or class of income or cases or class
of cases, or penalties or class of penalties as may be specified by the Board.

(xxvii)

Faceless Penalty Cenires.
4. (1) For the purposes of this Scheme, the Board may set up—
(9 a National Faceless Penalty Centre to facilitate the conduct of faceless pen-
alty proceedings in a centralised manner and vest it with the jurisdiction to
impose penalty in accordance with the provisions of this Scheme;
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(#) Regional Faceless Penalty Centres, as it may deem necessary, to focilitate
the conduct of faceless penalty proceedings, which shall be vested wilh

gi jurisdiction to impose penalty in accordance with the provisions of this
cheme;

(171) penalty units, as it may deem necessary, to facilitate the conduct of faceless
penalty proceedings, to perform the function of drafting penalty orders,
which includes identification of points or issues for imposition of penalty
under the Act, seeking information or clarification on points or 155ues so
identified, providing opportunity of being heard to the assessee or any oth-
er person, analysis of the material furnished by the assessee or any other
person, and such other functions as may be required for the purposes of
imposing penalty;

(iv) penalty review units, as it may deem necessary, to facilitate the conduct of
faceless penalty proceedings, to perform the functions of review of drE}ft
penalty order, which includes checking whether the relevant material
evidence has been brought on record, whether the relevant peints of fact
and law have been duly incorporated in the draft order, whether the issues
on which penalty is to be imposed have been discussed in the draft order,
whether the applicable judicial decisions have been considered and dealt
with in the draft order, checking arithmetical correctness of computation of

penalty. if any, and such other functions as may be required for the purposes
of review, '

and specify their respective jurisdiction.

{2) All communication among the penalty unit and penalty review unit or with the
assessee or any other person, as the casemay be, or any income-tax authority or the
National Faceless Assessment Centre, with respectto the information or docurnents
or evidence or any other details as may be necessary for the purposes of imposing
penalty under this Scheme, shall be through the National Faceless Penalty Centre.

(3) The penalty unit and the penalty review unit shall have the following authorities,
namely:—

(&) Additional Commissioner or Additional Director or Joint Commissioner or
Joint Director, as the case may be;

(&) Deputy Commissioner or Deputy Director or Assistant Commissioner or
Assistant Director, or Income-tax Officer, as the case may be;

(¢) such other income-tax authority, ministerial staff, executive or consultant,
as may be considered necessary by the Board.

(4) The Board for the purposes of this Scheme shall, until the date on which the
National Faceless Penalty Centre or the Regional Faceless Penalty Centres, the
penalty units or the penalty review units are set up, direct the National Faceless
Assessment Cenire, Regional Faceless Assessment Centre, assessment unit and
review unit to also act as the National Faceless Penalty Centre, Regional Faceless
Penalty Centre, the penalty unit and the penalty review unit, respectively.
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Procedure in penalty.

5. (1) The penalty in a case referred 10 in paragraph - ar this
Scheme as per the following procedure, na]:nelf:r__p 3 shall be levied under

() whereanyincome-tax authority

. orthe National F -
has, in a case — aceless Assessment Centl

(a) initiated penalty proceedings and issued a show-cause notice for im-
position of penalty; or

(&) recommended initiation of penalty proceedings,

it shall refer such case, in the form specified in clause (viid) of h 12
to the National Faceless Penalty Centre; (viid) of paragraph 12,

(i) the National Faceless Penalty Centre shall in a case, where reference has

been received as per clause (i), assign such case to a specific penally unit

in any one of the Regional Faceless Penalty Centres through an automated
allocation system;

(ifi) where in a case assigned to a penalty unit, initiation of penalty proceedings

hasbeenrecommended, such unit, after examination of the material available
on record, may decide to,—

(¢) agree with the recommendation and prepare a draft notice calling
upon the assessee or any other person, as the case may be, to show

cause as to why penalty should not be levied under the relevant
provisions of the Act; or

{b) disagree with the recommendation, for reasons to be recorded in
writing,
and send such draft notice or the reasons, as the case may be, to the National
Faceless Penalty Centre;

(iv) the National Faceless Penalty Centre shall upon receipt of the draft notice
or reasons referred to in clause (i) from the penalty unit,—

(d) serve the show-cause notice, as per the draft referred to in sub-
clause (a) of clause (if), upon the assessee or any other person, as
the case may be, specifying the date and time for filing a response;
or

(5) not initiate penalty in cases referred to in sub-clause (b} of clause
141115

(v} wherein the case assigned to a penalty unit, penalty p;uceedings are already
initiated, such unit shall prepare a draft notice calling upon the assessee
or any other person, as the case may be, to show cause as to why penalty
should not be levied under the relevant provisions of the Act and send such
notice to the National Faceless Penalty Centre;

(v) the National Faceless Penalty Centre shall serve the show-cause notice, as
per draft referred to in clause (v}, upon the assessee or any other person,
as the case may be, specifying the date and time for filing a response:;
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(vid)

{viif)

(ix)

(x)

{xi)

(xid)

{xiii)

(x1v)

(1)
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the assessee or any other person, as the case may be, shall file a response t‘u
the show-cause notice, referred to in sub-clause (@) of clause () orin claua:;
(vi), within the date and time specified therein, or such uxteqdcd date ar;f

time as may be allowed on the basis of an application made in this behalf,
with the National Faceless Penalty Centre;

where response is filed by the assessec or any other person, as the case may
be, the National Faceless Penalty Centre shall send such response to the
penalty unit, and where no such respeonse is filed, inform the penalty unig;

the penalty unit may make a request to the National Faceless Penalty Centre
for—

(a) obtaining further information, documents or evidence from any in-
come-tax authority or the National Faceless Assessment Centre; or

(5 obtaining further information, documents or evidence from the
assessee or any other person; or

(c) secking technical assistance or conducting verification;

the National Faceless Penalty Centre shall, upon receipt of request, referred
to in sub-clause (4} or (5) of clause (i), issue appropriate notice or requisition
to the income-tax authority or the National Faceless Assessment Cen.tre ar
the assessee or any other person, as the case may be, to submit such infor-
mation, documents or evidence, as may be specified by the penalty unit,
specifying the date and time for furnishing a response;
the income-tax authority or the National Faceless Assessment Centre or the
assessee or any other person, as the case may be, shall furnish a response
to the notice or requisition, as referred to in clause (x), within the date and
time specified therein, or such extended date and time as may be allowed
on the basis of an application made in this behalf, to the National Faceless
Penalty Centre; '
where a request for conducting of certain enquiry or verification or seeking
technical assistance has been made by the penalty unit, the National Faceless
Penalty Unit shall send such request to the National Faceless Assessment
Centre specifying a date and time for submitting a report;
where response io notice referred to in clause (x} is filed by the income-tax
authority or the National Faceless Assessment Centre or the assessee or any
other person, as the case may be, the National Faceless Penalty Centre shall
send such response to the penalty unit, and where no such response is filed,
inform the penalty unit;
where a report in response to request referred to in clause (xii) is received
by the National Faceless Penalty Centre, it shall send such report to the
penalty unit, and where ne such report is received, inform the penalty unit;
the penalty unit shall, after considering the material on record including
response furnished, if any, as referred to in clauses (viii) and (xifi) or TepOrt,
if any, as referred te in clause {xiv), propose for,—

(a4} imposition of the penalty and prepare a draft order for such imposi-

tion of penalty; or
(5 non-imposition of the penalty,
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for reasons to be recorded in writing and send the proposal along with such

g::rt‘fltrg.rder or reasons, as the case may be, to the National Faceless ana]ty

(xvd) thl.:: National FECFIESS Penalty Centre shall examine the proposal, as referred
LD 11]1.1 clause (.x:v), in qccurdance with the risk management strategy speci.ﬁe
by the Boax_'d. including by way of an automated examination tool, whereupon
il may decide,— '

(g) in a case where imposition of penalty has been proposed, to pass
the penalty order as per draft order referred to in sub-clause () of
clause (xv), and serve a copy thereof upon the assessee or any other
person, as the case may be; or

(b in a case where non-imposition of penalty has been proposed, not to
impose penalty under intimation to the assessee or any other per-
son, as the case may be; or

(&) assign the case to a penally review unit in any one of the Regional
Faceless Penalty Centres through an automated allocation system,
for conducting review of such proposal; '

(xvif) the penalty review unit shali review the proposal of penalty unit, as referred

to in clause (xv), whereupon it may concur with, or suggest modification

to, such proposal, for reasons to be recorded in writing, and intirnate the

National Faceless Penalty Centre;

where the penalty review unit concurs with the proposal of penalty unit,

the Nationa} Faceless Penalty Centre shall follow the procedure laid down

in sub-clause (4) or sub-clause (8) of clause (xvi);

where the penalty review unit suggesis moadification to the proposal in

sub-clause (@) or sub-clause () of clause (xv), the National Faceless Penalty

Centre shall assign the case to a specific penalty unit, other than the penalty

unit referred to in clause (x¥), in any one of the Regional Faceless Penalty

Centres through an automated allocation systen;

(xx) wherethecaseis assigned to a penalty unit, as referred to in clause (xix), such
penalty unit, after considering the material on record inclhuding suggestions
for modification and reasons recorded by the penalty review unit,—

(@) in a case where the modifications suggested by the penalty review
unit are prejudicial to the interest of assessee or any other persor,
as the case may be, as comparc
under clause {x1), shall follow the procedure laid down in clauses ()
to (xiv) and prepare a revised draft order for imposijtion of penalty;

or

(¥ in a case where the modification are not prejudicial to the interest
of assessee or any other person, as the case may be, shall prepare a
revised draft order for imposition of penalty; or

penalty, for reasons to be recorded

{xviti)

(xix)

(c) may propose non-imposition of
in writing,

and send such order or reasons {0 the National Faceless Penalty Centre;
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(xad) upon receipl of revised draft order from the penalty unit, as referred L in
clause (ax), the National Faceless Penalty Centre shall pass the penalty order
as per such draft and serve o copy thereof upon the assessee or any other
person or not impose penalty under intimation Lo the assessee or any other
person, as the case may be;

(xxil) where in o case, as referred o in sub-clause (4} or (h) of clause (§), the
National Faceless Penalty Centre has passed a penalty order, or not initiated
or imposed penalty, as the case may be, it shall send a copy of such order or
reasuns [or not initiating or imposing penalty to the income-tax authority,
referred Lo in clause (9 or the National Faccless Assessment Cenire, as the
case may be, for such action as may be required under the Act.

(2) Notwithstanding anything conlained in sub-paragraph (1), the Principal Chief

Commissioncr or the Principal Director General, in charge of the National Faceless

Penalty Centre, may at any stage of the penalty proceedings, if considered necessary,

transfer such proceedings to the income-tax authority or the National Faceless

Assessmenl Centre having jurisdiction over the assessee or any other person, in

whos;.- case the penalty proceedings are initiated, with the prior approval of the

Board.

Rectification Proceedings.

6. (1) With a view to rectifying any mistake apparent from the record the National
Faceless Penalty Centre may, by an order to be passed in writing, amend any order
passed by it under this Scheme.

{2) Subject to the other provisions of this Scheme, an application for rectification
of mistake, as referred to in sub-paragraph (1), may be filed with the National
Faceless Penalty Centre by the,—

(a) assessee or any other person, as the case may be; or

(B) penalty unit, which prepared the order; or

(c) penalty review unit, which reviewed the order; or

{d) income-tax authority; or

(¢) National Faceless Assessment Centre.

(3) Where an application, as referred to in sub-paragraph (2), is received by the
National Faceless Penalty Centre, it shall assign such application to a specific penalty
unit in any one of the Regional Faceless Penalty Centres through an automated

allocation system,

(4) The penalty unit shall examine the application and prepare anotice for granting
an opportunity,—

(@) tothe ASSESSEE Or any otherperson, as the case may be, where the application
has been filed by the authorities referred to in clause () or (¢} or (d) or (€)
of sub-paragraph (2); or
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(b) tothe authorities referred to in clause () or (& aph
bl or (d -para,
(2), where the application has been filed by the} assfg;‘:ﬁ gf 5ul:hﬁ:r peg:son’
as the case may be, and ye

send the notice to the National Faceless Penalty Centre.

(5) The National Faceless Penalty Centre shall serve the nolice, as per draft referred
to in sub-paragraph (4), upon the assessee or any other persm'l, as the case may be,
or authorities referred to in clause () or (¢) or (d) or (¢) of sub-paragraph (2) to
show cause as to why rectification of mistake should not be carried out under the
relevant provisions of the Act, specifying the date and time for filing a response.

(6) 'I:he response to the show-cause notice referred to in paragraph (5) shall be
furnished within tl}e specified date and time or such extendegr tifne{ai may be
allowed on the basis of application made in this behalf, to the National Faceless
Penalty Centre.

(7} Where a response, as referred to in sub-paragraph (6), is filed, the National
Faceless Penalf:y Centre shall send such response to the penalty unit, or where no
such response is filed, inform the penalty unit.

(8) The pe:n_a]ty unit shall, after taking into consideration the response, if any,
referred to in sub-paragraph (7), prepare a draft order—

(@) for rectification of the mistake; or

(¥ for rejection of application for rectification, citing reasons thereof,

and send the order to the National Faceless Penalty Centre.

(9) The National Faceless Penalty Centre shall upon receipt of draft order, as
referred to in sub-paragraph (8), pass an order as per such draft and communicate

such order to, —
(@) the assessee or any other person, as the case may be; and

(#) the National Faceless Assessment Centre or the income-tax authority having
jurisdiction over the case, for such action as may be required under the Act.

Appellate Proceedings.

7. An appeal against a penalty order made by the National Faceless Penalty Centre
under this Scheme shall lie before the Commissioner (Appeals) having jurisdiction
over the jurisdictional income-tax authority or before the National Faceless Appeal

be: and any reference to the Commissioner (Appeals) in

Centre, as the case may
any communication from the National Faceless Penalty Centre shall mean such
jurisdictional Commissiconer (Appeals) or the National Faceless Appeal Centre, as

the case may be.
Exchange of communication exclusively by electronic mode.

8. (1) For the purposes of this Scheme,—

(@) all communications between the National Faceless Penalty Centre and the
assessee or any other person, as the case may be, or his authorised repre-
sentative, shall be exchanged exclusively by electronic mode; and
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(£ allinternal communications between the National Faceless Penalty Centre,
National Faceless Assessment Centre, Regional Faceless Penalty Centres,
any income-tax authority, the penally unit or the penalty review unit shall
be exchanged exclusively by electronic mode.

Authentication of elecironic record.

9. For the purposes of this Scheme, an electronic record shall be authenticated
by the—

() National Faceless Penalty Centre by affixing its digital signature;

(i) assessee or any other person, by affixing his digital signature if he is required
under the Rules to furnish his return of income under digital signature,
and in any other case by affixing his digital signature or under electronic
verification code.

Explaration—For the purpose of this paragraph, “electronic verification code”
shall have the same meaning as referred to in rule 12 of the Rules.

Delivery of electronic record.

10. (1) Every notice or order or any other electronic communication under this
Scheme shall be delivered 1o the addressee, being the assessee or any other person,
by way of,—

(@) placing an authenticated copy thereofin the assessee’s or any other person’s
registered account, as the case may be; or

(¥ sending an authenticated copy thereof to the registered email address of
the assessee or any other person, as the case may be, or his authorised
representative; or

(c) upioading an authenticated copy on the assessee’s or any other person’s
Mabile App, as the case may be, and

followed by a real time alert.

(2} Every notice or order or any other electronic communication under this Scheme
shall be delivered to the addressee, being any other person, by sending an authen-
ticated copy thereof to the registered email address of such person, followed by
a real time alert.

(3) The assessee or any other person, as the case may be, shall file his response to
any notice or order or any other electronic communication, under this Scheme,
through his registered account, and once an acknowledgement is sent by the
National Faceless Penalty Centre containing the hash result generated upon suc-
cessful submission of response, the response shall be deemed to be authenticated.

(4) The time and place of dispatch and receipt of electronic record shall be deter-
mined in accordance with the provisions of section 13 of the Information Technology
Act, 2000 (21 of 2000).

No personal appearance In the Centres or Unita.

11.(1}A personshall not be required to appear either personally or through authorised
representative in connection with any proceedings under this Scheme before the
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invome-tax authorily at the National Faceless Penalty Centre or Regional Faceless
Penalty Centre or penally unit or penadty review unit set up under this Schemc.

(2) The assessee or any other person, as the case may be, or his authorised repre-
semative, may request [or personal hearing so as 10 make his oral submissions or
present his case belore the penalty unit under this Scheme.

(3} The Chiel Commissioner or the Direc

tor General, in charge of the Regional
Faculess Penally Centre, under whic ge ol the Regio

frioe h the concerned penalty unit is set up, may
approve the request for personal hearing, as referred to in sub-paragraph (2), if he

is o Lhe opinion that the request is covered by the circumstances laid down under
clause {ix) of paragraph 12.

(4) Where the request for personal hearing has been approved by the Chief
Commissioner or the Director General, in charge of the Regional Faceless Penalty
Centre, such hearing shall be conducted exclusively through video conferencing,
including use of any telecommunication application software which supports video
telephony, in accordance with the procedure laid down by the Board.;

(5) The Board shall establish suitable facilitics lor video conferencing including
telecommunication application software which supports video telephony at such
locations as may be necessary, so as to ensure that the assessee, or his authorised
representative, or any other person is not denied the benefit of this Scheme merely
on the ground that such assessee or his authorised representative, or any other
person does not have access to video conferencing at his end,

Power 1o specify format, made, procedure and processes.

12. The Principal Chief Commissioner or the Principal Director General, in charge
of the National Faceless Penalty Centre shall, with the approval of Board, lay down
the standards, procedures and processes for effective functioning of the National
Faceless Penalty Centre, the Regional Faceless Penalty Centre, the penalty unit and
the penalty review unit set-up under this Scheme, in an automated and mechanised
environment, including format, mode, procedure and processes in respect of the

following, namely:—
(9 service of the notice, order or any other communication;

(i) receipt of any information or doecurnents from the person in response to the
notice, order or any other commumnication;

(i) issue of acknowledgement of the response furnished by the person;
{iv) provision of “e-proceedings” facility including login account facility, track-

ing status of penalty proceedings, display of relevant details, and facility of
download;

(v) accessing, verification and authentication of information and response
including documents submitted during the penalty proceedings;

(v} receipt, storage and retrieval of information or documents in a centralised
manner;

(vi)) general administration and grievanceredressal mechanismin the respective
Centres and units;
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(v form for referring a case, in which penalty has been initiated or initiation of
penalty has been recommended, as referred to in clause (i) of sub-paragraph
(11 of paragraph 5 and
(ex} clrcumstances in which personal hearing may be approved as per sub-para-
graph (3) of paragraph 11.



DIRECTIONS TO GIVE EFFECT TO
FACELESS PENALTY SCHEME, 2021

NOTIFICATION NO. 5.0. 118(F), DATED 12.1.2021
“

In exercise of the powers conferred by sub-section (2B) of section 274 of the Incomne-
wx Act, 1961 (43 of 1961), for the purposes of giving effect to the Faceless Penalty
Schemnte, 2021 made under sub-section (2A) of section 274 of the said Act, the Ceniral
Government hereby makes the following directions, namely.—

1. The provisions ol section 2, section 120, section 127, scection 129, section 131,

section 133, section 133C, section 136 and Chapter XXI1 of the said Act shall apply |

1o the procedure for imposing penalty in accordance with the said Scheme subject

io the following exceptions, modifications and adaptations, namely—

*(A). (1) The penalty shall be fevied under the said Scheme as per the following
procedure, namely:—

(1) where any income-iax authority or the National Faceless Assessment Centre

(i)

(i)

has, in a case,—
(a) initiated penalty proceedings and issued a show-cause notice for im-
position of penalty; or
(¥ recommended initiation of penalty proceedings,

it shall refer such case, in the form specified in clause { viif) of sub-~-paragraph
{B) of paragraph 4, to the National Faceless Penalty Centre;

the National Faceless Penalty Centre shall in a case, where reference has
been received as per clause (i), assign such case to a specific penalty unit
in any one of the Regional Faceless Penaity Centres through an automated

allocation system,

where in a case assigned to a penalty unit, initiation of penalty p_roceef:lings
bas beenrecommended, such unit, after examination of the material gvailable

on record, may decide to,—

(@) agree with the recommendation and prepare a draft notice calling
upon the assessee or any other persor, as the case may be, to show
cause as to why penalty should not be levied under the relevant

provisions of the Act; or
(b) disagree with the recommendation, for reasons to be recorded in
writing,
and send such draft notice or the reasons, as the case may be, to the Nakional
Faceless Penalty Centre;

18.81
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(iv)

(v)

(vi)

(vii)

(viif)

(x)

{xi)
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the National Faceless Penalty Centre shall upon receipt of the draft notice
or reasons referred to in clause (iif) from the penalty unit,—

(@) serve the show-cause notice, as per the draft referred to in sub-
clause (a) of clause (iff), upon the assessee or any D‘Eher person, as
the case may be, specifying the date and time for filing a response;
or

(&) not initiate penalty in cases referred to in sub-clause (b) of clause
(iid);
where in the case assigned to a penalty umnit, penalty proceedings are already
initiated, such unit shall prepare a draft notice calling upon the assessee
or any other person, as the case may be, to show cause as (o why penalty
should not be levied under the relevant provisions of the Act and send such
notice to the National Faceless Penalty Centre;

the National Faceless Penalty Centre shall serve the show-cause notice, as
per draft referred to in clause (v), upon the assessee or any other person,
as the case may be, specifying the date and time for filing a response;

the assessee or any other person, as the case may be, shall file a response to
the show-cause notice, referred to in sub-clause (a) of clause (#v) or in clause
{v#), within the date and time specified therein, or such extended date and
time as may be allowed on the basis of an application made in this behalf,
with the Naticnal Faceless Penalty Centre;

where response is filed by the assessee or any other person, as the case may
be, the National Faceless Penalty Centre shall send such response to the
penalty unit, and where no such response is filed, inform the penalty unit;

the penalty unit rnay make a request to the National Faceless Penalty Centre
for—

() obtaining further information, documents or evidence from any in-
come-tax authority or the National Faceless Assessment Centre; or

() obtaining further information, documents or evidence from the as-
sessee or any other person; or

(¢} seeking technical assistance or conducting verification;

the National Faceless Penalty Centre shall, upon receipt of request, referred
to in sub-clause (g) or (b) of clause (ix), issue appropriate notice or requisition
to the income-tax authority or the National Faceless Assessment Centre or
the assessee or any other person, as the case may be, to submit such infor-
mation, documents or evidence, as may be specified by the penalty unit,
specifying the date and time for furnishing a response:

the income-tax authority or the National Faceless Assessment Centre or the
assessee or any other person, as the case may be, shall fumish a response
to the notice or requisition, as referred to in clause (x), within the date and
time specified therein, or such extended date and time as may be allowed

on the basis of an application made in this behalf, to the National Faceless
Penalty Centre;
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(vid wherea request for conducting of certain enquiry or verification or seeking
technical assistance has hecn made by the penalty unit, the Natjonal Faceless
Penalty Unit shall send such request to the National Faceless Assessment

Centre specifying a date and time for submitting a report;

(Aéi) where response to notice referred to in clause (x) is filed by the income-tax
authority or the National Faceless Assessment Centre or the assessee or any
other person, as the case may be, the National Faceless Penalty Centre shall

§end such response to the penalty unit, and where no such response is filed,
inform the penalty unit;

(xiv) where a report in response 10 request referred to in clause (xif) is received
by the National Faceless Penalty Centre, it shall send such report to the
penalty unit, and where no such report is received, inform the penalty unit;

(xv) the penalty unit shall, after considering the material on record including
response furnished, if any, as referred to in clauses ( viif) and (xiif) or report,
if any, as referred to in clause (xiv), propose for—

(2) imposition of the penalty and prepare a draft order for imposition of
penalty; or

() non-imposition of the penalty;

for reasons to be recorded in writing and send the proposal along with such

draft order or reasons, as the case may be, to the National Faceless Penalty
Centre; )

(xv) the National Faceless Penalty Centre shall examine the proposal, as referred
toin clause {xv), in accordance with the risk management strategy specified
by the Board, including by way of an automated examination tool, whereupon
it may decide,—

(2} in a case where imposition of penalty has been proposed, to pass
the penalty order as per draft order referred to in sub-clause (a) of
clause (xv), and serve a copy thereof upon the assessee or any other
person, as the case may be; or

(b) in a case where non-imposition of penalty has been proposed, not
to impose penalty under intimation to the assessee or any other
person, as the case may be; or

(¢) assign the case to a penalty review unit in any one of the Regional
Faceless Penalty Centres through an automated allocation systemn,
for conducting review of such proposal;
(xvi}) the penalty review unit shall review the proposal of penalty unit, as referred
to in clause (xv), whereupon it may concur with, or suggest modification
10, such proposal, for reasons to be recorded in writing, and intimate the
National Faceless Penalty Centre;
(xviii) where the penalty review unit concurs with the proposal of pena:lty unit,
) the National Faceless Penalty Centre shall follow the procedure laid down
in sub-clause (@) or sub-clause (3) of clause (xvi);

(xix} where the penalty review unit suggests modiﬁnatil?n to the proposal in
sub-clause (4) or sub-clause (¥) of clause (xv), the National Faceless Penalty
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Centre shall assign the case to a specific penalty unit, other than the penalty
unit referred to in clause (xv), in any one of the Regional Faceless Penalty

Centres through an automated allocation system,
(xx) where the caseis assigned to a penalty unit, as referred toin clause (xx), such
ta] on record including suggestions

penalty unit after considering the materi

for modification and reasons recorded by the penalty review unit, —

the modifications suggested by the penalty review
unit are prejudicial to the interest of assessee or any other person,
as the casc may be, as compared to the proposal of the penalty unit
under clause (xv), shall follow the procedure laid down in clauses (v)
to (xiv) and prepare a revised draft order for imposition of penalty;

ar )
() in a case where the modification are not prejudicial to the nterest
of assessee or any other person, as the case may be, shall prepare a

revised draft order for imposition of penalty; or
(¢) may propose non-imposition of penalty, for reasons 10
in writing,
and send such order or reasons to the National Faceless Penalty Centre;
(xxd upon receipt of revised draft order from the penalty unit, &5 referred toin
clause (xx), the National Faceless Penalty Centre shall pass the penalty order

as per such draft and serve a COpY thereof upon the assessee or any other
on or not impose penalty under intimation to the assessee or any other

person, as the case may be;

(xxi) where in a case, as referred to in sub-clause (@) or (&) of clause (3, the
National Faceless Penalty Centre has passed a penalty order, ornot niti
or imposed penalty, as the case may be, it shall send a copy of such order or
reasons for riot initiating or imposing penalty to the income-tax authority,
referred to in clause (i) or the National Faceless Assessment Centre, as the
case may be, for such action as may be required under the Act.

(2) Notwithstanding anything contained in sub-paragraph (1), the Principal Chief

Commissioner or the Principal Director General, in charge of National Faceless

Penalty Centre, may at any stage of the penalty proceedings, if considered neces-
sary, transfer such proceedings to the income-tax authority or National Faceless
Assessment Centre having jurisdiction over the assessee or any other person, in
ghﬁ case the penalty proceedings are initiated, with the prior approval of the
) . '

(B). (1) A person shall not be required to appear either personally or through
authorised representative in connection with any proceedings under the said
Scheme before the income-tax authority at the National Faceless Penalty Centre
or Regional Faceless Penalty Centre or penaity unit or penalty review unit set up
under the said Scheme. ,

(2) The assessee or any other person, as the case may be, or his authefised repre-
sentative, may request for personal hearing so as to rnake his oral submissions or
presenl his case before the penalty unit under the said Scheme. :

(a) in a case whera

be recorded
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(3) The Chief Commissioner or the Director General, in charge of the Regional
Faceless Penalty Centre, under which the concerned penalty unit is set up, May
approve the request for personat hearing, as referred Lo in sub-paragraph (2}’ if he
is of the opinicn that the request is covered by the circumstances laid down L;ndE‘l"
clause (ix) of sub-paragraph (B) of paragraph 4. ‘

{#) Wh_erg the request for personal hearing has been approved by the Chief
Commissioner or Ehe Director General, in charge of the Regional Faceless Penalty
Centre, such hearing shall be conducted exclusively through video conferencing
including use of any telecommunication application software which supports vide:;
telephony, in accordance with the procedure laid down by the Board;

(5} The Board sl_mall establish suitable facililies for video conferencing including
telecc?mmumcauon application software which supports video telephony at such
locations as may be necessary, so as to ensure that the assessee, or his authorised
representative, or any other person is not denied the benefit of the said Scheme
merely on the ground that such assessee or his authorised representative, or any
other person does not have access to video conferencing at his end.

(€). The provision of section 246A of the said Act shall apply to appealable orders
arising out of penalty imposed in accordance with the said Scheme subject to the
following exceptions, modifications and adaptations, namely:—

*An appeal against a penalty order made by the National Faceless Penalty
Centre under the said Scheme shall lie before the Cornmissioner (Appeals)
having jurisdiction over the jurisdictional income-tax authority or before the
National Faceless Appeal Centre, as the case may be; and any reference to the
Commissioner (Appeals) in any communication from the National Faceless
Penalty Centre shall mean such jurisdictional Commissioner (Appeals) or the
National Faceless Appeal Centre, as the case may be.

2. The provisions of section 140 and section 282A of the said Act shall apply to the
penalty proceedings in accordance with the said Scheme subject to the following

exceptions, modifications and adaptations, namely:—
“an electronic record shall be authenticated by the,—
(i) National Faceless Penalty Centre by affixing its digital signaturs;

(i) the assessee or any other person, by affixing his digital signature if
he is required under the Rules to furnish his return ﬂf income under
digital signature, and in any other case by affixing his digital signa-
ture or under electronic verification code.

Explanafion—For the purposes of this paragraph, "electronic verifi::ati:m
cage" shall have the same meaning as referred to in rule 12 of the Rules.”.

3. The provisions of section 154 and section 155 of the said Act shall apply to the

order passed in accordance with the said Scheme subject to the following excep-

tions, modifications and adaptations, namelyi—
“(1) Witha view to rectifying any mistake apparent on the PEC:D‘.I:d, the National
Faceless Penalty Centre may, by an order to be passed in writing. amend any
order passed by it under the said Scheme.
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(2) Subject to the other provisions of the said scheme, an application for rec-
ilﬁcathn of mistake, as referred to in sub-paragraph (1), may be filed with
the National Faceless Penalty Centre by the, —

(@) assessee or any other person, as the case may be; or
(5) penalty unit, which prepared the order; or
(6) penalty review unit, which reviewed the order; or
() income-tax authority; or
() National Faceless Assessment Centre,
(3) Where an application, asreferred toin sub-paragraph (2),is received by the

National Faceless Penalty Centre, it shall assign such applicationtoa specific
penalty unit in any one of the Regional Faceless Penalty Centres through an

automated allocation system.
(4) The penalty unit shall examine the application and pre
granting an opportunity—

(@} to the assessee or any other person, as the ¢ :
application has been hled by the authorities referred to in clause (&)

or (&) ar (d) or (e) of sub-paragraph (2}, or
(# to the authoritlies referred Lo in clause {(B) or (¢} or {d) or (¢} of
sub-paragraph (2), where the application has been filed by the asses-
see or any other person, as the case may be, and
send the notice to the National Faceless Penalty Centre.

(5) The Nationai Faceless Penalty Centre shall serve the notice, as per draft
referred to in sub-paragraph (4), upon the assessee or any other person, as
the case may be, or authorities referred to in clause {(5) or (c) or (d) or (¢) of
sub-paragraph (2) to show cause as {0 why rectification of mistake should
not be carried out under the relevant provisions of the Act, specifying the
date and time for filing a responsec.

(6) The respanse to the show-cause notice referred to in paragraph (5) shall
be furnished within the specified date and time or such extended time as may
be allowed on the basis of application made in this behalf, to the National
Faceless Penalty Centre.

(7) Where a response, as referred to in sub-paragraph (6), is filed, the National
Faceless Penalty Centre shall send such response to the penalty unit, or where
no such response is filed, inform the penalty unit.

(8) The penalty unit shall, after taking into consideration the response, if any,
referred to in sub-paragraph (7), prepare a draft order,-

(@) for rectification of the mistake; or
(b for rejection of application for rectification, citing reasons thereof,
and send the order to the National Faceless Penalty Centre.

{9} The National Faceless Penalty Centre shall upon receipt of draft arder,
as referred to in sub-paragraph (8), pass an order as per such draft and
communicate such order Lo, —

pare a notice for

ase may be, where the
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(e} the asscssee or any other person, as the cose may be: and
* :::'equm'"mfll Fi.l:icll‘ﬁﬁ Assvssment Centre or the income-tax authot-
v having jurisdiclion aver the case lor such actian @ -
: ! : ban as may be e
quired under the Act;”, Y
:bgll;etgl‘:ﬂ:sslgﬁ gf}fcction 2baz, seelion 283 and section 284 of the said Act shall
k - cheme subject to the lollowing exceptions ifications
A tations, namely:—. iy ptiuns, modifications and
" H .
ﬁg.égli:’;f}'hr;fﬁllge gl It_erm;iur m}]-.y other electronic communication under the
s s e delivered 1o the addressee, being the assesse
1 & Or >
S ron, by wity Of — E any other
(¢) placingan authenticated copy thereof in the assessee’s or any other person’s
registered account, as the case may be; or |
(#) sending an authenticated copy thercof to the registered email address of
the assessee or any other person, as the case may be, or his authorised
representative; or
(&) uploading an authenticated copy on the assessee's or any other person’s
Mobile App, as the case may be, and

followed by a real time alert.

(2) Every notice or order or any other electronic communication under the said
Scheme sh:‘al] be delivered to the addressee, being any other person, by sending
an authenticated copy thereof to the registered email address of such person,

followed by a real time alert.

(3) The assessee or any other person, as the case may be, shall file his response to
any notice or order or any other electronic communication, under the said Scheme,
through his registered account, and once an acknowledgement is sent by the
National Faceless Penalty Centre containing the hash result generated upon suc-
cessful submission of response, the response shall be deemed to be authenticated.

(4) The time and place of dispatch and receipt of electronic record shall be deter-

mined in accordance with the provisions of section 13 of the Information Technology

Act, 2000 (21 of 2000).
(B). The Principal Chief Commissioner or the Principal Director General, in charge
of the National Faceless Penalty Centre shall, with the approval of Board, lay down
the standards, procedures and processes for effective functioning of the National
Faceless Penalty Cenire, the Regional Faceless Penalty Centre, the penalty unit
and the penalty review unit set-up under the said Scheme, in an automated and
mechanised environment, including format, mode, procedure and processes in

respect of the foliowing, namely:—
(i) service of the notice, order or any other communication;
(i) receipt of any information or documents from the person in response to the
notice, order or any other comnunication;

(ii) issue of acknowledgement of the response furnished by the person;
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{iv) provision of “e-proceedings” facility including login account facility, .l.rack-
ing status of penalty proceedings, display of relevant details, and facility of
download;

(v} accessing, verification and authentication of infurmation_and response
including ducuments submitted during the penalty proceedings;

(vd) receipt, slorage and retrieval of information or documents in a centralised
manner;

(vi)) generaladministrationand grievance redrassal mechanismin the respective
Centres and units;

(vii) form for referring a case, in which penalty has been initiated or iniliation of
penalty has been recommended, as ref erred to in clause () of sub-paragraph
(1) of paragraph 5 of the said Scheme, and

(ix) circumstances in which personal hearing may be approved as per sub-para-
graph (3) of paragraph 11 of the said Scheme.”

5. This notification shall come into force on the date of its publication in the Official
Gazetle.
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SUKANYA SAMRIDDHI ACCOUNT
SCHEME, 2019

NOTIFICATION NO. G.S.R. 914(E), DATED 12-12-2019

—_——————————————

In exercise of the powers conferred by section 3A of the Government Savings

Promolion Act, 1873 1
Schome. mamty (50f 1873), the Central Government heveby makes the Jollowing

Short title and commencement

1. (1) This Scheme may be called the Sukanya Samriddhi Account Scheme, 2019.
(2) It shall come into force on the date of jts publication in the Official Gazette.
Definitions ;1
2. (1) In this Scheme, unless the context otherwise requires,—

(4} "account” means an account opened under this Scheme;

(£) "account holder” means a girl child in whose name the account is held:

(¢) "Act” means the Government Savings Promotion Act, 1873
(5 of 1873);

(dy “birth certificate™ means birth certificate issued by the
municipal authority or any office authorised to issue birth
and death certificate by the Registrar of Births and Deaths or the Indian
Consulate as defined in clause (d) of sub-section (1) of section 2 of the
Citizenship Act, 1955 (57 of 1955);

(¢) “family” means a unit consisting of a person and his spouse (both or
either of whom are alive or deceased) and their children, adopted or
otherwise;

(/) “financial year” means the period commencing on the 1st day of April
and ending on the 31st day of March of the following year;

{g) “Form” means forms appended to this Scheme;

(%) “General Rules” means the Government Savings Promotion General

Rules, 2018;
(i) "maturity” means maturity of an account on completion of a period of

twenty-one years from the date of its opening.

i 1 i have the meanings
2) Words and the expressions used herein but not defined shall
E‘&Jﬁpectively assigned to them in the Act and the General Rules.

19.3
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Opening of account

3.}5 ] J};!:hu account may be opened by one of the guardia
whao has not aitained the age of ten years as on the date
(2) Every account holder shall have a single account unde
(3) The application in Form-1 for upening an account sh
birth certificate of the girl child in whese name the accountist
with required documents of guardian.
(4) An account under this Scheme may be opened for a maximum of two girl
children in one family:

a Family if such children

Provided that more than two accounts may be opened in ch
are born in the first or in the secand order of birth or in both, on 5uk3n11551?n of
an affidavit by the guardian supported with birth certificates of the twins/triplets
regarding the birth of such multiple girl children in the first tW0 orders of birth

in a family:
Provided further that the above proviso shall not apply to girl
arder of birth, if the first order of birth in the family resultsin tw

girl children.

Depuoslis

4. {1) The account may be opened
and fifty rupees and in multiples of fi
shall be in multiples of fifty rupces su
hundred and fifty rupees shall be made as

(2) The total amount depositedin an account sh

rupees in a financial year:
Provided that the deposit in excess of onc lakh fifty thousand rupees in any financial
year, if accepted due to any accounting €rror, shall not be eligible for any interest

and be returned immediately to the depositor.

(3) Deposits may be made in the account till the com
years from the date of opening of the account.

(4) An account in which minimum amount as specified in sub-paragraph (1) has
not been deposited shall be considered as an account under default:

Provided that an account under default may be regularised any time till completion
of a period of fifteen years from the date of opening of account on payment of a
penalty of fifty rupees for each year of default along with the minimum annual
deposit in respect of the defaulted years.

(5) In case of an account ander defauli, if not regularised within the time specified
under sub-paragraph (4), then the whole deposit, including the deposits made
prior Lo the date of default, shall be eligible for interest at the rate applicable to

the Scheme till closure of the account.

n in the name of a girl child,
of opening of the account,

r this Scheme.

all be accomp ied by
o be opened, along

child of the second
o or more surviving

with 2 minimum initial deposit of two hundred

fty rupees ihereafter and subsequent deposits
ition that a minimum of two

bject to the cond
depositina financial year in one account.

allnot exceed one lakh fifty thousand

pletion of a period of fifteen
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Interest on deposit

5. }[(1) The depuosits made in the account between 12th December, 2019 10 3151
March, 39%0 (both days inclusive) and the balances at the credit of the account
shall earn interest at the rate of 8.4 per cent per annum.

(1A) The deposits made in the account an or after the 1st day of April, 2020 ard
the balances at the credit of the account shall earn imerest at the rate of 7.6 per
cent per annum.]

(2) The interest shall be calculated for the calendar month on the lowest balance
in the account between the close of the [ilth day and the end of the month. The
interest shall be credited 10 the account at the end of each financial year and any
amount of interest in fraction of a rupee shall be rounded off to the nearest rupee
and for this purpose any amount of {ilty paisa or more shall be reated as one
rupee and any amount less than fifty paisa shall be ignored.

(3) Interest shall be credited at the end of the financial year irrespective of the
change of the account office due to transfer of the account during the financial year.

Operatlon of account f

6. (1) The account shall be operated by the guardian till the account holder atlains
the age of eighteen years. The account shall be operated by the account holder
herself after attaining age of eighteen years by submitting necessary documents.

Premailure closure of account

7. (1) In the event of death of the account holder, the account shall be closed
immediately on application in Form-2, on production of death certificate issued by
the competent authority and the balance at the credit of the account and interest
due thereon till the date of death shall be paid to the guardian.

(2) Interest for the period between the date of death of the account holder and
date of closure of the account shall be paid at the rate applicable on Post Office
Savings Account for the balance held in the account.

(3) Where the accounts office is satisfied that in case of extreme compassicnate
grounds such as medical support in life-threatening diseases of the account holder
or death of the guardian that the operation or continuation of the account iscausing
undue hardship to the account holder, it may, after complete documentation
establishing the grounds for such closure, by order and for reasons to be recorded
in writing, allow premature closure of the account. Outstanding balance in the
account with interest due as applicable to the Scheme shall be paid to the account
holder or guardian, as the case may be:

Provided that no premature closure of an account under this sub-paragraph shall
be made before completion of five years from the date of opening of the account.

Withdrawal
8. (1) On an application in Form-3, withdrawal of upto a maximum of ﬁ_ft}- per
cent of the amount in the account at the end of the financial year preceding the

1. Sub-paragraphs (1) and (1A) substituted for sub-paragraph (1} by the Sukanya Samriddhi
Account (Amendment) Scherne, 2020, war.cf. 1-4-2020. Prior to its substitution, sub-parngraph

(1) read as under :
*(1) Deposits in the account shall earn intevest at the mte 8.4 per cent per annum.”
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vear of application for withdrawal, shall be allowed lor the purpose of education
ot the account holders

Provided that such withdrawal shall be allowed after the account holder attains
the age of cighteen vears or has passed tenth standard, whichever is earlier.

(2) The application [or withdrawal under sub-paragraph (1) shall be accompanied
by documentary prool in the form of a confirmed ofler of admissivn r:;f the account
holder in an cducational institution or a fee-slip from such institution indicating
such financial requirement.

(3) The withdrawal under sub-paragraph (1) may be made In one lurmp Su}?-] orn
instalments. not cxceeding one per year, fora maximum of five years, subject 10
the ceiling specified in sub-paragraph (1)
Provided that the amount of withdrawal sh

on account of fee and other charges required
the offer of admission or the relevant fee-slip issu

Closure on maturity

9. (1) The account shall mature on cormnpletion
from the daile of its opening.
(2) The closure of the account may alse be permitted before completion of

twentv-one years if the account hoider on an application makes a request fm: sqch
closure for the reason of intended marriage of the account holder on furnishing

of a declaration duly signed on non-judicial stamp paper attested by the notary
supported with proof of age confirming that the applicant will not be less than
cighteen years of age on the date of marriage:

Provided that no such closure shall be allowed before one month from the date of
the intended marriage or after three months from the date of marriage.

(3) On an application in Form-4 by the account holder. the balance outstanding along
with interest as applicable under paragraph 5 shall be payable to the account holder.
Application of General Rules

10. Provisions of the General Rules shall, so far as may be, apply in relation to the
matters for which no provisions have been made in this Scheme.

ali berestricted tothe actual requirement
d at the time of admission as shown in
ed by the educational institution.

of a period of twenty-one years

Power to relax

11. Where the Central Government is satisfied that the operation of any of the
provisions of this Scheme causes undue hardship to the account holder, it may,
by order and for reasons to be recorded in writing, relax the requirement of
that provision or provisions in respect of such account holder, in a manner not
inconsistent with the provisions of the Act.



19.7 APPLICATION FOR OPENING AN ACCOUNT Form 1

FORM ]

[ See sub-paragraph (3) of paragraph 3]
(Application for opentng an account)

To
The Posimaster/Manager Paste
photograph of
applicant/s

Sir,
I.coovieinenaninnn .. (Applicant/guardian) hereby apply for opening of an account
under ... Sukanya Samriddhi Account Scheme in your Poslzeﬂffisef Bank. o
I tender herewith Rs......... e/ (Rupees...........

rvvrreisnssine ) 0 CASH/CHEGUE/DD NO. . vovoevvvoors e At 88 ritiad
deposit. My particulars are as under:- 2 il

1. Name of the Depositor.......ccoovvev v ieeeioniins

Date of Birth e mmane

(DD/MM/YYYY )

(Inwords)...........ccoovivnn,
2. Name of Guardian ...........c...cccovvvuenen,
Husband/Father/Mother’s name

Daie of Birth
(DD/MM/YYYY )
{In words)........c.coveviirenvincrnnnns
3. Aadhaar Number of guardian

4. Permanent Account Number (PAN) of guardian

5. Present AddIess ceecererrecerarresessrsmmocrtianasesstosstaisnsesnastensanianans

---------------------------------------------------------

Permanent Address

...................................................................

6. Contact details Telephone Nurnber..........coonmiininnns
Mobile NUmber.....c.cocvienrnreveecvinenannns

7. Type of Account Minor



Form 1 SUKANYA SAMRIDDHL ACC OUNT SCHEME. 2019 i9.8

8 (71 Details of Birth Certilicate of the depositor

fay Cortilicale No.
(h Datc of Insuc

(¢} Issuing authorily

...................................................

Y. Details of other KYC documents 1. Proof of identification

attached :

2. Address proof

(The fullowing documents are accepted as valid documents for the purpose of
Driving license 3. Volers 1D card 4. Job

identification and address proof: 1. Passport 2, 1
the State Government Officer 5. Letter issued by the

card issued by NREGA signed by
taining details of name and address:

National Population Register con
10. The aperation of the account (a) By the Guardian till the depositor attains

will be:— majority.
(5 Bv the depositor herself on attaining
majority.
11. Specimen Signatures
| ST VUUI” O PPPIR PRI K TP
(NAITIE}. .. ceoevmemarressasrassenessasrs e s s pmn s mbg s s e e
a Samriddhi Account in the name of the

Ihereby declare thatThavenot opened a Sukany
f the Posl Office/Bank in the country.

depositor menticned at serial number 1 inany o
dent Citizens of India and undertake

Ifurther declare thatl and thedepositor bothare Resi
to inform the account office of any change in our residency/citizenship status in future.

Ihereby undertaketo abide by thescheme provisions and Government Savings Promotion
Rules, 2018 applicable on the Scheme and amen dmentsissued thereto from time to time.

Signature or thumb impression of guardian

Nomination
...........hereby nominate the person(s) mentioned below

th.e excfusian of all other persons in the event of my death the amount
.. {Name of Scheme) at the time

170
to whom to
standing to mv credit i ....oooooeimiien
of my death would be pavable.



9.9 AT I ATTON FOR PRUMAIURE CLONEE 01 Al EOIINT Fornt 2

N N ) of the Ffhal Autetlintens Iviie of | Shusenf | Nultnee
Na | onortncecistamd | dienwgs) Mransthey ek of rivitife tof v atli
relatronshup of o v Hied! thernennd
Hi'e funp i vuse uf Trantre ok
N 1 e} THIth) TR R
1 .
3 N |
; R
o o o ]
As the nomineers) a1 Scrial Nods)o oo e oo Specidicd abeve
is/are minor(s), 1 appobu Shei/Smt/Kamari Lo 8,
D o, WO i it et e e Addvess..ooo L
................................ creenen ot FECeive the sum due under the said
account in the event of my death during the minoriiy ol the nomince(s).
1. Signature of withess.oonnnnn,
Nm'ﬂt.‘&Addrt‘ss-----n--.n-.u---.uuu-u--n-n-t-----n----nu
2' Signutum Df \"itness'lll!IIIIIII-I\IIIl‘III‘.I!fl!"l‘-‘“'."‘i“

Name & Adress.. o viirivinisniiaaroms s e
Signature or thumb impression of guardion

Place:
Date:
For use of Post Office/Bank
The account has been opened (n the name of ........cooniiiciiiiiininn e 0N
.............. rererene . with initial deposit of RS....ccicciireiiccomininninere sseractrenneree. With

Account No. .. dAtE e
CL‘I.S{OITIEI' Idﬂntiﬁcuﬁﬂn Nu_'nber---cl|u--1;-.-----|t|l1||-|o|lll|||-l--1HI-

Nomination has been registered vide NO. .....cocoviimmnniime e dated

Signature and seal of competent authority.

FORM 21

[See sub-paragreph () of paragraph 7]
(Application for premature closure of account)

To
The Postmaster/Manager
Sir,

1. I wish to prematurely close my Account Na...........naving balance of ...
(Rupew:......,........only) and request you to pay the amount after deduction of applicable

penalty as per details given below:—
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Please Credit the amount to my SB Accoun! NO..slaichingg il {INarne o
Account office). '

ol
Please issue a Demand Praft/account puyee chegue
or
Please pay In cash (applicable if the amount is below permissible limit)

3.1 hereby declare that the provisions under which the account can be clased belure
maturity have been complied with.

Necessary documents as applicable are attached as under—

1.
2.
*Certified that the amount sought to be withdrawn/loan to be zwnil_s:d is required For
the USE Of .veiiirieeien i reeirriaseanes wha is alive and still a Minor.
Date:.............. Signature or thumh impression of depositor/guardian

(Thumb impression of the deposilor should be altested by a person known to the

accounts office)
For office use only

Payment detail

Eligible balance in Account RS. ...
Less Penalty amount RS, v cscintvsns e
Total Amount 1o be paid Rs. ... (In figures)

(T11 WOTES) i ecrrrmerracccssinsssvmssssmmrmssssersasossassension
Date StampP....co Signature of Postmaster/Manager
Acqulitance
(To be filled by account holder/messenger)
Received Rs. ..n......... {In figures) Rupees............... (in words) By cash/cheque/DD bearing
No. ...oooen. dated ............../ by transfer 1o Account No...wa..

Date; Signature/thumb impression of depositor/guardian

FORM 3
[ See sub-paragraph (1) of paragraph 8]
(Application for Withdrawal)

To
The Postmasier/Manager

---------------------------------------------------------

.........................................................



19.11 APPLICATION FOR WITHDRAWAL Form 3
Sir,

_ teetriieniian .. (Depositor/guardian) herebv apply for
withdrawal from my account as per details below:— & ’ v APy
Accouni Number......... ...

Amount of withdrawal applied........
*Certified that the amount sought 10 be withdrawn to be availed is required for the use
Of oo, who s alive and still a Minor.

2. Please Credit the amount of withdrawal to my SB A :
at.mmmm(NamMe of Account office), ¥ ccount Nou..ww..standing

or
Please issue a Demand Draft/account payee cheque

or
Please pay in cash (applicable if the amount is below permissible limit of cash payment),

3. I certify that all the conditions applicable under scheme for grant of withdrawal
have been complied with.

Necessary docurnents as applicable are attached as under—

I.

2.

Date: .oesiens Signature or thumb impression of depositor/guardian
Attested By.....cuien

(Attestation is applicable in case of thumb impression)
For office use only
Payment detail
Amount available in Account Ras. ...
Date of Initial Subscription...............
Date on which last withdrawal was allowed............

Total Amount granted for withdrawal Rs. ..........(In figures)
(11 WOTS)ue. . ooecrenrrcsmrrserrasammsesemesiissassansns
Date StAmP ..o Signature of Postraster/Manager
Acquiiiance
(To be filled by depositor)
Received Rs. cnoeen(In figures) Rupees............ {in words) By cash/cheque/DD bearing
N oo sveresesramemereeendated /by transferto Account No—........

Date: Signature/thumb impression of depositor/guardian
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FORM 4
[ See sub-paragraph (3) of paragraph 2]
{Application for closure of account)
Name of Post Office/Bank............ Date.........

Avcount Number............

. 1 hereby submit passbook/deposlt receipt book and apply for closure of my above.
mentlioned account.
2. Please Credit the amount of eligible balancein my matured account tomy SBAccount

NO..oee..standing at..ecee... {Name of Account office).
or

Please issue a Demand Drafi/account payee cheque
or

Please pay in cash {applicable if the amount is below permissible limit).

*Certified that the amount sought to be withdrawn/loan to be availed is required for
theuse of ..o who is alive and still a Minor.

Signature or thumb impression of depositor/guardian
(Thumb impression should be attested by a person known to Accounts office)
Payment Order

(For office use only)
Date..cnins

Payment detail

Principal amonnl RS o s
() Interest due R commamsmmmimmnsissss:
(-) Recovery of overpaid interest Rs................
Deduction if any RS,
Total Amount dug RS s
Pay RS (in figures)..........(in words)

Date:
Signature of Postmaster/Manager
Acquittance
{To be filled by depositor)
Received RS v (I FIEUTrES)i s (in words) By cash/cheque/DD bearing
O reencn e aiirirannenmmen e riarananrerans dated......coeeeeninnnn. /by transferto Account No...eeoee-

Signature/thumb impression of depositor/guardian
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SENIOR CITIZENS'
SAVINGS SCHEME, 2019

NOTIFICATION NO. G.S.R. 916(E), DATED 12-12-2019

n ejf:ercise of !kq powers conferred by section 3A and section 15 of the Government
Savings Promotion Act, 1873 (5 of 1873), the Central Government hereby makes
the following Scheme, namely—

Short title and commencement
1. (1) This Scheme may he called the Senior Citizens’ Savings Scheme, 2019.
(2) It shall come into force on date of its publication in the Official Gazette.

Definitions
2. (1) In this Scheme, unless the context otherwise requires,—
(a) “account” means an account opened under this Scheme;
(¥ "account holder” means an individual in whose name the
account is held;
() “Act” means the Government Savings Promotion Act, 1873
(5 of 1873);
(d) *Form" means forms appended to this Scheme;
(€) “General Rules” means the Government Savings Promotion General
Rules, 2018;
(f) “year® means a period of twelve months commencing from the date of
deposit in the account.
(2) Words and expressions used herein but not defined shall have the meanings
assigned to them in the Act and the General Rules.

Opening of account
3. (1) An individual fulfilling the following conditions may open an account by
making an application in Form-1 to the accounts office, namely:—

() who has attained the age of sixty years on the date of opening of the

account; or

(i) who has attained the age of fifty-five years or more but less than sixty
years, and who has retired on superannuation or otherwise on the date
of opening of an account under this Scheme, subject to the condition
that the account is opened by such individual within cne month of the
date of receipt of the retirement benefits and proof of date of disbursal
of such retirement benefit(s) along with a certificate from the employer
indicating the details of retirement on superannuation or otherwise,
retirement benefits, employment held and period of such employment
with the employer, is attached with the application form:

20.3
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Provided that the retived personnel of Defence Senvices (excluding Ci"ﬂi““.n-efe:;c
employ vest shall be eligible to open an account under this Scheme on attaining the
age of fifty vears subiject 1o the fulfilment of other specified conditions.

(I The successor ar legal heir of a deceased serving personnel shall not be l;?llglble
to depusit the terminal benefits of such deceased personnel under this Scheme.
(3 An account holder may operate more than one account under lhlihsi*h:hn;ﬁ
subject to the condition that the deposits in all the accounts taken togethe

not exceed the maximum limit as specified under paragraph 4.

-H Anindividual may open an account in individual capacity, or jeintly with SPOUSE'
(3) In case of a joint account. the age of the first account holder shall be canﬁiﬁf?ﬂd
to determine the cligibility 10 open the account and there shall be no age- or
the second applicant, i
(6) The whole amount of deposit in a joint accaunt shall be attributable to the first
account holder only.

(7} Buth the spouses can open single account and joint acco
with the maximurn deposit of upto fifteen lakh rupees 1n eac
both are individually eligible to open the account.

Deposit

4.{1) The account shall be opened with a minimum deposit of one thousand rupees
or any sum in multiples of one thousand rupees not exceeding fifteen lakh rupees:
Provided that the deposits in the account specified under clause (i) of sub-paragraph
(1) of paragraph 3, shall be restricted to the retirement benefits received, or fifteen
lakh rupees, whichever is lower.

Explanation— Forthe purposes of this sub-paragraph, "retirement benefits” means
anv pavment due to the account holder onaccount of retirement on superannuation
or otherwise and includes Provident Fund dues, retirement or superannuation
gratuity, commuted value of pension, cash equivalent of leave, savings element of
Group Savings Linked Insurance Scheme payable by the employer on retirement,
retirement-cum-withdrawal bencfit under the Employees' Family Pension Scheme
and ex grariapayments under a voluntary or a special voluntary retirermnent scheme.

(2} There shall be only one deposit in the account.

(3} Where a deposit in excess to the ceiling specified under sub-paragraph (1) has
been made, the accounts office shall, refund the excess depasit to thg aécz:uunt
holder immediately.

Interest on deposit
5 '[(1)} The deposit made under this Scheme between 12th December, 2019 to 315t

March, 2020 (both days i 1 ;
arch f ys inclusive) shall bear interest at the rate of 86 per cent per

(14) The deposit inade under this Scheme on ora the 1 -
bear interest ai the rate of 7.4 per cent per annuf:ir st day of April, 2020 shall

unts with each other
h account provided

I. Sub-paragraphs (1) and (1A) substituted for sub-paragra P
(Amendment) Scherne, 2020, w.r.e£. 1-4-2020, Prior to itsps?ﬂ(::i)ntu'b Yﬁﬂ;e Sﬂ;:lfr Citzens' Savings
as under : B, sub-paragraph (1) read

*{1) The deposit made under this Sc i
) The heme shall bear interest at the rate of 8.6 per cent per



n's . 0
2 PREMATHRE CLOSURT OF ACCOUNT pard 6

4 terest . . .

:"itjpl::.t:‘:l‘;l::;qlll-litt hl‘;c.l-?‘?'lll?v Frem the date of deponsit to 3tst March/ 30th Junc/30th
4s the case may be, i:: :If:l"i"ir:,l”inlxl-::l woirking day of Aprit/July/October/January,
[rst working dav ol Api{1/ .]l.-ll?f t-'.}:-lllr‘:!:c::'qu Iht:n..-aflcr interest shall be payable on
(3) 11 50 authorised by anuiry as the case may be,
s}’*-‘l'ifi*‘d in Sllhll‘;l'agl‘:xh‘i‘l {;;L-HFI"“ holder, interest payable on the due dates as
aecount. n ). shall be credited 16 the aceount holder’s savings
(4] It the interest pu}rah[u CVOrY au . "
interest shall not carn uddiliuga? irﬁt:fgst not claimed by an account halder, such
{51 Alfz\' ?::J'.?um}?'f- interest in fraction of a rupee shall be rounded off to the nearest
rur:u H] X o:i'l Is purpose, any amount of fifty paisa or more shall be treated as
one rupee and any amount less than fifty paisa shall be ignored
(6} The excess amount referred to in sub '
: . -paragraph (3) of paragraph 4, s
;11:31':3:: :ti:::g : :;:3 ;hpa[ﬂu]:jable frr.;)nln t;rne to time to the Post%fﬁg Sivir;;: ;l(];:::n{

e payable from th i

the date of refund. pay m the date of deposit of excess amaunt to

(7) In case of an account extended after maturit

urn y under sub-paragraph (1) of
paragraph 8, the deposit in such account shall i i
B e Sehere on the date of watuciie, shall earn interest at the rate applicable
(8) Interest at the rate applicable to the Post Office Savings Accoun

e v t shall b
payable on deposits in the account which are not extended as pger prm'isiunsof parae-
graph 8 or closed on maturity or extended maturity.
(9) The interest for any period less than a quarter (as specified under th
shall be calculated as per the following formula:—( P er the Scheme)
Number of days in the period X Interest for the quarter

Total number of days in the quarter
(10) If the interest is not claimed on the due date, it can be claimed on any date
after the due date.

Premature closure of account
6. (1) The account holder may withdraw the deposit and close the account at any
time on an application in Form-2 subject to the following conditions, namely—
() In case, the account is closed before one year after the date of opening
of account, interest paid on the deposit in the account shall be recovered
from the deposit and the balance shall be paid to the account holder.

(i) In case the account is closed after the expiry of one year but before the
expiry of two years from the date of its opening, an amount equal to
one and a half per cent of the deposit shall be deducted and the balance
shall be paid to the account holder.

(iij) In case the account is closed on or after the expiry of two years from
the date of its opening, an amount equal to one per cent of the deposit
chall be deducted and the balance shall be paid to the account holder.

(2) The account holder availing the facility of extension of account under sub-

paragraph (1) of paragrap
any time after the expiry of one year from

without any deduction.

h 8, may withdraw the deposit and close the account at
the date of extension of the account



20.6
Para 10 SENIOR CIT!ZENS' SAVINGS SCHEME, 2019

(3) In case of premature closure, interest on the deposit §ha]l be pa:i-a,ble su]:i_t;fli:;
dateprecedingthe date of premature closure after deduction of penalty assp
int sub-paragraph (1).

(4) Multiple withdrawals from an account shall not be permitted.
Closure of account

7. (1) The deposit made at the time of opening of the account shall be pﬂfﬂfi)r&:;
after the expiry of five years or after the expiry of eight years where acﬁ ount was
extended under paragraph 8 from the date of the opening of the account,
application in Form-3.

(2) In case of death of the account holder before maturity or ?xte:nded m;‘:ﬂ:,}’
the account shall be closed and deposit refunded on an application in Foirl‘m~ un%
with interest as applicable 1o this Scheme till the date of the death of the acco
holder, to the nominee or the legal heirs, as the case may be:

Provided that interest on the deposits in the account shall earn imer}:slh at the rLz::::
applicable on Post Office Savings Account from the date of death of the acco
holder till the date of final closure of the account:

Provided further that in case of a joint account, or where the spouse is tfu? lsule
nominee, the spouse may continue the account on the same terms E}nd conditions
as specified under this Scheme, if the spouse meets eligibility conditions under the
Scheme on the date of death of the account holder.

(3) Where both the spouses have opened separate account or accounts under this
Scheme and either of the spouses dies during the currency of such account or
accounts, then such account or accounts standing in the name of the deceased

account holder shall not be continued in accordance with the first proviso of sub-
paragraph (2) and shall be closed.

Extension after maturity

8. (1) The account holder may extend the account for a further period of three

years by making an application in Form-4 within a period of one year from the
date of maturity.

(2) The extension of the account under sub-paragraph (1) shall be deemed to have
been made from the date of matarity irrespective of the date of application.

(3) Extension of an account under sub-paragraph (1) shall be available only once.

Applicatlon of General Rules

9. The provisions of General Rules shall, so far

. as may be, apply i .
matters for which no provisions have been made in d‘isyschem? Y In relation to
Power to relax

10. Where the Central Government is satisfied that the perati
provisions in this Scheme causes undye hardship to the ;coﬁnhg{dany. of the
by order, for reasons to be recorded er, it may,

LuEh A in writing, relax th i
PIOVISION In & manner not inconsist eng with megﬁmminmeomﬁge“m of thae



20.7 APPLICATION ¥UOR OPENING AN ACCOUNT Form 1

FORM 1
[ See sub-pavagraph (1) vl puragrapi 3)
(Applicatlon for opening nn account)

To

The Postmaster Manager Paste phutoprouph

of applicant /s

- -
""""""""""""""""""""""""""""""

........................................................

IFWe i, (Applicant /s) hereby apply | .
Senior Citizens' Savings Scheme in your Post Of Escfl;:r:l]cpuu% ol an account under
1''We tender ha.re‘l.\ith Rs.. - (Rupuc

- ) in Lasha’thuquLIDD No..
date.......... as initial depusu M\ Jour part iculors are as under—

1. N_ame of First Account holder

Husband /Father/Mother's name or Guardian appointed by Court

Date of Birth

e DL L LT LI R T TY L PR T TT P YT I P e

(DD/MM/YYYY)
(In words)...
2. Name of Second Account holder {spouse nn]y]

---------------------------------------------------------------------

---------------------------------------------------------------------

Date of Birth
(DD/MM/YYYY )
(In words)... o emrerenreneneseesrbes
3. Aadhaar Number (a) of fimt account ho]der

(5) of second account holder

4, Permanent Account Number (PAN) {a) of first account holder
(5) of second account holder

5. Present Address

Permanent Address



Form 1 SENIOR CITIZENS' SAVINGS SCHEME, 2019 20.8
&. Contact details Telephone Number............c......
Mobile Number........ccccccovettns
| 2439 3-11 [ 0 0 PO
7. Type of Account Single or Joint

8. Details of proof of date of Birth of accouni holder/s
@ Cemf,catcNo
() Date of lssue
(@ Tosuing authoriy

9. Details of other KYC 1. Proof of identification
documents attached

----------------------------------------------

2. Address proof ......ocoiieenin

(The following documents are accepted as valid documents for the purpose of
identification and address proof: 1, Passport 2. Driving license 3. Voter's 1D card 4. Job
card issued by NREGA signed by the State Governmen! Officer 3. Letter issued by the

National Population Register containing details of name and address:
1. Specimen Signatures

| b S 3.....

(NAINE). ..ottt e e
| 2 e C P

(NI St trrsuscmmsssssesnr s mmree st serssemre s sans st e maasmassns s sesssomssnses sensssnssson

I declare that I/we are Resident Citizens of India and undertake to inform the account
office of any change in our residency/citizenship status in future,

Ihereby undertake to abide by the scheme provisions and Governiment Savings Promotion
Rules, 2018 applicable on the Scheme and amendmentsissued thereto from time to time.

Details of my/our other accounts under the Scheme are as under:

S. Name of Scheme Dare of | Amount | Customer | Account | Name of
No. opening | depo- Identi- | Number Post
of sited fication office/
account Number Bank
1. Senior Citizen
Savings Scheme
(SCSS)

Sigriature or thumb impression of grardian



Form 2

20.9 APPLICATION FOR PREMATURIL CLOSURE OF ACCOUN L
Nonilnation
“T-Il-' "f";“ g e SYPTTRTSP hereby nmpinnic the persioi(s) lm::lﬂii”r""'J
h: E:i« 1!;';\” :ﬂ‘n tnﬂl};e eactusion ul olluther persons in the event of my death the snoun|
standing o my ereditin e Name of Scheme) at the tne
ol my death would be pavable. ot b seheme) i
= Narniefs) :lif the | Fullad- Aaddliaur Dutte of Shetre vf Neetrre
Ao, ua::mm efs) dressjes) nurher birti of entitle wf cnlt-
an r.; ,’lurn:-u- of i Hanhe Hict temett
sy Hee (op- i1 ¢ eiser of Trtisier or
tienal) i TR 4
|
2
3
4
As the nominee(s) at Serial No.(s) ..o specified
above is/are minor(s), 1 appoint Shri/Smi/Kumari. ...
S{O. D!’D, Wfrﬂ ----- o|n----1----.-1----..----.-;--u-"---o-u.a-.---.u.-...-----uw--n-qp!uto-u--l-nllu\--ll'lilun---------q aman

0 o receive the sum due
under the said account in the event of my death during the minority of the nominee(s).
. Signature of WilleSs. ... i
Name & AdAress. .. ...oovmeiecimin e e rreenan
2. Signature of WItNESs ...

Name & AdArESS. ..o v
Signature or thumb impression of account holder/s

Place:
Date:
For use of Post Office/Bank
The account has been opened in the name of ..o reeamanteraseenanias on
U e with initial deposit of RS ..ccooviinmmunnenee pemvneeene under
e o iiivviveieaeen (name of the scheme) vide Account No. dated
................................... “Customer Identification Number.......cueeriurssraeryonmermreess
eeeodated. e

T LIELEE R L

Signature and seal of competent authority.

FORM 2

[See sub-paragraph (1) of paragraph 6]
(Application for premature closure of account)

To
The Postmaster/Manager

aqusrmpEFFaFEmETEAS

io--l!-liihll.l'!i-.l!‘lI-il'Ill'v'lli



Form 3 SENIOR CITIZENS' SAVINGS SCHEME, 2019 20.10

Sir,
wish .......having balance
; Account No....vmee i al ,
éflfrf......... to;:m;ma:;r‘f:s;i{)semy/oi .............. only) opened under Senior Citizens

Savings Sc'}.;t;me and request you to pay the amount after deduction of applicable
penalty, as per details given below—

Please Credit the amount to my SB Account NO. .o Standing at ..
s (NamMe of Account office).

or
Please issue a Demand Draft/account payee cheque

or
Please pay in cash (applicable if the amount is below permissible limit)

3.1/ We hereby declare that the conditions under which the account canbe S:DSlEd before
maturity under Senior Citizens’ Savings Scheme have been complied with.

Necessary documents as applicable are attached as under:—
I

2,

Date..o s, Signature or thumbimpression of account holder/s

(Thumb impression of the depositor should be attested by a person known to the
accounis office)

For office use only

Payment detail
Eligible balance in Account RS. ..o,

Less Penalty amount R, ..o,
Total Amount to be paid Rs, smsssmniss e (1 figUITES)
(In words) e ererereessn
Date Stamp Signature of Postmaster/Manager..............
Acquittance
(Lo be filled by account holder/ messenger)

ReCeiVEd RS oo crrre (Infigures)... e {in words) By cash/cheque/
DD bearing No. «..o...cooormmsnmme.dated......... ... ./by transfer to Account No.
Date: Signature/thumb impression of Depositor/s
FORM 3
[See sub-paragraph (1) of paragraph 7]

(Application for closure of account)

Name of Post Office/Bank.

............................ Date

FEE L S B R R PR

Account Number.,



20.11 APPLICATION FOR PXTENSION OF ACCOUNT Form 4

I ¥/ we qu:t-hy submit passhuok /deposht receipt and apply lor clesure of my/our
abovemeitivned account mattured O

2. PMease Credit the amount of eligible balance in my matured account tumy SB Account
NO. ettt s, SEAINE Drrvccnrnrncnnnnn el Name of Account office).
or

Pleasye issue a Demand Draly/account payee chegue
or
Please pay in cash (applicable if the amount is below permissible limit),
Signature or thurh impression of account holder/s
(Thumb impression should be attested by a person known 10 Accounts office)
Paymeni Order
(For office use only)

Date —
Payment detall

Principal amount Rs......uuersmminis
(+) Interest due Rs......cccscccermnarenens
(-) Recavery of overpaid interest Ra.....couemiiiianmicismmincincs
Deduction if any Rs....cccnceriemnae
Total Amount due RS
Pay RS.crrcemvnreemcceensecens {111 FREUTES) v sninsrneennn{in words)
Date:

Signature of Postmaster/Manager

Acquitlance
(to be filled by depositor)

Received RS .o (I EIBUTES) s esssssiniccsmisssscss (in words)By cash/cheque/

DD bearing NOornnenerensessesrsraesioresssesnsssnseeendatedonericnienrnno... /by transfer to
Account Nt

Date: Signature/thumb impression of account holder/s

FORM 4
[See sub-paragraph (1) of paragraph 8]
(Application for extension of account)
To
The Postmaster/Manager
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Sir,

[ am/are account holders in Account NUmber ..o
.. under Senior Citizens' Savings Scheme in your office. The said account was opengy
O wovvmmsmisstmnnssissisinmiirnes A0 Bag MAtUred 00 s fOF payment. I/ We herchy
request for extension of the account for a further period of three years (as per schene
rule) from the date of malurity of the abovesaid account,

2.1/We have understood the terms and conditions applicable 1o the account during

the period of extension under the said Scheme as amended from time 1o time and sha|j
abide by them.
3. I/we continues to be resident citizen/s of India on the date of commencement of
block period of three years.
Dae: Signature of the account holider /s
Place:

{Name and address )

FLLI TS EIT R FY FFINAT

For the use of Accounts Office

The account No. ....con......... which was opened on ... With Rs,

RUPEES oovross e sssorrvsnss mesmscssrssessmsemssassssees o) UNdercnnsccoccsenserienerennn (NBMIE Of
Scheme) and matured on e ey 1185 been extended for a period of

e, YEATS With effECt FOM wuvmorcrnrscrs 10 worsssireeeomores ADACT CUE o
wrsmssinisermess OF tHE oo ssisrs . Schemmne.
Necessary entries have been made in the records and passbook/deposit receipt/
slatement of account.

Date:

Signature of Postmaster /Manager
Seal
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KISAN VIKAS PATRA SCHEME, 2019

NOTIFICATION NO. G.S.R. 920(E), DATED 12-12-2019
%

In exercise of the powers conferred by section 3A of the Government Savings

PromotionAct, 1873 (50f 1873),t :
Scheme, namely:— (501 1873), the Central Government hereby makes the following

Short tlile and commencement

1. (1) This Scheme may be called the Kisan Vikas Patra Scheme, 2019,
(2) It shall come into force on the date of its publication in the Official Gazette,
Definitions
2. (1) In this Scheme, unless the context otherwise requires,—
(@) “account” means an account opened under this Scheme:;

(B) “account holder’ means an individual in whose name the
account is held;

(c) “Act” means The Government Savings Promotion Act, 1873 (5 of 1873);
(dy “Form” means forms appended to this Scheme;

(&) "General Rules” means the Government Savings Promotion General
Rules, 2018;

(i “year” means a period of twelve months commencing from the date of
deposit in the account.

(2) Words and expressions used herein but not defined shall have the meanings
respectively assigned to them in the Act and the General Rules.

Type of accounts
3. (1) On an application to the accounts office in Form-1, the following types of
accounts can be opened under the Scheme, namely (—

(@) Single Holder Type Account;

(b Joint A- Type Account; and

(¢) Joint B- Type Account.

2) (a) A Single Holder Type Account may be opened by an a::l_u.'lt for hj.ms..elf, or
E]rz I(Je)half of 2 minor or a person of unsound mind of whom he is the guardian, or

by a minor who has attained the age of ten years;

(b} Joint A - Type Account may be opened jointly in the names of upto three adults
payable to all the account holders jointly or to the survivors;

(¢) Joint B - Type Account may be opened jointly in the name of upto three adults
payable to any of the account holders or to the survivor or SUrvivors.

21.3



21.4
Para 6 KISAN VIKAS PATRA SCHEME, 2019

Deposits ;
4.(1) A minimum of one thousand rupees and any sum in multiples of ane hundre
rupees may be deposited in an account.

(2) There shall be no maximum limit for deposit in an account or in accounts held
by an account holder.

{3) An individual may open any number of accounts.

Payment on maiurity

5. '[(1) The maturity period of an account opened between 1211&. December, Eg-" Q0
3ist March, 2020 (both days inclusive) shall be nine years and ﬁve_ mmonths. pﬂs;
made in the account shall double on maturity. Amount of maturity may be repa
to the account holder on an application in Form 2 submitted to the Accountis office.
(1A) Maturity period of an account opened on or after the Ist day of April, 2020 S{IG H
be ten years and four months. Deposit made in the accountshall double on manirity.]
(2) The maturity period of the deposit under this Schemne shall be determined on
the rate of interest applicable at the time of opening the account.

Premature closure of accoimi

6. (1} The account may be prematurely closed by the account holder by making
an application in Form-3 to the accounts office, at any time before maturity under

the following circumstances, namely:—
(@) on the death of the account holder in a single account, or any or all the
account holders in a joint account: ,
(&) on forfeiture by a pledgee, being a Gazetted Officer;
(¢) when ordered by a court.

(2) On the closure of the account under suh-paragraph {1), principal amount
alongwith simple interest calculated at the rate applicable from time to time to
Post Office Savings Account for the complete months for which the account has
been held, shall be payable,

(3) Notwithstanding anything contained in sub-paragraph (2), if an account is closed
any time after the expiry of two years and six months from the date of opening
of the account, the amount, inclusive of interest shall be payable as specified in
the table below:-

2]

1. Sub-paragraphs (1} and (14) substituted for sub-paragraph (1) by the Kisan Vi
aparas ed ! ; by t Vikas Paun
;:-ea de:s une;g :Scheme, 2020, wref. 1-4-2620. Prior to its substitution, sub-paragraph (n



21.3 PREMATURE CLOSURE OF ACCOUNT

I TABLE 1

Para 6

[Table showing premature closure value of account opened between
12th December 2019 to 31st March 2020 (both days inclusive)

with 1000 rupees]

Period from the dzfte of the certificate to the date | Amount payable inchusive
of its encashment of interest (Rupees)
(1) (2)

Two and half years but less than three years 1173

Three years but less than three and half years 12i1

Three and half years but less than four years 1251

Four years but less than four and half years 1291

Four and half years but less than five years 1333

Five years but less than five and half years 1377

Five and half years but less than six years 1421

Stx years but less than six and half years 1467 :
Six and half years but less than seven years 1515

Seven years but less than seven and half years 1564 "
Seven and half years but less than eight years 1615

3. Tables {1) and (2) substituted for Table by the Kisan Vikas Patra (Amendment) Scheme, 2020,
wr.ef. 1-4-2020. Prior to its substitution, Table read as under:

*TABLE
Period from the date of the account to the date of its Amepar papabie toheive of
premature closure interest {Rupees)
(7} {2) _

Two and half years but less than three years nn q
Three years but Jess than three and half years 1211

Three and half years bul less (han four years 1251

Four years bul less than [vur and half years 1291

Four and half years but Jess than flve years 1333

Five years but less than five and half years 1377

Five and half years but Jess than six years 14231

Six years but less than six and half years i:f::

Six and half years bul less than seven years

Seven years but less than seven and half years 1564

Seven and half years but less than elght years 1615

Eight years but less than eight and half years :z;
Eight and half years but less than nine years
Nine years bt before Maturity of Certificate 1778
©On maturity of certiflcate 20007
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. . .
Period from the date of the certificate Lo the date
of its encashmen!

Amount payable inclusive
of interest (Rupecs)

(N ()
Eight years but less than cight and half years 1667
Eight and half years but less than nine years 1722
Nine years but before Maturity of Certificate 1778
On wmaturity of certificate 2000

TABLE 2

[Table showing premature closure value of account opened
on or after the Ist doy of April, 2020 with 1000 rupees]

Period from the date of the account to the date
of its premature closure

Amount payable inclusive
of interest (Rupees)

(1) )
Two and half years but less than three years 1154
Three years bul less than three and half years 1188
Three and half yvears but less than four years 1222
Four years but less than four and half years 1258
Four and half years but less than five years 1294
Five years but less than five and half years 1332
Five and half years but less than six years 1371
Six years but less than six and half years 1411
Six and half years but less than seven years 1452
Seven years but less than seven and half years 1494
Seven and half vears but less than eight years 1537
Eight years but less than eight and half years 1582
Eight and half years but less than nine years 1628
Nine years but less than nine and half years 1675
Nine and half years but less than ten years 1724
Ten years but before Maturity of Certificate 1774
O maturity of certificate 2000

Pledging of account

7. (1) An account may be pledged or transferred as security, on an application made
by the depositor in Form-4 supported with acceptance letter from the pledgee.

(2) Transfer of an account under this Scheme may be made to—
(@) the President of India or the Governar of a State in his official capacity;



21.7 Para 8

TRANSFER OF ACCOUNT

(h) !!‘t' _Rt“!ir.'n't.' Bank of Indu ar a Scheduled Bank or a Coopetialiie
Socicty, including a Co-aperatn ¢ Banh.

(e} & public or pryvare LOITRration of 4 Government Compans,

(el alocal aunhority, or

{¢) a huuai!_lr, tinance compam apprtoved by the National Housing Bank
and notifwed by 1he Cenral Govemment:
Provided !hd.l .'h'“' Irarsler ol an avcount opened on behall of o ot vr A person
of uns_uund mind shall not be permatted under this SCheme unless the puatdian of
the minor or the person of unsound mind, g. the Case oy be, cortitics in Wity
that the minor ur the person of unsound mind, as the Cave mat he, s alive and
that the transfer is lor the benedit ut the minor or the poerson of unsoomd mind
{3 When anv account is tranderred as sceunty under sub-paragraph (1), the
authorised officer shall make the fullowing endorserient in the recond of the
Account. including the Savings Cernficate, nameiv—
“Transferred as secuntvie . 7

(4) Excepl as otherwise provided in this Scheme, the trandferee of an accosunt
under this paragraph shall, until it is reranslerred back under sub-paragraph (5),
be deemed to be the depositor.
(5} An account transferred under 1his Scheme may, on written authonty of the
transferce, be re-transferred back with the previous sanction in writing of the
authonsed officer and when any such redransler is made, the autharised officer
of the accounts olfice shall make the following endorsement in the record of the
account, indluding eenificare, namoely:—

*Re-imansferred to. L%
(6} A blind person or a person with physical infirmity making him incapable of
operating the account may pledge his deposit through any literate individual whom
he authorises fur this purpose.
Transfer of account
8. An account mav be transfuerred from one individual to another, subject (o the
condition 1that the wransferee is eligible to open an account under this Scheme, in
1he following cases, namely:—
(1 on the death of the account holder in case of a single account or on the

death of all the account holders in a joint account, the amount shall be
transferred 10 the legal hieirs or the nominces, as the case mav be:

' ' frum the
n the order of the court, the account shall be transferred
“w zcrm:m holder to the court or to any other individual as per the orden
uf the court.— ‘ |
() on pledging, accoum shall be transferved in accurdance with
paragraph 7. |
(1) in the event of the death of any of the account hulders 1n a jiint

account. the account shall be transfarred in the name of the suy
viving account holder or account hulders, as the case may e

PR
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Paymeni on the death of account holder

9.(1)Inthe event of death of the depusitor of a single acvount orof alt “,"" deusi tors
in a joint account, the deposit shall be pavable to the nominee if a nostination exists
or to the legal heins).

(2) Where there are not more than three surviving nominees or legal heirs, th"-’?’
may, at their option continue the account and receive the amount of dupus,i
alongwith interest on maturity in the manner provided for in this scheme, as if

they had opened the accouni themselves.

{3) Where the account is not continued under sub-paragraj
and the amount of deposit alongwith interest as provided in para
repaid.

(4) On the death of one or two of theaccount holdersina joint accouni, the surviving
account holder ar holders, if any, shall be treated as the owner or owners of the
account and such account holder or holders may continue the account under
sub-paragraph (2) or close the account under sub-paragraph (3).

Application of General Rules

10. The provisions of the General Rules shall, so far as may be, apply to this Scheme
in relation to the marters for which no provisions have been made herein.

ph (2), it shall be closed
graph 6 shall be

Power Lo relax

11. Where the Central Government is satisfied that the operation of any of the
provisions of this Scheme causes undue hardship to the amount holder, it may
be by order, for reasons 1o be recorded in writing, relax the requirements of that
provision in a manner not inconsistent with the provisions of the Act or the rules

made thereunder.
FORM 1

[See sub-paragraph (1) of paragraph 3]
{Application for opening an account)

To

The Postrnaster/Manager Paste
photograph of

applicant/s

I/We . oiieieceeevieen (account holder{s)/guardian) hereb i

_ y apply for opening of an
account under Kisan Vikas Patra Scheme in your Post Office/Bank. penine
}/We tender herewith Rs................cccocc../-(Rupees.....ooouo oo,
enrirrzrinsssisssceresosssesssnsesn) 10 C28H/Cheque/DD No...e.............. date..........
initial deposit. My/our particulars are as under-— B &
1. Name of First Depositor .......oooeiieeeie e ecevecevviarens svvnesens
Husband/Father/Mother’s name or guardian appointed by Court

iiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiii




21.9 APPLICATION FOR OPENING AN ACCOUNT

Daite of Birth

(DD/MM/YYYY )

(In words)............c.ccevvvvvnnnnnn,
2. Name of Second Depositor

Husband /Father/Mother's name

Date of Birth Lebmtiaas easenrmats tmramterseanesns
(DD/MM/YYYY)

(N words).........ccccoiiiiiii e,

3. Name of Third Depositor
Husband/Father/Mother's name

Date of Birth
(DD/MM/YYYY )

(In WOrds). ..covvirrriiminiinre s rrrr s nenee

4, Name of minor/person of unsound mind account holder
Father/Mother/Guardian's name

Date of Birth
(DD/MM/YYYY )

5, Aadhaar Number of account holder(s)

6. Permanent Account Number (PAN) of sccount holder(s)
7, Present AdAress ...... o

Permanent Address

8. Contact details Telephone Number.......

Mobile [0 7= ST

Email ID
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4. Type of Account Single or Juint or through Guardian for
Minor or person of unsound mind or blind

or differently abled through authorized
person.
10. (") Details of date uf birth of MINOT ..o ez
iApplicable in case of minor account)
{a) Certificate No.

{5 Date of Issue

(0 Issuing authority
ll-('}Nameofguardian{natural:’legal)....-................................-.
{In case the account is opened on behalf of a minor/person of unsound mind)

12. Details of atherKYC documents 1. Proof of identification
attached

2. Address proof

The following documents are accepted as officially valid documnents for the purpose of
identification and address proof: 1. Passport 2. Driving license 3, Voter’s 1D card 4. Job
card issued by NREGA signed by the State Government officer 5. Letter issued by the
National Population Register containing details of name and address.

13, The operation of the account  (2) By all the holders together or the

wil! be- surviving holder/s.

(In case of joint account) (&) By either of the holder/s, or the surviving
depositor/s,

14. My/our specimen signatures

I......... 2. 3

{Name}

R N 3

Ly Y ¢ L= T U O

1...... 2 3

{Name)

| TR 2 ey K T

(I;'[.arne}............,.,.

Thereby underta:'r:eto abide by the schermne provisions and Government Savings Promotion
Rules, 2018 applicable on the Scheme and amendments issued thereto frorm time totime.

Signature or thumb impression of account holder(s)/guardian
Dates........ooviennees
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APPLICATION FOR OPENING AN ACCOUNT Form I
16 e Nomination
helow 10 whomn 1o fh I e hereby nominate the person(s) mentioned

the exclusion of all ot

my credit in Kisan viher persons in the event of my death the

amount standing tg

would be payable, kas Patra Scheme at the time of my death
S. Ny
No, r}l: :‘-‘::';L:f Z’u flad. Aadhaar Date of Share Nature
1esls) and ressfs) rumber of birthof | ofenti- | of enti-
relationshi horminge nominee | tlement| tlemnent
P (optional) in case of (Trustee ar

2

3

4

As t_hf: nominee(s) at Serial NOWS) .o
specified above is/are minor(s), 1 appoint Shri/Smt./Kumari

et s s 10 TEEEIVE the smn":'iﬂt';.e under the
said account in the event of my death during the minority of the nominee(s).

1. Signature of Witness...........c.cooceiiiviiivrisvncerns oms
Name and Address..........coooiiiiiiiiiic e e saserve e
2. Signature of witness..............c.n
Name and Address.........coocviiieiiiii it e e
Signature or thumb impression of account holder(s)/guardian

Place:
Date:
For use of Post Office/Bank
The account has be_en ppfe.ncd in the ?aﬁne '+] Z P
On oo e e Wi mitial dopOR O weiverne) vid Acornt Mo,
SRR o [ % { =+ MUR T —— -
Customer Identification Number........ccccccimirirsnsnene -

Nomination has been

registered Vide NO. o sssme it
dated ......oneeee -

Signature and seal of competent authority.
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FORM 2

{See sub-paragraph (1) of paragraph 5]
(Application for closure of accounl)

Name of Post Othce/Bank. . v Date o.oman

Account Number.

1.1/wehereby aubmn pasabookf dcpum rccelpl and apply
mentioned account matured on.

2. Please credit the amount of ehg;lble balance in my matured account tomy SB Account
...(Name of account office).

[or clusure of my/our above-

No.-..... e StAGAINE &Y. S
or

Please issue a Demand Draft/account payee cheque
or

Please pay in cash (applicable if the amount is below permissible Emit).
-Certified that the armount held in the accountis required for theuse of ..........

who is alive and still a minor. )
Signature or thumb impression of account holder(s)/guardian
known to accounts office}

(Thumb impression should be attested by a person
Payment Order

(For office use only)
Date.....
Payment detall

Principal amount RS. e
{+} Interest due Rs....
(-) Recovery of uverpald Interest Rl SR ——
Deduction if any Rs..... S
Total amount due Rs....c.cume
Pay Rs..cuwme w(in flgures) Rupees ............................... (in words)
Place:
Date :

Signature of Postmaster/Manager

Acguittance
{to be filled by depositor)

Received Rs... e { [N figuires) Rupees ... (in words) By cash/
chequw‘DDbea:mgNo...........................-...............dated ..................... J/bytransfer

to Account No. ..

Date: Signature/thumb impression of account holder(s)/guardian



3
21.13 APPLICATION FOR PREMATURE CLOSURE OF ACCOUNT Form

FORNM 3

[Sce sub-paragraph (1) of paragraph 6]
, {Application for premature closure of account)
0

The Postmaster/Manager

...........................................
..........

...............................................
---------

Sir,
L. fl /we wish to prv. maturely close my/our Account No.... ~having balance
Lv] S - (Rupees .... SSSS—— . 1 ' upened ‘under Kisan Vikas Patra

Scheme and n:qur.—:at ¥ou (o pay ll‘lt am 1 fle A
per details given below— P ount after deduction of applicable penaliy as

Plcase credit the amount ta my SB Account No. e oo standing a.oe......
e NAINE Of account office).

or
Please issue a Demand Draft/account payee cheque

ar
Flease pay in cash (applicable if the amount is below permissible limit)

3.1/ We hereby declare that the conditions underwhich the account can be closed before
maturity under the Kisan Vikas Patra Scheme have been complicd with.

"Centified that the amount held in the account is required for the Use 0f ..o
who is alive and still a minor.

Daie: Signature or thumb impression of account holder(s)/guardian
(Thumb impression of the depositor should be attested by a person known to the

accounts office)
For office use only

Payment detail

Eligible balance in account Rs. wnisne

Less penalty amounl RS, s

Total amount to be paid RS. w.mimimnenmaas (I figures)

{In words) Rupees ...,

Signature of Postmaster/ Manager

ML LAY FRE BARY EEER A .

Date S1AMP corenenne

Acquittance
(To be filled by account holder/messenger)
Received RE enrmsenmensmmnc (1 hgures) Rupees ~{in words) B‘y
cash/cheque/DD bearmg b S —. -1 ../bv transfer
10 Account NO. crmerieasamermmrsiss
Place :

Date : Signature/thumb impression of account holder(s ) grardiun
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FORM 4
[Sze paragraph 7]
(Application for pledging of account)

Tes
The Postmaster/ Manager

.............................................

Sir,

L. L/ WWE caiirnsrecreniirenie e tnrnrs s eraciasannasosssaassummrsss am/are required to deposit an

amounl O RS. oo ianiiiaen a5 SECULItY WIth Loovrvraermnrimsieemeirne oo
or name of the Reserve

(official designation of Lhe Gazetted Officer of the Government ;
stered Co-operative Society,

Bank of India or a Scheduled Bank, Co-operative Bank, Regi
1/ We therefore request you

Corporation, A Governmenl company or Local Authority).
to transfer the deposit in Account NUMDBET s under Kisan Vikas Patra
Scheme as security in [avour of ezt 0 (Official
designation of the officer or name of the Branch etc. to whom the account is being
pledged as sccurity.)

n the security has

unt(s) can be encashed by the pledgee whe

2.1/We agree that theacco
.....in the account

been forfeited. Nomination vide registration number. .
stands cancelled.

Particulars of Account

Account number Date Name of Account office Amount

has agreed to accept the pledge. A pledge acceptance

The authority mentioned above
thority as pledgee is attached.

duly signed by the competent au

DALE T vvevierrnrsnrancmas Signature of accour! holder(s)/guardian
For office use only
ACCOUNE NUIMBC . ccrorsrareeesemssscsnin 5125 DECT pledged vide registration NO.......umewm
.......... BALE worssrsesmesssensreeeneenes AN DECESSATY €NLIIES have been marked in the record.
Passbock /deposit receipt/statement of account has also been marked with pledge and

returned to the account holder.
Signature of Postmaster/Manager

Seal
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PUBLIC PROVIDENT FUND SCHEME, 2019

NOTIFICATION NO. G.S.R. 915(E), DATED 12-12-2019
%"—_—“

In exercise of the powers conferred by section 3A of the Goverrment Savings
Promotion Act, 1873 {50f 1873), the Centrul Governmient herebyv makes the following
Scheme, namelv.—

Short title and commencement
1. (1) This Scheme may be called the Public Provident Fund Scheme, 2019,
(2) It shall come into force on the date of its publication in the Official Gazette.
Definitions
2. (1) In this Scheme, unless the context otherwise requires,—
(@) “account” means an account under this scheme;

(& “account holder® means an individual in whose name the
account is held;

{c} "Act” means the Government Savings Promotion Act, 1873
(5 of 1873);

(d) “Form"® runeans forms appended to this Scheme;

(¢) "General Rules” means the Government Savings Promotion General
Rules, 2018;

(/) “vear” means the financial year.
(2) Words and expressions used herein but not defined shall have the meanings
respectively assigned to them in the Act and in the General Rules.
Limits of number of accounis
3. (1) An individual may open an account by making an application in Form 1.
(2} An individual may also open one account on behalf of each minor or a person
of unsound mind of whom he is the guardian:
Provided that only one account shall be opened in the name of a minor or a person
of unsound mind by any of the guardian.
(3) Joint account shall not be opened under this Scheme.
Limits of subscription

4. (1) A deposit which shall not be less than five hundred rupees and not more
than one lakh fifty thousand rupees in multiple of fifty rupees may be made in an

account in a year.

22.3
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(2) Maximusm limit of one lakh fifty thousand rupees as specified in sub-paragraph
(1) by an individual shall be inclusive of the deposits made in his own account and
in the account opened on behalf of the minor.

Manner of making deposit

5. (1) The account shall be opened with a minimum initial deposit of five hundred
rupees and thereafter deposit of any sum in multiples of fifty rupees shall be made.

(2) The deposit in the account subject to the limits mentioned in paragraph 4 may
be made in the account in one lump sum or in instalments.

Discontinuation of account

6. (1) Any account in which the account holder, having deposited five hundred
rupees in the initial year, fails to deposit the minimum amount in the [ollowing
years, shall be treated as discontinued.

{2) An account treated as discontinued under sub-paragraph (1), may be revived
during its maturity period on payment of a fee of fifty rupees along with arrears
of minimum deposit of five hundred rupees for each year of default:

Provided that the balance in a discontinued account not revived by the account
holder before its maturity shall continue to earn interest at the rate applicable to

the Scheme from time to time.

(3) The account holder of a discontinued account shall not be e]igible. to apen a
new account before closure of such discontinued account after maturity:

Provided that the facility of loan and partial withdrawal shall not be allowed in
such an account and the account holder shall be prohibited from opening another
account in his name under this Scheme till final closure of such account.

(4) Facility of loan and partial withdrawal shall be allowed to regular accounts only
as per the provisions of this Scheme.

(5) The total deposit in a year as specified in paragraph 4, shall be inclusive of
deposits made in respect of years of default of the preceding years but excluding
the default fee,

Interest

1. '[(1) The deposits vrade in the account between 12th December, 2019 to 31st
March, 2020 (both days inclusive) and the balances at the credit of the account shall
bear inlerest al the vate of 7.9 per cent per annum. Lowest balance at the credit of
an account between the close of the fifth day and the end of the month shall be
eligible for interest.

(1A) The deposits made in the account on or after the Ist day of April 2020 and the
balances at the credit of the account shall bear interest at the rate of 7.1 per cent
per annum. Lowest balance at the credit of an account between the ciose of the
fifth day and the end of the month shall be eligible for interest.)

1. Sub-paragraphs (1} and (1A) substituted for sub-paragraph (1) by the Public Provident Fund
(Ame:;dment} Scheme, 2020, w.r.e.f. 1-4-2020. Prior to its substitution, sub-paragraph (1) read
as under :

*(1) Interest at 7.9 per cent per annum shall be elipible for a calendar month on the lowest
balanﬂ_che at the credit of an account between the close of the fifth day and the end of the
month.”
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(2} Interest shall he

(3} Interest shal]
the account offic
Loans

8. (1 - time . _
the vear in which the inirial m';sf but before expiry of five years from the end of
in Form 2, to the accounts sfll?i . ‘Li!‘lpll{,n Was made, the account holder may. apply
rupees not exceedin twenc': . ;; or obtaining a luan consisting ol a sum of whole
al the end of the secgond xfegu-‘ i;f p:gl'-‘-cnll of the Amounnt that stood to his credit
is applied for. A mediately preceding the year in which the loan

(2) In case of an account opened on behalf of a4 minor or
mind, the guardian may apply for the loan fur the benef

person of unsound mind by submitting the [ollowing ce
office, namelyv:—

“Certified that the amount sought to be withdrawn is required for
and welfare of Shri/Smit./ Master/ Kumari

! Wwler/human. ... whao is o
minoer/a person :uf unsound mind/a person incapable of operating his account
due to physical infirmity and is alive on this...._ the day of
.......... {year).".

{3) An account holder shall not be entitled 10 get a fresh loan so long as earlier loan
has not been repaid in full together with interest thereon,

{(4) An account holder shall be entitled for only one loan in a year,
Repayment of loan and Interest

9. (1) The principal amount of a loan shall be repaid by the nccount holder before

the expiry of thirty-six months from the first day of the month following the month
in which the loan is sanctioned:

credited 16 the account at the end of cach vear.

be credited at the end of the

= d . . year wrespective ol the change ol
¢ due 1o transter of the

account during the vear.,

A person of unseund
t of the minor or the
rtificate to the accounts

the use

.............. (manthy,

Provided that the repavment may be made eitherin one Iump sum orininstalments.

(2) After the principal amount of the loan is fully repaid, the account holder shall
pay interest thereon in not more than two monthly instalments at the rate of one
per cent per annum of the principal for the period commencing from the first day
of the month following the month in which the loan is drawn upto the last day of
the month in which the last instalment of the loan is repaid:

Provided that where the loan is not repaid, or is repaid only in part, within a period
of thirty-six months, interest on the amount of loan outstanding shall be charged
at six p]er cent per annum instead of at one per cent per annum with chth from
the first day of the month following the month in which t.l?c loan was oblained, to
the last day of the month in which the loan is finally repaid.

i i sub-
interest on the amount of loan outstanding under the proviso to su
ggr::r':; fZ) and any portion of interest payable, but not paid, on any loan, the
principal amount of which has already been repaid within the period of thirts-six
manths, may, on becoming due, be debited to the holder’s account,

(4) The interest recoverable shall accrue to the Central Government.
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(3) The interest on outstanding loans which are not paid before the expiry of
thirty-six months or paid partly shall be debited to the holder’s account at the end
of each year,

(6) In case of death of the account holder, the nominee or legal heir shall be liable
to pay interest on the loan availed by the account holder but not repaid before his
death. Such amount of due interest shall be adjusted at the time of final closure
of the account.

Withdrawal from account

10. (1) Any time after the expiry of five years from the end of the year in which
the account was opened, the account holder may, avail Withdra:wal 'b.')’ applying
in Form 2, from the balance to his credit, an amount not exceeding f}fly per cent
of the amount that stood to his credit at the end of the fourth year immediately
preceding the year of withdrawal or at the end of the preceding year, whichever
is lower:

Provided that the amount of loan outstanding, if any, along ?vith interest shall b‘e
paid by the account holder before availing the facility of withdrawal under this

paragraph:
Provided further that the facility of withdrawal may be availed only once in a year
only from the accounts which have not become discontinued.

(2) In case of an account opened on behalf of a minor, or a person of unsound
mind, the guardian may apply for the withdrawal for the benefit of the minor or
a person of unsound mingd by submitting the following certificate to the accounts
office, namely:—

“Certified that the amount sought to be withdrawn is required for the use

and welfare of Shri/Smt./Master/Kumari..........coiiieiiiniinmiineisinn who is a
minor/ aperson of unsound mind/a person incapable of operating his account
due to physical infirmity and is alive on this......the day of.............{month),
.......... (year)."”

Closure of gccount or continuation of account without deposits after maturity

11. (1) Any time after the expiry of fifteen vears from the end of the year in
which the account was opened, the account holder may apply in Form 3 to the
accounts office for the closure of his account. The accounts office shall allow the
withdrawal of the entire balance along with due interest up to the last day of the
month preceding the manth in which the account is closed.

(2) The account holder may retain his account after maturity without making any
further deposits for any period and the balance in the account will continue to
earn interest at the rate applicable to the Scheme:

Provided that the account holder may make one withdrawal, in each year, of any
amount within the balance.

(3)Oncethe accountis continued without deposits for more than a year, the account
holder shall not have the option again to continue the account with depasits.

Extension of account with deposits after maturity

12. (1) Subject to the provisions of paragraph 11, the account holder on the expiry
of fifteen vears from the end of the year in which the account was opened, may
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extend his account and continue to make deposit under paragraph 4 for a further
block period of five years by applying to the accounts office in Form 4.

(2) The option of extension of account under sub-parapgraph (1) shall be made by
the account holder before expiry of one year from the maturity of the account:

Provided that an account apened on behalf of a minor or a person of unsound
mind may be extended at the request of the guardian.

(3) !\Iu deposits can be made in the account, if the account holder fails to give his
option to continue the account within one year from the date of maturity. Any
deposit made in such account shall be treated as irregular and refunded by the
accounts office immediately without any interest:

Provided that the balance in the account on the date of maturity shall continue to
earn interest upto the end of the month preceding the month of closure,

(4) Facility of partial withdrawal under paragraph 10 of the Scheme shall be available
to the account extended under sub-paragraph (1), subject to the condition that the
total withdrawal during the biock period of five years shall not exceed sixty per
cent of the balance at credit at the commencement of the block period:

Provided that the withdrawal, subject to the ceiling as specified above may be
made either in a single or in yearly instalments.

(5) Provisions of sub-paragraphs (1) to{4) shall also apply on accounts after maturity '\.
on expiry of the each extended block period of five years. s

(6) If the account is continued with deposits for one or more five block periods,
the account holder may leave the account without deposits on completion of any
block period and the account shall continue to earn interest till it is closed and the
account holder may make one withdrawal every year from the account.

(7) An account holder who has given his option for the extension of the account
for a period of five years shall not have the option to withdraw his request at a

later stage. 1

Premature closure of account
13. (1) An account holder shall be allowed premature closure of his account or
the account of a minor or person of unsound mind of whom is the guardian on
an application to the accounts office in Form 5, on any of the following grounds,
e fth t holder, his e or
treat t of life threatening disease of the account holder, Nis SpoUs
@ d:]?m]:::leel;it children or parents, on production of supporting documents
and medical reports confirming such discase from treating medical
B d dent childr
higher education of the account l_mlc_ler. or dependen en on pro-
® df;ion of documents and fee bills in cqnflrm.auon of admission in a
recognised institute of higher education in India or abroad;
on change in residency status of the account holder on production of
copy of Passport and visa or Income-tax return:

t under this Scheme shall not be closed before the expiry

ided that an accoun C ; '
Ef“;re years from the end of the yearin which the account was opened:

(c)
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Provided further that on such premature closure, interest in the account shall be
allowed at a rate which shall be lower by one per cent than the rate at which interest
has been credited in the account from time to time since the date of opening of the
account, or the date of extension of the account, as the case may be.

Closure of account on death of the account holder

14. (1) In the event of the death of the account holder, the account shall be closed
and the nominee or the legal heir shall not be allowed to continue the account.

(2) The balance in the account of the deceased account holder shall earn interest
till the end of the month preceding the month in which the eligible batance is paid
10 the nominee or the legal heir, as the case may be.

Protection of credit balance from attachment

15. Amount standing to the credit of anv account holder shall not be lir:iblt‘;‘*tu
attachment under any order or decree of any court inrespect of any debt or liability
incurred by the account holder.

Application of General Rules

16. Provisions of the General Rules shall, so far as may be, apply in relation to the
matters for which no provisions have been made in this Scheme.

Power to relax

17. Where the Central Government is satisfied that the operation of any of the
provisions of this Scheme causes undue hardship to an account holder, it may, by
order for reasons to be recorded in writing, relax the requirements of that provision
or provisions in a manner not inconsistent with the provisions of the Act.

FORM 1

[See sub-paragraph (1) of paragraph 3]
(Application for opening an account)

To,
The Postrmaster/Manager
Paste photograph
......................................................... of applicant /s
Sir,
| (account holder/guardian) hereby apply for opening of an account
under Public Provident Fund Scheme.
I tender herewith Rs...... /- (RUDPEES...ciiiiiiiiiieeereaenranns
«eeeeeewwn)incash/Chegque/DD. No.....................date..........asinitia!

deposit. My particulars are as under—
1. Name of account holder

---------------------------------------------------------------------

---------------------------------------------------------------------
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APPLICATION FOR OPENING AN ACCOUNT Form

Date of Birth
(DD/MM/YYYY)
(In words)

.................................................

2. Name o] minor account holder

...................
-------------------------------------------------

...................
--------------------------------------------
. e

....................................

(DD/MM/YYYY )
{Inwords)..........cooiieiiiiiiiiiiiiie e e
3. Aadhaar Number of account holder/guardian

4. Permaneni Account Number (PAN) of account helder/pguardian

5. Presenl Address

-------------------------------------------------------------------

Permaneint AQIESsS vveiisiiererssetiornsrionsssssasmrasersssssarssnrsrssasssanssssorss

LR R R L R R L NN LY LY Py F |

¢é. Contact details Telephone Number.......ccociniiiiiiiiiiiiiniin
Mobile Number........coicoivmninvriviniirecrnan

7 Type of Account Single or through Guardian for Minor or person of
unsound mind or blind or differently abled through
authorized person.

8. (") Details of date of birth prool

................................................................

(Applicable in case of minor account)
(d) Certilicate No.

(9 Date of e
(h ssuing suthoricy

o, (N of Guardian (Natura/Legah)

i poned o balf of  Minor person of unsound i)

(In case ot
KYCdocumentsattached 1. Proof of identibication

2. Address prouf

10. Details of other



T
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11. (The fvllowing documents are accepted
as valid documents for the purpose
of identification and address proof:
1. Passpont 2, Driving license 3. Voter'sID
card 4. Job card issued by NREGA signed
bv the State Government officer 5. Leiter
issued by the National Population Register
containing details of name and address);

1. The operation of the account will  (a) By the Guardian t?ll the
be:- account holder attains ma-

jority.
(5) By the account holderon attain-
ing majority,

12 Specimen Signatures

[ P21 3 1) PR ORR PRI PPPP P EEP PP TRTPRE SRS
I hereby declare that 1 have not opened a Public Provident Fund Account in_the
name of the mysell/minor mentioned at serial number 1 in any of the Post office/
Bank in the country.

I further declare that ¥ will abide by the ceiling of maximum deposit in the accounts

opened in my name and in the name ol minors as per provision of paragraph 4 and
any deposit in excess of the ceiling will he treated as in contravention to the Scheme.

I further declare that I and the minor both are Resident Citizen of India and undertake
to inform the account office of any change in our residency/citizenship status in future.

I hereby undertake toabide by the scheme provisions and Government Savings Promotion
Rules, 2018 applicable on the Scheme and amendmentsissued thereto from time to Limne.

Signature or thumb impression of account holder/guardian
Date iicioiiieviiaininnn,
Nominatlon

13 koo oo e vvesbens s aans - .uhereby nominate the person(s) mentioned below
to whom to the exclusion of all other persons in the event of my death the amount
standing to my credit at the time of my death would be payable.

s Name(sjof | Full address(s) | Aadhaar | Dateof | Shareof| Nature

No. the nomi- number birth of entitle- | of enn-
nee(s) and of nomi- | nominee wient tlement
relationship nee (op- | in case of Trustee
ticnall nnor or owner

Blw N —
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As Lhe nominee(s) at Sevial Nogsh..oo.o. ..o ivieeieeeo specified aboMe
is/are minorv(s), | appoint Shri/Smt./Kumari e e D 9
D/OW/0. i e T _Address. .

.............................................. 10 receive the 5urﬁ due u.ndcr the :...ud ﬁu‘;‘uunl n the

eveni ol my death during the minority of the nomineets).
1. Signature of Wilness.. ... ..oooeimiire L
Name & Address..............oooo i,

2. Signature of witness......................
Name & Address............. errene

Signature or thumb impression of account holder or guardian
Place:
Date:

" For use of Post Office/Bank

The account has been opened in the name of .......ociiiiiinii i 0m

.......................... with initial deposit of Rs. ......occieiecveicee i o with
ACCOUNT NO. v ermrresessssemssssssesssssarrsenensnes DREE coiemiisisreerraress semamsnnms

Customer identification Number ..........
Nomination has been registered vide

No.
dated......coviriviiiinine
Signature and seal of compewn arhony,
FORM 1
[ See sub-paragraph (1) of paragraph 8 and paragraph 10}
{Application for Loan { Withdrawal)
To,

The Postmaster/ Manager

---------------------------------------------------------

- -
-----------------------------------------------------

.......................................... {account holder/ guardian) hereby
ai:;ll:n‘ly for loan/withdrawal from my account as per details below:—

Account Number: «.....ocoveen--

Amount of Loan/withdrawal ) 1= RPN TREUSUE S
’ ifi ht to be withdrawn/loan to be availed is required for
Certified, that the amount sought 10 ithdrawn,/10a0 il a Minor:

2 Please Credit the amount of loan/withdrawal to my SB Account | e YU ——

Standing At {(Name of Account office).
or
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Please issue a Demand Draft - account payee cheque
or
Please pay in cash tapplicable if the amount is below permissible limit of cash payment),

3.1 certily that all the provisions applicable under scheme Tor grant of withdrawal/
luan have been complicd with,

Necessary documents as applicable are attached as under—

l.
3,

F 8 % AR Signature or thumb impression of accotnt holder/guardian
Attested By e

{Attestation is applicable in case of thumb impression)

For office use only

Payment deiail

Anmount available in ACCOUNT RS. . imsssrsares vesess
Date of Initial Subscription ... e vemeeseemtm eetme et rabast e bnas
Date on which last wnhdrawaU lozm was allowed ..
Total Amount granted for withdrawal/loan Rs. ... (IN figures)
tInwords) ..o,

Date Stamp Signature of Postmaster /Manager
Acquittance
(To be filled by account holder)

ReceivedRs. ., (I Fgures). e, Rupees — (in words) by
cash/ch eque}' Db bcanngNa SR ..dated.. wvom wed
by transter to Account NO. ..o eoeeceeeceevvesronnns

Date. ... Signature/thumb impression of account holder /guardian

FORM 3

[ See sub-paragraph (1) of paragraph 11]
(Application for closure of account)

Name of Post Office/Bank ..o Date e,
Account Number .

I.Lhereby submit passbook / depomt receipt and apply for closure of my above mentioned
account matured on . -

2. Please Credit the amounnt of ehglble balancein my matured account to my SB Account
No... corimemreennns StANMiNg at .. .. (Name of Account office).

or
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Please issue a Demand Draft/account payce cheque
Pl i o

£ase pay In cash (applicable if the amount is below permissible limit).

*Certilied
YEQuire;fé:rlli]:?elu;gzramoum sought to be withdrawn/loan to be availed is
Tt e e WHO s alive and still a Minor.

Th : _ Signature or thumb impression of account holder/guardian
{Thumb impression should be aftested by a person known 10 accounts office)

Payment Order
(For office use only)
Date ....rencrseinan

Payment deiail
Principal amonnt RS. . eeeceesoses e oo
() Interest due RS, e ecceesnseeeseeeseeme oo f
{-) Recavery of overpaid Interest Rs. ..o,
Deduction if 8Ny RS . ...
Total Amount due Rs. ..o eseeneseee
Pay Rs. i rsrmsssssnnissssssseserscneseeenee (103 FIEUTES) RUPEES ...oooee e (i0 WOTHS)

Date:
Signature of Postmaster/Manager

Acquiitance
(To be filled by depositor)

Received RS. .mmmmoes. (I0 figures) RUPEES ... (in words) By cash/
cheque/DDbearingNo........c.coiivrmniiiniinninnn dated....................../ by transfer
lo Account No.

Date; Signature/thurmb impression of account holder/guardian

FORM 4
[ See sub-paragraph (1) of paragraph 12]
(Application for extension of account)

To,

The Postmaster/Manager

o ‘has matured on
ber e _has matured on e
L B e eion t DUITIDET .o icirsvoremnares _forafurtherblock

2. Irequest for extension of my PPF accoun
period of five years.
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3. Thave understiood the terms and conditions applicable to the account dlfring the
period of extension under the said scheme as amended from time to time and

shall abide by them.

Thereby declare that I, and the minor (in case of minor account) continues to be Resident
Citizen of India at the time of commencemeni of the block period of five years.

Date: Signature of the account holder/guardian
Place: {Name and address)

For the use of Accounis Office

The account No. ...........cecevivieieennen, which was opened [+ s SO with
Rs...ccviveceeennnn... [Rupees. .. ) and matured on
has been extended for a p-enod of .. .years with effect from

A e ...under rule ..........of the .. ..scheme,.

Necessmy entries have been made in the records and passbookfdepos:t receipt/
staternent of account.

Date: Signature of Postmaster/Manager
Seal

FORM 5
[See sub-paragraph (1) of paragraph 13]
(Application for premature closure of account)
To,
The Postmaster/Manager

Sir,

1. I wish to prematurely close my Account No. s NAVING balance of......cooo
(Rupees...............Only) and request you to pay the amount after deduction of applicable
penalty, as per details given below:—

Please Credit the amount to my SB Account No. .o, ~Standing at ........c.oeneee

{Name of Account office).
or
Please issue a Demand Draft/account payee cheque
or
Please pay in cash (applicable if the amount is below permissible limit)

2.1 hereby declare that the provisions under which the account can be closed before
maturity have been complied with.

Necessary documents as applicable are attached as under—
1.
2,



Form 5

22.15 APPLICATION FOR PREMATURE CLOSURE OF ACCOUNT
Ef.rllfn:d that the amouni snught tu be w:lhdrawn}’loan 10 be availed is required for
theuseof ... ... .. ... .. whoisalive and still a Minor.
D ot Sigrature or thumb impression of account holder/
guardian

e b A AN A PPN F I EC 0 IR b s s

(Thumb impression of the depositor should be attested by a person known to the
acceunts office)

For office use only
Payment detail

Eligible balance in Account Rs, ... P
Less Penalty ammount RS, s ioaseeessse
Total Arnount to be paid Rs. ... eresesssssneraantene . (In figures)
{0 WOTTS} e rnsmasss s s csmsssssasses

Date: Stamp Signature of Postmaster/Manager A

Acqgulttance
(1o be filled by account holder/messenger)

Received RS ccvcrcreonrnns .. (In figures) Rupees ..o - (in words) By cash/ cheque.f
DD bearing No. . SRR 5 I {7 s FERSO— /by transfer to Account No....cveeree

Date: Signature/thumb impression of account holder/guardian

Place:
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NOTIFICATION NO. G.S.R. 919(E), DATED 12-12-2019
L e

I ﬂxer{'ise of the powers conferred by section 3A of the Government Savings
Promotion Act, 1873 (50f 1873), the Central Government hereby makes the following
Schieme, namely:—

Short title and commencement

1. (1) This Scheme may be called the National Savings Certificates (VITI Issue)
Scheme, 2019.

(2) It shall come into force on the date of its publication in the Official Gazere.

Definitions \
2. {1) In this Scheme, uniess the context otherwise requires,—
{q) "account” means an account opened under this Scheme;
() "account holder” means an individual in whose name the .
account is held; 3
() “Act” means the Government Savings Promotion Act, 1873
(5 of 1873):
(d) “Form" means forms appended to this Scheme;
(¢) "General Rules” means the Government Savings Promotion General
Rules, 2018;
(/} “year” means a period of twelve months commencing from the date of
deposit in the account.

{2) Words and expressions used herein but not defined shall have the meanings
respectively assigned to them in the Act and in the General Rules.

Types of account
3. (1) On an application to the accounts office in Form 1, the following types of
accounts can be opened under the Scheme, namely:—

(@) Single Holder Type Account;

(5) Joint A - Type Account; and

(¢) Joint B - Type Account, .
be opened by an adult for himself, or

2 A Single Holder Type Account may _ _ elf,
Eztri. l{)?half glfgal minor or a person of unsound mind of whom he is the guardian; or

by a minor who has attained the age of ten years;

23.3
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(&) Joint A - Type Account may be opened jointly in the names of upto three adults
payable 10 all the holders jointly or to the survivor or survivors;

{) Juint B - Type Account may be opened jointly in the name of upto three adults
payable to any of the account holders or to the survivor or survivors.

Deposlis

4. (1) A minimum of one thousand rupees and any sum in multiples of one hundred
rupees may be deposited in an account.

(2) There shall be no maximum limit for deposit in an account or in accounts held
by an account holder.

(3) An individual may open any number of accounts.
Payment on Maturlty

5. (1) The deposit shall mature on completion of five years from the date of the
deposit. Amount of maturity may be repaid to the account holder on an application
in Form 2 submitted to the accounts office.

'[{2) The maturity value of an account opened between 12th December, 2019 1o 315t
March, 2020 (both days inclusive) with one thousand rupees shall be one thousand
four hundred sixty two rupees and fifty four paisa and proportionate for deposits
made with any other sum as per sub-paragraph (1} of paragraph 4. In calculation of
maturity value, any amount in fraction of a nupee shall be rounded off to the nearest
rupee and for this purpose, any amount of fifty paisa or more shall be treated as
one rupee and any amount less than fifty paisa shall be ignored.

(2A)The maturity value of an account opened on or after the Ist day of April 2020
with one thousand rupees shall be one thousand three hundred eighty nine rupees
and foriy nine paisa and proportionate for deposits rade with any other surm as per
sub-paragraph (1) of paragraph 4. In calculation of maturity value, any amount in
fraction of a rupee shail be rounded off 1o the nearest rupee and for this purpose,
any amount of fifty paisa or more shall be treated as one rupee and any amount
less than fifty paisa shall be ignored]

(3) A certificate of annual accrual of interest shall be issued by the accounts office,
ondemand, to the account holder. The interest as specified in the Table below shall
accrue to the holder or holders of the certificate at the end of each year and the
interest so accrued at the end of each year upto the end of the fourth year shall
be deemed to have been reinvested on behalf of the holder and aggregated with
the amount of face value of the certificate.

1. Sub-paragraphs (2} and (24) substituted for sub-paragraph (2) by the Mational Savings
Centificates (VIIl Issue} (Amendment) Scheme, 2020, w.r.ef. 1-4-2020. Prior toits substitution,
sub-paragraph (2) read as under:

“(2) The maturity value of an account opened with one thousand rupees shall be One thousand
Four hundred sixty {wo rupees and Fifty four paisa and proportionate for deposits made with
any other sum as per sub-paragraph (1) of paragraph 4. In calculation of maturity value, any
amount in fraction of a rupee shall be rounded off to the nearest rupee and for this purpose,
any amount of fifty paisa or more shall be treated as one rupee and any amount less than
fifty paisa shall be ignored.”
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3 PEEGING OF ACCOUNT
|TABLE 1
{For the certificates purchased between 12th December, 2019
1o 31st March, 2020 (hoth days inclusi velf
T::'{'::L“:I ’."‘f _"i"’hi'-'h Amount of interest (rupees) aceruing on
‘ . sl acerues certilicate ul Rs. 1000 denomination
Frosr Yoar 79.00
Secorad Year 85‘24
Third Year 91.93
Fouril Yegr 99. 24
Fifth Year 10% 08
TABLE 2
[For the certificates purchased on or after the Ist day of April, 2024}
The year for which Amoaunt of interest (rupees) accruing on
inlerest accrues certificate of Rs. 1000 denomination
First Year 68.00
Svcand Year 7262
Third Year 77.56
Faurth Year 82.84
Fifth Year &8.47 *i

Note: The amvin of interest accruing on a certificate of any other denomination shafl

be proportionaie 1o the amount specified in the Tables above]

Pledging of account

6.(1) An Account may be pledged or transferred as security, on an application rnade
by the depositor in Form 3 supported with acceptance letter from the pledgee.

(2) Transfer of an account under this paragraph may be made to—

(a) the President of India or the Governor of a State in his official capacity;

2. Tahles t and 2 substituled (o
ment} Scheme, 2020, w.rel.

r Table by the Nativnal Savings Certificates (VI Issue){Amend-
1-4-2020. Prior 1o its substitution, Tuble read as under :
*TABLE

The year for which Amount of Dyterest riypees) aceruing on certificale of 1000
{nterest aocrues ripees denowtinahon
Firsl Year T9.00
Sccund Year §524
Third Year :;:i
Fourth Yeur —
Fifth Year mﬂnacuﬂﬁmtﬂﬂflﬂﬁﬂ“ denomination shall be proportionate

Note: The amount of interest ac
to the amount sp

ecified in the said Table”
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(h the RLI':wrvt' 'Huuk ol Tudis or a Scheduled Bank or a Co-uperative So-
viety, including o Co-upervative Bank;

() a public o private corporation or a Government company;

i) adocal authovity; or

e} a housing linance company approved by the National Housing Bank
and notificd by the Ceatral Government:
Provided thut the transfer of an account opened on behalf of a minor or a person
of unscund mind shall not be permitied under this rule unless the guardian of the
minor or the person of unsound mind, as the case may be, certifies in writing that
the minor ur the person of unsound mind, as the case may be, is alive and that the
trunsfer is fur the bencefit of the minor or the person of unsound mind.

{3) When any account is transferred as security under sub-paragraph (1), the
authorised officer shall make the following endorsement in the record of the
Account, including the Savings Certificate, namely:—

n

*Transferred as security to ... .

{4) Except as otherwise provided in this scheme, the transferee of an account
under this paragraph shall, until it is transferred back under sub-paragraph (5),
be deemced 10 be the depositor.

(5) An account transferred under this paragraph may, on writien authority of the
transferce, be re-transferred back with the previous sanction in writing of the
authorised officer and when any such re-transfer is made, the authorised officer
of the accounts office shall make the following endorsement in the record of the
account, including Certificate, namely:—

“transferred back ta..,..."

(6) A blind or a person with physical infirmity making him incapable of operating
the account may pledge his deposit through any literate individual whom he
authoriscs for this purpose.

Premature closure of account
7. (1) The account shall not be closed before maturity except in the following
cases, namely:—

(@) on the death of the account holder in a single account, or any or all the
account holders in a joint account;

(5} on forfeiture by a pledgec being a Gazetted Officer, when the piedge is
in conformity with this Scheme;

{(¢) when ordered by a court.

(2) Where an account is prematurely closed under sub-paragraph (1) before the
expiry of one year from the date of deposit, only principal amount shall be payable.

(1) If the account is prematurely closed under sub-paragraph (1) after the expiry of
onc year but before the expiry of three years from the date of deposit, the premature
closure shall be allowed and on such premature closure of the account interest on
principal amount at the rate applicable to the Post Office Savings Account from
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time to i
be Pa;abq:,e for the complete months f or which the account has been held, shall

() If an account is prematurel
pf three years from the date
interest accrued under paragr
proportionate rate {or other

¥ closed under sub-paragraph (1) after the expirv
of the opening, the amount payable, inclusive of
aph 5 for a deposit of one thousand rupees and at 2

Y LN

skvael amounts of deposits, shall be as specified in the 1able
) TABLE 1
[ Table showing premature closure val
ue of account opened between 12th
December, 2019 to 31st March, 2020 (both days inclusive) with 1000 rupees]
Period from the date of the account Amo i i
1 unt payabl H
10 the date of its premature closure intgre}: (Ri:;zel;?w of
(1) (2)
Three years or morve, but less than three years and 1221.61
six months
Three years and six monihs ar wore, but less than 1263.05
four years
Four years or more, but less than four years and six 1305.90
months
Four years and six months or more, but less than 1350.20
five years
TABLE 2

[ Table showing premature closure value of account opened
on or afier the 1st day of April, 2020 with 1000 rupees]

Period from the date of the account Amount payable inclusive
to the date of ils premature closure of interesl (Rupees) 4
(1) {2} <
Three years or more, but less than three years and 1184.29
six months

i i i i 1ssue) {Amend-
. les 1 and 2 substituted for Table by the National Savings Certificates (VITI :
? E‘?:nf;&heme, 2020, w.r.ef. 1-4-2020. Prior to its substitution, Table read as undes :
*TABLE " ;
Table showing premature closure value of aecount opene
(= an or after date of notification with 1000 rupees}

; : Amoun! payable inclusive
fﬁﬁfm éﬁiﬁﬂiﬂuﬁ of interzst (Rupees}
£} {2)
Three years or more, but less than three years and six manths ::;ﬁ
Three years and six months or more, but less than four years s
Four yeam or more, but less than four years and six months s
Four years and six months or more, but less than hve years
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! Period from the date of the account Amount payable inclusive
lo the date of its premature closure ol interest (Rupees)
(1) (2}
Three years and six months or wiore, bui less than 1218.15
four yvears
Four years or more, but less than four years and six 1252.98
months
Four years and six months or more, but less than 1288.80 ]
five years

Transfer of account from one individual to another

8. An account may be transferred from one individual to another, S*ubjecl te t]'lle
condition that the transferee js eligible to open an account under this Scheme, in
the following cases, namely—

() on the death of account holder in case of a single account or on the
death of all the account holders in a joint account, the amount shall be
transferred to the legal heirs or the nominees as the case may be;

(1) on the order of the court, the account shall be transferred from the

account holder to the court or to any other individual as per the orders
of the court:

(i) on pledging, account shall be transferred in accordance with paragraph

(iv} inthe event of the death of any of the account holders in a joint account,
the account shall be transferred in the name of the surviving account
holder or account holders, as the case may be.

Payment on the death of account holder

9. () Inthe event of death of the depositar of a single account or of all the depositors

it a joint account, the eligible balance in the account shall be payabie as specified
in paragraphs (2) to (6).

(2)Xf anomination is in force at the time of death of the depositor of a single account
or all the depositors of a joint account, the nominee may make an application in
Form-2tothe accounts office for payment of the eligible balance and the application
shall be accompanied by the proof of death of the depositor, and where any other
nominee has also died, the proof of death of such nominee.

(3) If there are two or more surviving nominees, the eligible balance shall be paid
inj the proportion as specified by the depositor while making the nomination, and
if no such proportion or share is specified, then in equal Proportion to all the
surviving nominees,

(4)If any nominee dies, his specified share in the eligible balance shall be distributed
among the surviving nominees in the same proportion as their specified shares,

(5} Where the surviving nominee is a minor, the payment shall be made io a person

appointed by the depositor to receive such payment and, if no such person has
been appointed, to the guardian of the minor.,
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:2._{“ idgmsitur dies and there is no nomination in force at the time of his death.
ceni];ic?a ; :le of his will or letters of administration of his estate or a succession
asgrantedin the Indian Succession Act, 192539 of 1925)is not produced

within six months from the death of the depusitor to the amhorised officer of the
accounts office where the account stands, then.—

(9 sf th? eligible amouni in the account does not exceed 2 5 [akh. the au-
Ehﬂl_‘lse::l officer of the accaunts office or the authority specified by the
institudon towhich the accounts office belongs. may pay the same toany
person appearing to him as the rightful claimant and to his satisfaction
10 be entitled 10 receive the amount or to administer the estate of the

deceased, on an application in Form-2 accompanied by the following
documents; namely—

{a) death certificale;

(&) passbook or deposit receipt/statement of account in uriginal:
(¢} Affidavit; )

(d) letter of disclaimer;

(2} Bond of Indemnity;

(i} if the eligible amount in the account of the deceased is above ¥ 3 lakh,
the amount shall be paid by the accounts office to the claimant on
submission of 'Succession Certificate' issued by the cownt along with
the following documents; namelvi—

{a) claim form;
{5) passbook or deposit receipt or statement of account in original;
{¢} death certificate of the account holder,

(2) Where there are not more than three surviving nominees or legal heil_:f.. they
may, al their option, continue the account and receive the amount of depomt along
with interest on maturity in the manner provided for in this Scherne, as if thev had

opened the account themselves.

(3)Where the account isnot continued undersub—p_ara graph (2).it shall be closed ax.ld
the amount of deposit along with interest as provided in paragraph 7 shall be paid.
e account holders in a joint account, the surviving

account holder or holders, if any, shall be treated as lhf.- OwWner or OWners nflthe
account and such account holder or helders may continue the account or clase

the account in the manner specified under sub-paragraph (3).

(4) On the death of une ortwo of th

Application of General Rules ) .
10. The provisions of the General Rules shall, so far'as ﬂr::;yslzﬁ. apply in relation to
the matters for which no provision has been made in Scheme.

Power to relax
11. Where the Central Governm
provisions of this Scheme causes

by order, for reasons to be record
provision or provisions in a manner no

ent is satisfied that the operation of any _of the
undue hardship to the account holder, it may
ed in writing, relax the requirements of that
+ incansistent with the provisions of the Act.
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FORM 1
| See sub-paragraph (1) of paragraph 3|
{Applicailon for opening an account)

To,

The Postmaster/Managoer Paste photograph

......................................................... of applicant/s
Sir,
1/We . . ...{account holder(s}/guardian) hereby apply (or opening of an
account under Nallonal Savings Certificates (VI issue) Scheme in your Post Office/Bank.
1/We tender herewith RS -
(e e e e e e e e et et e e e e e ey et et rerer e rr ety arrarrraan ) in cash/Chequt‘r’DD
No........cooeveo date, ..., as inilial deposit. My/our particulars arc as under:-

1. Name of First Deposnur

---------------------------------------------------------------------

|||||||||||||||||||||||||||||||||||||||||||||

---------------------------------------------------------------------

---------------------------------------------------------------------

Date of Birth
(DD/MM/YYYY)

(In WOrds)...ccevnimieiii i e e e e
3. Name of Third Depositor

---------------------------------------------------------------------

.....................................................................

Date of Birth Cebataias treasariass vesnvsiansvsmenns
(DD/MM/YYYY)

(In words)... .
4. Name of minor/person of unsound mmd account hnlder

Father/Mother/Guardian's name
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Form |

Pate of Rirth N
(DD AL/ YYYY

.............
..............................

5. Awdhaar Number of avvount haldergs)

t. Permanent Avcowy Number (PANY of {'Ii.'ti'l)ul'l"l 'iruldcr[-«)

X

9.

....................
............
--------------------------
..........

Present Addeess

Permanent Address

.............
...................................
.............

Contact details Telephone Number.........
Mobile Number_ ...,
Email ID..............ooooinnnn,

Tyvpe of Account Single or Joint or through Guardian for Minor or
person of unsound mind or blind or differentlv abled
through autherised person.

10. (") Details of date of birth of minor ....vovvvvevo...

I1.

12.

{Applicable in case of minor account)
(a) Certificate No.

{#) Date of Issue
{c) Issuing authority

() Name of Guardian (Natural/
Legal)

{In case the account is opened
on behalf of a Minor/person of
unsound mind)

Detpilsof other KYC documents 1. Proof of identification ................
attached -

ki h

2. Address proof ...

i i for the purpose of
The following documents are accepted as valid documents
identificatiungand address proof: 1. Passport 2. Driving license 3. \E'Eter’ssllizta;l;
4. Job card issued by NREGA signed by the State Gav:rﬂsm?nt o ef;;lé > s,
issued by the National Population Register containing details of nam
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13. The operation of the (4} By all the holders together or the SUrviving
account will be:- holder/s.

(In case of joint account) (§) By cither of the holder/s, or the surviving
depositor/s,

14. My/our specimen Signatures

A -V Ty S
(Name)........coeirene.

L, " 2 e
(Name)....................

I hereby undertake to abide by the scheme provisions and Government Savings
Promotion Rules, 2018 applicable on the Scheme and amendments issued thereto
from time to time.

Signature or thumb impression of account holder(s)/guardiap
Dates..vnvienennen.
Nomlnation

16. 1/we.........cc.oiiiiniiiinsii e cn.uoshereby nominate the person(s) mentioned
below to whom to the exclusion of all other persons in the event of my death the

amount standing to my credit in National Savings Certificates (VI issue) at the time
of my death would be payable.

S. Name(s}of | Full ad- Aadlingr Daie of | Shareof | Nature of
No, the nomi- dress (5s) | numberof birthof | entitle- | entitlement
nee(s) and nopinee nomiree ment Trustee or

relationship {optiona] . | incaseof owner

1
2
3

4

As the nominee(s) at Serial NO{S) ...c...coovviiiivnc e ciyn..n.. Specified above
is/are minor(s), 1 appoint Shri/Smt./Kumari..........coooooiiiee s
870, DO, W/0 e iiioiei i eee e e
......................................................................... to receive the sum due uander the
said account in the event of my death during the minority of the nominee(s).
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2 APPLICATION FOR CLOSURE OF ACCOUNT Form 2

1. Signature of witness., .

Mame & Address..... ..

2. Signature of witness,

Name & Address.... .

o Signature or thumb impression of account holderfs)/ guardian
Date:

For use of Post Office /Bank

The account has been opened in the name of .
.. with initial dcposn of Rs, . : undl:‘
. (name of the sr.:hcme} v:a‘e Account No.

Customer identification Number.......................
Nomination has been registered vide No. ......ccovovvnevnn.. dated

Signature and seal of competent authority

FORM 2
[See sub-paragraph (1) of paragraph 5]
(Application for closure of account)
Name of Post Office/Bank .......c.mmne.  Date

Account Number

1. I/we hereby submit passbook/deposit receipt and apply for closure of my/our
above mentioned account matured oOn.. i

2. Please Credit the amount of eligible balance in my matured account to my SB

Account No R - ¢ [+ | 1 \ AU (Name of Account office).
or
Please issue a Demand Draft/account payee cheque
or

Please pay in cash (applicable if the amount is below permissible limit).

*Certified, that the amount held in the account is required for the use of
............................................. who is alive and still a Minor.

Signature or thumb impression of account holder(s)/ guardian

(Thumb impression should be attested by a person known to Accounts office)
Payment Order
(For office use only)

Payment detall
Principal amount RS, ....ouccoviirieomssmnrmen e
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(+)Interest due Rs. ..o eereeeennns
(-) Recovery of overpald Interest Ra. ..........c.coe...
Deduction if any Rs, ..............
Total Amount due Rs. ....c.evceceeievereesveercvesienassrneeeeans
Pay RS {0 figures) RUPEEs ....muumsmre (il WOTds)
Date:
Signature of Postmaster/Manager

Acqulitance
(to be filled by depositor)

) ' e (i ds) By cash/
Received Rs. ..mominn (10 fipures) RUPEES ....wermassmmnas (I WOT
che:::ler'DDbeaﬁngN TSP s -1 - « SPRUPPRIONOUOUT & 114 33 13 1 1 o |
1o Account No. e,

Date: Signature/thumb impression of account holder(s)/guardian
FORM 3

[See sub-paragraph (1) of paragraph 6]
(Application for pledging of account)

Tn,

The Postmaster/Manager

Sir,

LI/We it am/are required to deposit an
amount of Rs, ....... .1--. @8 SeCUrity with .........._....

(official designation of the Gazetted Officer of the Government or n;;;.e‘;f the Reserve
Bank of India or a Scheduled Bank, Co-operative Bank, Registered Co-o

perative Socicty,
Corporation, A Government Company or Local Authority). I/ We therefore request
you to transfer the deposit in Account Number ... .. oeebeemmnses under National

Savings Certificates (VIII issue) as security in favourof ...

P ... (Official Designation of the Dfﬁc;;:;:rnameoftheBranch
etc. to whom the Account is being pledged as security.)
2. 1/We agree that the account(s) can be encashed by the

pledgee when the security
has been forfeited. Nomination vide registration number

...................... in the account
stands cancelled.
Particulars of Account

Account number Date Name of Account office Amount
The authority mentioned above has agreed to accept the pledge, A i ptance
duly signed by the competent authority as pledgee is attat]:ihe‘ti;l.g pledge acce

Dated : ................ Signature of account holder(s)/ guardian

Address

R Lk A Ry g e g g w [
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23.183 APPLICATION FOR PLEDGING OF ACCOUNT Form
For office uvao only

Accounl TUMBET v W08 been pledged vide registration NO. s
R TTL Lyt O ond necessary entries have been marked in the record. Passhook/

deposit receipt/stateraent of account has also been marked with pledge and returned
w» the occount holder,

Slgnature of Postmaster/Manager
Seal
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CENTRALISED PROCESSIN
G OF
RETURNS SCHEME, 2011

NOTIFICATION NO. SO 16(E), DATED 4-1.2012
ﬁ

In exercise of the powers conferred by sub-section (1A} of secti

on 143 _
Act, 1961 (43 of 1961 ) the Central Board of Direct Taxes hereby spggfﬁe;';,?ﬁ;:i;m
scheme for processing of returns of incorne, namely,— ne
Short title and commencement.
1. g]ﬂ)l'll‘his Scheme may be called the Centralised Processing ol Returns Scheme
(2) It shall come into force on the date of its publication in the Official Gazette.

Definitions.
2. In this scheme, unless the context otherwise requires—
(a) 'Act’ means the Income-tax Act, 1961 (43 of 1961).
(5) ‘Board’ means Central Board of Direct Taxes constituted under the Central
Board of Revenues Act, 1963 (54 of 1963).
(¢) ‘Centre’ means the Centralised Processing Centre having jurisdiction over
such return of income as may be specified by the Board.
(d) 'Commissioner’ means the Commissioner of Income-tax, Centralised Pro-
cessing Centre.
(g) ‘Director General’ means the Director General of Income-tax (Systems).
(/) Words and expressions used herein but not defined and defired in the Act
shall have the meaning respectively assigned to them in the Act.

Scope of the Scheme.
3. This scheme shall be applicable in cases where return of income has been
furnished in,—
(i} electronic form; or
(i) paper form, in caseof aclasso
in this behalf.

Receipt and Acknowledgement of Return of Income.

4. (1) Where a return of income is filed electronically with digital signature, on

successful transmission of the data, an acknowledgement as generated by the
hall be available to the person in printable

server of the Central Government s
format.

r classes of persons, as notified by the Board
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(2) The ?C'knﬂwle.*dglement shall contain the acknowledgement number of the
EIP-:CU“UHIC transmission and the date of transmission as an evidence of filing of the
return.

(3} A copy of the electronic transmission of filing the return of income shall be
downloaded and kept by the person.

(4) Where a return of income is filed electronically without digital signature, on
successful transmission of the data, an acknowledgement in Form ITR-V as
provided in rule 12 of the Income-tax Rules, 1962 shall be generated by the server
of the Central Government and available to the person.

(5) The Form ITR-V shall also contain the acknowledgement number of the
electronic transmission and the date of transmission as an evidence of filing of the
returmn,

(6) A copy of ITR-V shall be downloaded and after taking a printout of such aform,
it shall be physically verified under the signature of the person and forwarded to the
Centre.

(7)The Form ITR-V duly verified shall be sent to the Centre, either through ordinary
or speed post, within such period of uploading the electronically filed return as may
be specified by the Director General in this behalf.

(8) The date of transmitting the data electronically shall be the date of furnishing
the return if the Form ITR-V is furnished in the prescribed manner and within the
period specified.

(9) In case Form ITR-V furnished after the prescribed time is rejected on account
of it being unsigned, illegible, mutilated, bad quality or not as per specification, it
shall be deemed that the return in respect of which the Form ITR-V has been filed
was never furnished and it shall be incurmbent on the person to electronically file
the return of income again followed by submission of the new Form ITR-V.

(10) The Form ITR-V shall be submitted at the address, in the mode and within the
period or extended period specified by the Commissioner in this behalf.

(L 1) The Commissioner may, in order to avoid hardship in a case or class of cases,
condone the delay in receipt of Form ITR-V.

(12) The Cormmissioner may call for fresh Form ITR-V in special circumstances,
where the Form ITR-V earlier submitted cannot be considered for technical

reasons.

Revised return of income.

5. (1) IF the original return of income is an electronically filed return, the revised
return shall be filed through elecironic mode only.

{2) The Centre will process only the revised return and no further action will be

taken on the original return if it has not already been processed.

6. Invalid or defective return.
() The Commissioner may declare—

(@) a return invalid for non-compliance of procedure for using any
software not validated and approved by the Director General.
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(I case ot a delective return, the Centre shall intitnate this,

(N

{n?)

(1)

PROCESSING OF RETURNS Para 8

(M) wreturn detective ander sub-section (4 4l section 139 of the Act on

account of incomplete or inconsisteni infourmation inthe return or in
the schedules ar for any other reason,

tes the perenn

through camad or by placing on the e fil;
» ¢-filing

: i suilable communication
wibsitle.

A person may comply with the notice regarding d
ing the rectitied retum within the period of time
The Commissioner may, in order to avoid hards
the delay in uploading of rectified retumn.

cfective return by uploud-
mentioned in the notice,

hip to the person, condone
In case no response is received from the person in reply 1o the notice of

defective return, the Commissioner may declare a return as not having been
uplouaded at all or process the return on the basis of information available.

Centralised Processing Centres.

7. (1) The Board may set up as many Centralised Processing Centres as it mav
deem necessary and specify their respective jurisdictions. )

(2) The processing of the returns shall be undertaken at the Centralised Processing
Centre.

8. Processing of Returns.
() The Centre shall process a valid return of income in the following manner,

namely:—

{a) the sum payable to, or the amount of refund due to, the person shall
be determined after credit of such Tax Collected at Source (TCS), Tax
Deducted at Source (TDS) and tax payment claims which can be
automatically validated with reference to data upleaded through
TDS and TCS statements by the deductors or the collectors, as the
case may be, and tax payment challans reported through authorised
banks in accordance with the procedures adopted by the Centre in
this regard;

(b) anintimation shall be generated electronically and sent to the person
by e-mail specifying the sum determined to be payable by, or the
amount of the refund due to, the person; and

() any intimation to the person to pay any sum determined to be payable
shall be deemed to be a notice of demand as per the provisions of
section 156 of the Act and all other provisions of the Act shall be
applicable accordingly.

(if) The Commissioner may,—

(@) adopt appropriate procedure for processing of returns; or

(») decide the order of priority for processing of returns of income based
on administrative requirements.

(iii) Wherever a return cannot be processed in the Centre for any reasons, the

Commissioner shall arrange to transmit such return to the Assessing Officer
having jurisdiction for processing.
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9, Reciification of mistake.

() With a view to rectifying any mistake apparent from the record under
section 154 of the Act, the Centre, on its own or on receiving an application
from the perscn, may amend any order or intimation passed or sent by it
under the provisions of the Act.

(i) An application for rectification shall be filed electronically to the Centre in
the format prescribed and will be processed in the same manner as a retwrn
of income-tax.

(ti]) Where the rectification arder results in a dernand of tax, the order under
section 154 of the Act passed by the Centre shall be deemed to be a notice of
demand under section 156 of the Income-tax Act.

(iv) In case of error in processing dueto an errorin data entry or a software error
or otherwise, resulting in excess refund being computed or reduction in
demand of tax, the same will be corrected onits own by the Centre by passing
a rectification order and the excess amount shall be recovered as per the
provisions of the Act.

(v) Where a rectification has the effect of enhancing an assessment or reducing
the refund or otherwise increasing the lahility of the person, an intimation
to this effect shall be sent to the person electronically by the Centre and the
reply of the person has to be furnished through electronic mode only.

Adjustment agalnst outstanding tax demand.

10. The set-off of refund, if any, arising from the processing of a return, against tax

remaining payable will be done by using the details of outstanding tax demand
lying against the person as uploaded onto the systemn of the Centre by the Assessing
Officer.

11. Appellate Proceedings.

() Where a return is processed at the Centre, the appeal proceedings relating
to the processing of the return shall ie with Commissioner of Incorne-tax
{Appeals) [CIT(A)] having jurisdiction over the jurisdictional Assessing Of-
ficer and any reference to Commissioner {Appeals) in any communication
from the Centre shall mean such jurisdictional CIT (Appeals).

(i Remand reports, giving effect to appellate order and any other reports to be
furnished before the CIT {(Appeals) shall be submitted by the Assessing
Officer having jurisdiction as regards the person.

12. No perszonal appearance in the Centre.

(3} A person shall not be reguired to appear either personally or through
authorised representative before the authorities at the Centre in connection
with any proceedings.

{#) Written or electronic communication from such person or authorized
representative in the format specified by the Centre in this respect shall be
sufficient compliance of the query or clarification received from the Centre.
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(if) The Centre may call for such clarification, evidence or document as may be
required for the purpose of facilitating the processing of return and all such
clarification, evidence or document shall be furnished electronically.

13. Service of notice or communication.

(} The service of a notice or order or any other communication by the Centre
may be made by—
(«¢) sending it by post;
(b) delivering or transmitting its copy thereof, electronically to the
person sent by the Centre's e-mail;

(¢) placing its copy in the registered electronic account of the person on
the official website; ar

(d) any of the modes mentioned in sub-section (1) of section 282 of the
Act,

(i) The date of posting of any such communication on official website, e-mail
or other electronic medium shall be deemed to be the date of service.

(éi) Theintimation, ordersand notices shall be computer generated and need not
carry physical signature of the person signing it.

Power to specify procedure and processes.
14. The Director General may specify procedures and processes from time to
time for effective functioning of the Centre in an automated and mechanised
environment, including specifying the procedure and processes in respect of the

following:—

(1) receipt and processing of electronic rectification applications in the Centre.

(i) the address or place, the mode and the period or the extended period within
which the acknowledgement in Form ITR-V shall be accepted.

(7if) valldating any software used for e-filing the return.

(i) call centres to answer queries and provide taxpayer services which may
include outbound calls to persons requesting for clarification to assist in the
processing of their returns of income.

(v) managing tax administration functions such asreceipt, scanning, dataentry,
processing, issue of refunds, storage and retrieval of income-tax returns and
documents in a centralised manner or receipt of paper documents through
authorized intermediaries.



APPLICATION OF PROVISIONS OF ACT

RELATING TO PROCESSING
OF RETURNS

NOTIFICATION NO. $0 17(E), DATED 4-1-2012
e -

In exercise of powers conferred by sub-section (1B} of section {143 af Income-tax Acy,
1961 (43 of 1961), for the purpose of giving effect to the Centralised Processing of
Returns Scheme, 2011 made under sub-section (1A) of section 143 of the said Act,
the Central Government hereby directs thal, the following provisions of rhet Act
relating to processing of returns shall not apply or shall apply with such exceptions,
modifications and adaptations as specified hereunder, namely—

1. This notification shall come into force on the date of its publication in the Official
Gazette.

2. The provisions of section 139 of the Act shall apply to retumns received under
Centralised Processing of Returns Scheme, 2011 subject to the following,
namely —

A () All ITR-V (acknowledgement) forms duly verified shall be sent to the
Centralised Processing Centre, either through ordinary or speed post,
within such period of uploading the electronically filed return as may be
specified by the Director General in this behalf,

(i) The date of transmitting the data electronically shall be the date of
furnishing the return if the Form ITR-V is furnished in the prescribed
manner and within the specified period.

(i) In case Form ITR-V furnished after the prescribed time is rejected on
account of it being unsigned, illegible, mutilated, bad quality or not as per
specification, it shall be deemed that the return in respect of which the
Form ITR-V has been filed was never furnished and it shall be incumbent
on the person to elecironically file the return of income again and follow
it up by submitting the new Form ITR-V.

(iv) The Form ITR-V shall be submitted at the address, in the mode and within
the period or extended period specified in this behalf.

(v} The Commissioner Centre may, in order to avoid hardshipin
of cases, condone the delay in receipt of Form ITR-V. @easeorclass

(v)) The Centre may call for fresh Form ITR-V i special circurnstances, where

the Form ITR-V submitted earlier cannot be considered for technical
reasons.
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3. The provisions of section 143 of the Ac
the Centralised Processing of Retwns

namely:—

(1)

(i
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If the original return of income is an elec i .
. tronically filed ;
return shall be filed through electronic mode o Y . return, the revised

The Centre shall process only the revised ret
-] urn and no furt i
be taken on original return if it has not already been(::roceh:srcdacnon shall

The Commissioner may declare—

(a) areturninvalidfornon-compliance of procedure for usi
not validated and approved by the Director Gengia]ufmg any software

(b) a return defective under sub-section (9} of section 139 of the Act on
account of incomplete or inconsistent information in the return or in
the schedules or for any other reason.

In case of a defective return, the Commissioner shall intimate this

. ] . to the
person through e-mail or by placing a suitable communication on the e-
filing website.

A person shall comply with the notice regarding defective return by
uploading the rectified return within the period of time mentioned in the
notice.

The Commissioner may, in order to avoid hardship to the person, condone
the delay in uploading of rectified return.

In case no response is received from the person in reply to the notice of
defective return, the Comrnissioner may declare a return as not having
been uploaded at all or process the return on the basis of information

available.

A person shall not be required to appear either perscnally or through
authorised representative before the authorities at the Centre in connection
with any proceedings.

Written or electronic communication from such person or authorised
representative in the format specified by the Centre in this respect shall be
sufficient compliance of the query or clarification received from the

Centre.
t shall apply to all returns received under
Scheme, 2011 subject to the following,

the sum payable to, or the amount of refund due to, the person shall be
determined after credit of such Tax collected at Source (TCS), Tax Deducted
at Source (TDS) and tax payment claims which can be autornatically
validated with reference todata uploaded through TDS and TCS statements
by the deductors or the collectors, as the case may be, and tax payment
challans reported through authorised banks in accordance with business

rules laid out by the Centre in this regard;

an intimation shall be generated electronically and sent to the person by e-

muail specifying the sum determined to be payable by, or the amount of the

refund due to, the persoi,
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(i) any intimation to the person to pay any sum detcrmined to be payable shall
be deemed to be a notice of demand as per the provisions of section 136 of
the Act and all other provisions of the Act shall be accordingly applicable,

(&) The Commissioner may,—
(@) adopt appropriate procedures for processing of returns; and

(8) decide the order of priority for processing of returns of income based
on administrative requirements.

(¥) Wherever a return cannol be processed in the Centre for any reason, the
Commissioner shall arrange to transmit such return to the Assessing
Officer having jurisdiction for processing.

(vi) The Centre may call for such clarification, evidence or document as may

be required for the purpose of facilitating the processing of return and all
such clarification, evidence or document shall be furnished electronically,

4. The provisions of section 154 of the Act shall apply to all t!le returns recei}red
under the Centralised Processing of Returns Scheme, 2011 subject to the following,
namely:—

(1} An application for rectification shall be filed electromically to the Centre in
the formai prescribed and shall be processed in the same manner as an
Income-tax return.

(70 In case of errorin processing due to an error in data entry or a software
error or ctherwise, resulting in excess refund being computed or reducticn
in demand of tax, the same will be corrected on its own by the Centre by
passing a rectification order and the excess amount shall be recovered as
per the provisions of the Act.

(ii) Where a rectification has the effect of enhancing an assessment or
reducing the refund or otherwise increasing the lability of the person, an
intimation to this effect shall be sent to the person electranically by the
Centre and reply of the person shall be furnished through electronic mode
only.

(#v) Where the rectification order results in a demand of tax, the order under
section 154 of the Act passed by the Centre shall be deemed to be a notice
of demand under section 156 of the Income-tax Act.

3. The provisions of section 245 of the Act shall apply to the returns covered under
the Centralised Processing of Returns Scheme, 2011 subject to the following,
namely:—

The set-off of refund, if any, arising from the processing of a return, against tax
remaining payable shall be dane by using the details of outstanding tax demand in

ashpect of the person as uploaded onto the system of the Centre by the Assessing
cer,

6. (7} Where a return is processed at the Centre, the appeal proceedings relating to
the processing of the return shall e with Commissioner of Income-tax (Appeals)
having jurisdiction over the Assessing Officer and any reference to the Commis-
sioner of Income-tax (Appeals) in any communication from the Centre shall rmean
such jurisdiction of the said Commissioner.
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(if) Remand reports, giving effect to appellate order and any other reports to be
furnished before the Commissioner of Income-tax {Appeals) shall be submitted by
the Assessing Officer having jurisdiction as regards the person.

7. The provisions of section 282 of the Act shall apply to all returns received under
the Centralised Processing of Returns Scheme, 2011 subject to the following,

namely :—
(/) The service of a notice or order or any other communication by the Centre

may be made by :

(@) sending it by post;

(&) delivering or transmitting its copy thereof, 1o the person’s e-mail
address by the Centre's e-mail;

placing its copy in the my account menu of the person on the official

website for e-filing of returns; or
any of the modes mentionted in section 282(1) of the Income-tax Act.

(i) The date of posting of any such communication on the website, e-mail or
other electronic medium shall be deemed to be the date of service.
The intimation, orders and notices shall be computer generated and need

not carry physical signature of the person signing il.
pecify procedures and processes from time to
f the Centre in an automated and mechanised

g the procedure and processes in respect of the

{c)
(a)

(iid)

8. The Director General may s
time for effective functioning o
environment, including specifyin
following :—
() receipt

(5) the addressorplace,
which the acknowledgement in Form JTR

validating any software used for e-filing the return;

es and provide taxpayer services which may
forclarification to assist in the

and processing of electronic rectification applications in the Centre;

the mode and the period or the extended period within
-V shall be accepted;

(9

(d) call centres to answer queri
include outbound calls to personsrequesting
processing of their returns of income; and

tration functions such as receipt, scanmng, data

entry, processing, issue of refunds, storage and retrieval of income-tax

returns and documents in a centralized manner or receipt of paper

documents through authorised intermediaries.

(¢} managing tax adminis



